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LOK SABHA
Saturday, the 2nd April, 1955

The Lok Sabha met at Eleven tfiphe
Clock,

(MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
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Shri T. T, Krishnamachari: Various
places were considered, but so far the
offices that have been shifted from
Delhi have been five, out of whichone

has come back because private ac-
commodation wars not available.
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Shri T. T. Krishnamachari: To the
first part of the query, the answer
is in the affirmative. In regard to
the second part, Government do re-
cognise that decisions have to be ta-
ken, but there are various considera-
tions which impede the taking of deci-
sjons.

Shri Bhakt Darshan rose—

RIvER VALLEY SCHEMES

*1775. Shri Jhulan Sinha: Will the
Minister of Irrigation and Power be
pleased to state whether any e-ti-
mate has been made about ihe total
number of persons employed in the
River Valley Schemes initiated by the
Central Government and the tntal
amount paid as their remuneration
and wages during the plan period up
to the end of 18547

The Deputy Minister of Irrigation
and Power (Shri Hathi): Yes,

Shri Jhulan Sinha: May we know
the extent of employment in figures
and the amount spent also in figures”

Shri Hathi: On the Damodar Valley
Corporation, the average number of
persons employed Is:

Regular 3,925
Work-charged . 58,202
Total amount paid up to end of

1954 on regular ., Rs. 4,55,97,281
» on work-charged Rs. 4,12,81,394

Hirakud Dam Project:

Regular 1,812
Departmental and contract lahu?
average 3h 623
Amount paid on regula: staff
establishment Rs. 2.10.00.000

Amount paid on balance
Rs. 5,71,00,000

Bhakra-Nangal Dam:
Average staff 18,133
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Amount paid Rs. 5,85,03,362

Total number of labour employed
on the canals ... Approximately
7,00,00,000 man clays.

Amount paid .. About
Rs. 15,00,00,000

Shri T. S. A. Chettiar: May 1 know
whether the Government have calcu-
lated as to how many people will be
permanently employed in the schemes
after the work is finished, and se~ond-
ly, whether they have also calculated
how much money it would be neccs-
sary to spend per individual for giving
employment?

Shri Hathi: I cannot follow.

Shri T. S. A. Chettiar: The Finance
Minister said the other day that we
would have to spend Rs. 3.000 per in-
dividual to employ him. I want to
know similar statistics from this Min-
istry.

Shri Hathi: 1 do not have ihose
statistics.

The Minister of Planning and irti-
gation and Power (Shri Nanda): They
are not here immediately, but we have
got all the information. We can rup-
ply this to the hon. Member.
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Crue AND CANTEEN FOR M. Ps,

#1776, Shrl Keshavalengar: wWill
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether it is a fact that a Club-
room and a Canteen are being con-
structed for the use of the Members
of Parliament residing in North Ave-
uue; and

n) {f so, at what cost?
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The Minister of Commerce snd In-
dustry (Shri T. T. Krishnamachari):
(a) A composite building  cortain-
ing a club-room, canteen, enquiry
office and caretaker's residence, has
already been constructed on the North
Avenue for the use of the Member.: of
Parliament residing in that locality.

(b) Rs. 94,000/-.

Shri Keshavaiengar: May I know
when Government is likely to provide
the allied amenities of a swimming

pool and tennis courts attached to
this?

Shri T. T. Krishnamachari: I re-
quire notice.

Shrd Amjad Ali: How is it that the
South Avenue has been deprived of
these amenities?

Shri T. T. Krishnamachari: 1 sup-
pose it will come in due cour:e.

ExTERNAL PuUBLICITY

*1777. Shri Krishnacharya Joshi:
Will the Prime Minister be pleased to
state:

(a) the steps taken by Government
to improve and extend the External
publicity during the year 1954; and

(b) the amount spent on Publicity
during the same period?

The Deputy Minister of External
Affairg (Shri Ani] K. Chanda): (a)
Attention is invited to page 28-30 of
the Annual Report of the Ministry of
External Affairs for the year 1954.55
which has already been circulated to
the Members of the House,

(b) Figures of expenditure for the
whole ©of the financial year are not
available, However, a total amoumt
of Rs, 38.3 lakhs (including expendi-
fura on the Headgquarters establish-
ment) was spent during 9 months
ending December 1954.

Shri Krishnacharya Joshi: May I
know how many mobile Ubraries
were started?
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Shri Anil K. Chanda: We have Economic Survey OrF BHAKRrRa-NawncaL
mobile libraries now in the West Dam

Indies and Mauritius. We have sanc-
tioned mobile libraries for Fiji,
Indonesia, Ceylon, British East
Africa and Afghanistan.

Shri Krishnacharya Joshi: May I
know how many new publicity posts
have been established?

Shri Anil K. Chanda: During the
year, we opened five new publicity
pcsts in three new countries,

Dr, Suresh Chandra; May 1 know
how far the scheme of integrating
the external publicity wiih the Indian
Foreign Service has gone through?

Shri Anil K, Chanda: There are
various schemes under consideration
in the Ministry, and I am not in a
position to say here as to what ex-
tent we have proceeded on this parti-
cular question.

Shri H. N. Mukerjee: May 1 know
it the attention of the Government
has been drawn to the fact that in
certain countries of the Middle East
like Afghanistan where countries not
very friendly to us are very busy
operating. our publicity operations
are hindered by certain restrictions
of cntertainment expenses which are

allowed to our Press Attaches and
other representatives?
Shri Anil K, Chanda: I am not

sure if I understand the question

qui.e correctly,

Mr, Speaker: Because sufficient
prov.sion is not made for entertain-
ment, the result has been, according
to the hon. Member's question, that
in countries where our relations are
not cordlal, it becomes difficult for
our embassies to meet various people
and foster friendship.

Shri Anil K. Chanda: Our inspec-
tors of the Foreign Service have been
recently to these posts and they have
made their recommendations which
are receiving the attention of the
Ministry now.

*1778, Shri D, C., Sharma: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that an
economic survey o©f Bhakra-Nangal
Dam has been undertaken; and

(b) if so by what agency?

The Deputy Minister of Irrigatiom

and Power (Shkri IIathi): (. Yes,
Sir,

(b) By the Punjab Irrigation and
Electricity Departments.

Shri D. C. Sharma: May I know

with what specific’ items this econo-
mic survey will deal?

Shri Hathi: The survey was with
regard to various items. I can en-
umerate some of them, The first was
that it should report upon the most
suitable predominent crop and the
ways and means of obtaining this.
The secong was:

(1) the area requiring reclamation,
technique to be adopted and thw
organisation that has to be cneated
for this purpose in the Jight of
scientific soil survey of Bhakra area,

(2) crop experiments made by the
various departments,

(3) rain-fall,

(4) water allowances approved for
different areas to be served by the
project, and

(5) proximity to large towns or
other industrial areas,
There are some others-also.

Shri D. C. Sharma: Who are the
persons appointed to undertake this
economic investigation?

Shri Hathl: There are about 18
persons. I can give that list to the
hon. Member if he likes.

Shri D, C. Sharma: May I know
by what time this investigation will
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Se compl:ted and whether this in-
vesligation will also relate to the
question of the persons who have
been displaced on account of the
Bhakra-Nangal construction?

Shri Hathi: The report is already
ready. So far as the displaced per-
sons’ question is concerned, that is
being looked after by anoiher com-
mittee,
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Shri Anil K, Chanda: Yes, Burma,
China, India, Indonesia, Laos, Nepal,
Democratic Republic of Viet Nam,
Yugoslavia, and Cambeodia.

Dr. Suresh Chandra: May I know
whether Government are aware of
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the propagation of Panch Shila even
in the United States?

Shri Anil K. Chanda: No, we have
no such information.

" REHABILITATION OF EAST PAKISTAN
DigrLACED PERSONS

#1781, Thakur Lakshman Singh
Charak: Will the Minister of Rehahi-
litation be pleased to state:

(a) whether there is any proposal
to assist the displaced persons from
East Pakistan to form Co-operative
Societies for purposes of rehabilita-
tion; and

(b) if so, the steps taken so far to
implement the proposal?

The Minister of Rehabilitation
(Shri Mehr Chand Khanma): (a) Yes.

(b) A list of Co-operative Societies
already formed and working is laid
on the Table of the Lok Sabha [See
Appendix VIII, annexure No. 62].

The State Governments are con-
tinuing their efforts to form more Co-
operatives,

Thakur Lakshman Singh Charak:

May I know when these societies were: .

registered, and how far they have
progressed?
Shri Mehr Chand Khanna: The

number of societies is fairly large,
and I am not in a position to give
information about the registration of
each society. But if the hon. Member
is very particular about any particular
society, and wants information, I shall
be glad to supply him the same,

Thakur Lakshman Singh Charak:
Could the hon. Minister give us in-
formation as to the average number of
persons in each society?

Shri Mehr Chand Khanna: The
societies are of different nature. Thig
question relates to East Bengal and
not to West Pakistan, The societles
are housing societies, production
societies and various other societies,



.

o

£723 Oral Answers

Shrimati Renu Chakravartty: May I
know whether any co-operatives have
been formed on agricultural land for
peasants?

Shri Mehr Chand Khanna: I cannot
volunteer an answer ofThand,

DEMONSTRATION OF PLANTS IN VILLACES

*1782. Shrj Morarka: Will the Min-
ister of Commerce and Industry be
pleased to state whether Government
propose to hold demonstirations of
small plants surh as agricultural im-
plements in rural areas, to utilise the
skii; of wviilave craftsman  and thus
stimulate progress in those areas?

The Depuly Minister of Commerce
and Industry (Shri Kanunge): It is
presumed that the hon, Member
refers to recommendation VI (3)
Small Plants for Demonstration men-
tioned at page 9 of the Ford Founda-
tion Team's Report on Small Scale
Industries in India, If so, the answer
is in the affirmative.

Shri Morarka: May I know whether
Government have started any such
plant for the production of agricultural
implements, and if so, where?

Shri Kanungo: Several units have
been working, and they are at Jorhat,
Muzzafarpur, Gandhinagar, Bhopal,
Nilokheri, and several other places.
There are 18 altogether for agricultural
implements, which are being worked.

Shri Morarka: May I know whether
Government have sanctioned any
definite sum of money for the develop-
ment of such plants?

Shri Kanungo: Yes, for these units
which are working the cost of the
scheme is Rs, 28,58,996. A part of it is
met by the Ford Foundation.

Shri Morarka: May I know whether
it i's the intention of Government that
ultimately these plants should be sold

to the agriculturists or the private peo-
ple?

Shri Kanungo: All depends the pur-

pose is that these units should be
multiplied
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Shri Heda: May I have an idea of
the cost of the plant, so that we may
know which class of people would ulti-
mately take it over?

Shri Eanungo: The idea is that vil-
lage blacksmiths would Improve their
technique. It is not a sort of factory or
anything like that. It is only improv
ing the tools a litile bit.

SPIRITUOUS MEDICINAL PREPARATIONS

+1783, Shri Ibrahim: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) whether there is any proposal
before the Central Govemment tu
empower the State Governments {u
control the sale, manufacture, import
and export of spirituous medicinal
preparations; and

(b) if so, when this
likely to materialise?

proposal is

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) and
(b). A Bill to control the inter-State
trade and commerce in spirituous medi-
cinal and other preparations has al-
ready been introduced in the Lok Sabha
on the 24th March, 1955.

Shri Ibrahim: May I know the steps
taken so far to ensure the strength of
the spirituous medicinal preparations?

Shri Kanungo: I could not catch the
question,

Mr. Speaker: What steps have Gov-
¢rnment taken to ensure adequate
supply...

Shri Ibrahim: Strength.

Mr. Speaker:...... of medicinal prepar-
ations? I think the hon. Member will
get an opportunity of discussing this
point when the Bill comes up before
the House.

Rice Frour ANp OrL MiLLs

*1784. Shri Bihhatl Mishra: Will the
Minister of Commerce and Industry he
pleased tc state;

(a) whether it is a fact that the
Government of Bihar have requested
the Central Government to ban the
opening of new rice, flour and ol
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mills in that State in the interest of
village industries;

(b) if so, how many applications
have been sent to the Central Gov-
ernment during 1954-55 for the open-
‘ing of new rice, flour and oil mills;
and

(c) the decisions arrived at on the
Bihar Government's request?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) Yes,
Sir.

(b) The Central Government are
concerned only with the licensing of
Oil Mills falling within the purview
of the Industries (Development &
Regulation) Act, 1851. One appli-
cation for extraction of oil by the
solvent process was received from
Bihar and a licence issued under the
above Act. Licences for setting up
rice and flour mills and oil mills not
falling within the purview of the
above Act are issued by the State
Governments themselves.

{¢c) Government of India have ap-
pointed Expert Commitiees to enquire
into the conditions of rice milling and
oilseed crushing industries and their
reports are expected shortly. Final
decision on the Bihar Government's
request will be taken after the Com-
mittees submit their reports. In the
meantime Bihar Government have been
advised that decision on individual
requests for setting up new mills should
be taken on the merits of each case.
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Pandit D. N. Tiwary: Have Govemn-
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ment received any regolution of the
Bihar Assembly requesting them to
ban altogether the milling of rice by
rice mills and that of oil by oil mills?

Shri Kanungo: The answer io part
(a) of the question, as I already stated,
is, yes.

BounpAry DISPUTE

*1785. Shri Heda: Will the Prime
Minister be pleased to state:

(a) whether it is a fact that a dis-
pute has arisen between India and
Pakistan over some territory in the
jurisdiction of the Lopoke Police
Station, about 20 miles from Amritsar;
and

(b) if so, the stage at which the
dispute now stands?

The Deputy Minister of Exiernal
Affairs (Shri Anil K. Chanda): (a) and
(b). Yes, Sir. The matter has been
referred to the Deputy Commissioners
of Amritsar and Lahore for an ami-
cable settlement. The joint report of
the two Deputy Commissioners is
awaited.

Shri Heda: Before this dispute arose
was there any exchange of fire between
the two police forces?

Shri Anil K. Chanda: No, there was
no exchange of fire.

Shri Heda: By what time do Gov-
ernment expect that the matter would
be decided finally?

Shri Anil K. Chanda: I am afraid I
could not give you the exact date or
time by which we should get their
reply, but we have asked the Punjab
Government to expedite the matter,

REPAIR OF GHATS AT BANARAS

*1786. Shri S. C. Samanta: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the amount sanciioned by Gov-
ernment for the repairs and recon-
struction of the damaged and dilapid-
ated Ghats of Banaras;

(b) when the work is expected to
begin; and
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(¢) whether any new ghat is pro-
posed to be constructed out of this
amount?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) The Gcv-
ernment of India have sanctioned a
loan of Rs. 35 lakhs for expenditure
on flood protection schemes in Uttar
Pradesh during the year 1954-55. This
includes a sum of Rs. 10 lakhs for re-
pairs to Banaras ghats.

(b) The work is already in progress.

(c) No, Sir.

Shri S. C. Samanta: May I know the
agency through which the construction
work will go on?

Shri Hathi: The UP.
will carry out these works.

Shri 8. C. Samanta: May I know
whether Government have any infor-
mation about the total amount of
money required for the repairs of these
ghats?

Shri Hathi: The total cost would be
about Rs. 96 lakhs for the 32 ghats.

Shrimati Kamlendu Mati Shah: Is it
true that the ghat called Anandamayee
ghat has not been taken up for repairs,
and if so, why has it not been taken
up?

Government

Shri Hathi: Priority for the present
has been given to 9 ghats. Out of the 32,
priority this year has been given to 9
ghats.

Shri H. N. Mukerjee: Do Government
assure us that in the course of recon-
struction there will be no basic altera-
tion of the lay-out of the ghats, nor
any new structure will be built which
will be out of tune with the historic
environment?

Shri Hathl: The present idea is only
1> repair the ghats in their present
condition.

JwTE PRESSES

*1789. Shri K. P. Tripathi: Will the
Minister of Commerce and Industry
be vleased to state:

(a) how many jute presses are lying
idle in Calcutta and it suburbs due
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to the stoppage of export of raw

jute from India;

(b) how many workers have be-
come unemployed on thal account;

(¢) whether Government have any
plan to utilise these presses in  uny
way; and

(d) if so, the nature of the plan?

The Deputy Minister of Commerce
and Industry (Shri Kanunge): (a) 18
Press Houses with 60 pressing machincs
are reported to be lying idle.

(b) Precise information is not &vail-
able.

(c) and (d). Government are ad-
vised that the machinery installed in
these presses cannot be put to alterna-
tive uses. As regards land and buildings
the majority of the owners are reported
to have let them out,

Shri K. P. Tripathi: May I know
whether it is possible to consider the
question of scattering these presses
which are lying idle to the sites where
juie is carried, produced, pressed and
shipped.

Shri Kanungo: Until jute is exported,
the presses will be of no use. And
some of them have already been ex-
ported to Pakistan; more will ke per-
mitted to be exported if there is any
request for them.

Shri K. P. Tripathl: I was asking
whether it wag not possible to transfer
them to other jute producing areas like
Assam and Bihar so that jute might be
pressed there and even sent to Calcutta.

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
Baling of the type that is being done
in these presses is largely intended for
purposes of export outside the coun-
try. Government have no informa-
tion if in regard to internal supplies
of jute, baling of this nature is neces-
sary. But if the hon. Member :an
put us in toucn with people who re-
quire use of these presses, perhaps
Government might move in the mat-
ter in the direction in which he
wants them to move,
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Shri K. K. Basu: . May I know
whether the jule presses that are ex-
ported to Pakistan belong to Indians
or are there foreign interests involved?

Shri T. T. Krishnamachari: I should
like 10 have notice.

CorroN MiLLs IN WEST BENGAL

*1790. Shri Tushar Chatterjea: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
three Cotton Mills of West Bengal,
namely the Radheshyam Cotton Mill
(Howrah), the Mahaluxmi Cotton
Mill (24 Parganas), and the Hooghly
Cotton Mill (Hooghly), have recently
closed down; and

(b) if so, the causes for their
closure and whether Government have
made or propose to make any en-
quiry into the causes of their closure?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) Yes,
Bir.

(b) (1) Reported to be inadequate
financial resources; (2) Labour trouble
in the case of Mahalaxmi Cotton Mills;
and (3) Dispute amongst partners in
the case of Hooghly Cotton Mill. The
latest information is that the High
Court hag ordered liquidation., Govern-
ment propose to conduct a survey of
units in the Textile industry and
these mills will also be included.

Shri Tushar Chatterjea: When is the

survey likely to take place, and likely
to be completed?

8hri Kanungo: It has almost started.

Knapr

*1792. Chaudhri Muhammed Shaffee:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the total amount ‘of subsidy paid
to the certified Iinstitutions dealing
with Khadi in India, during the years
1952, 1953 and 1854;

(b) whether there is any proposal to
Increase the subsidy; and
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(¢) whether there are also any plans
to extend the subsidy to other Khadi
dealers also?

The Deputy Minister of Commerce
and Industry (Shri Kanumgo): (a) No
subsidy was paid in the year 1852. The
subsidy paid during 1953 and 1954 was
as follows:

1953 — Rs. 21,81,626-6-0
1854 — Rs. 43,39,934-0-0

(b) The matier is under examination
of the Khadi Board.

(c) No, Sir. Only the certified khadi
dealers are now eligible for subsidy.

Pandit D. N. Tiwary: Has there been
any increase in the production and sale
of khadi since the introduction of the
subsidy system? If so, by what percent-
age?

Shri Kanungo: For the exact figure,
I require notice, But there has been
congiderable increase.

DisPLACED PERSONS REHABILITATION
SCHEMES

*1793. Shrimati Renu Chakravarity:
Will the Minister of Rehabilitation be
pleased to state the results of the meet-
ing held between the Minister of Plan-
ning and himself for integrating the

Displaced Persons rehabilitation
schemes in the Second Five Vear
Plan?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): (i) Services of
an expert for help in starting cotfage
industries in States in the Eastern
Region have been made available 1o
this Ministry.

(ii) The Planning Commission
have agreed to locate large areas of
land where conditions are some what
similar to West Bengal, and where
East Pakistan displaced persons could
be settled in groups of at least 500
families.

(iii) The Planning Commission
have addressed the Ministries of Rail-
ways. Production and Irrigation and
Power for providing gainful employ-
ment to displaced persons in work-
shops and River Valley Projects.
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(iv) It has been decided that a rapid
survey should be made of the com-
position of the unemployed in the
various important colonies and town-
ships in West Bengal to facilitate pre-
paration of schemes for their gainful
employment.

Shrimati Renu Chakravartty: May
I know within what time some of
these schemes, especially the location
of land similar {o that of West Bengal,
will be finalised?

Shri Mehr Chand Khanna: I will
not be in a position to give a target
date. But I can assure the hon. Mem-
ber that every possible effort is being
made. The Planning Commission have
addressed letters to various States in
this connection.

Shrimatl Renu Chakravartly: May I
know whether in the various plans
which are being drawn up under the
Five Year Plan, there is any proposal
to integrate both the rehabilitation
scheme and expansion scheme for em-
ployment for the local people?

Shri Mehr Chand Khanna: This
question is under the active consider-
ation of the Planning Commission and
we have approached ihem more or
less on the same lines as suggested
by the hon. Member.

REHABILITATION OF DispLACED PERSONS
IN TRIPURA

*1794. Shri Birem Dutt: Will the
Minister of Rehabilitation be pleas-
ed to refer to the reply given to star-
red question No. 153 on the 2nd April,
1954 and state:

(a) the number of displaced per-
sons in Tripura still to be rehabilita-
ted;

(b) whether their number has in-
creased during the last four months;
and

(c) if so, to what extent?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): (a) io (c¢). The
required information is being collected
and will be laid on the Table of the
Lok Sabha in due course.
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Shri Biren Dutt: May I know if any
section of the people who have newly
entered Tripura are kept in transit
camps and they are not getting relief
at present?

Shri Mehr Chand Khanna: My own
information is that everybody who
comes to Tripura from East Pakistan
is being properly looked after. 1f there
is any particular case which the hon.
Member has in mind, and is intimated
to me, I will look into it.

Shrimati Khongmen: May I know
whether it is a fact that there is a
large number of landless tribal pueople
in Tripura? If so, do Government con-
sider the case of rehabili'ating them
also?

Shri Mehr Chand Khanna: I do not
know about the number of landlesa
tribals in Tripura. I am concerned
with the problem of displaced persons
and we are according the same treat-
ment to every displaced person in
Tripura, whether he is a tribal or non-
tribal.

ACCOMMODATION FOR INDIAN DELEGATION
T0 UN.O.

*1796. Shri S. V. Ramaswamy: will
the Prime Minister be pleased to
state:

(a) whether there is a proposal to
purchase a house in New York for the
permanent Indian Delegate to the
United Nations;

(b) the amount of House Rent

Allowance given to him at present;
and

(¢) the abount spent on the per-
manent delegation during 10547

*he Deputy Minister of External
;ﬂa.ir- (8hri Anil K. Chanda): (a)
o.

(b) No house rent allowance is
given to the Permanent Representative,
He is provided with furnished accom-
modation at Government cost subject
to a ceiling.

(c) The expenditure during 1953-54
was Rs. 8,75,802. The expenditure dur-
ing 1854-55 is estimated to be Rs.
8,97,100,
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shri S. V. Ramaswamy: May I know
how much rent is paid?

Shri Anil K. Chanda: At the moment
we are paying $ 650,00 per month for
the appartment.

Shri S. V. Ramaswamy: May I kuow
what is the strength of the statt and
the total housing allowance given?

Shri Anil K. Chanda: This housing
allowance is for the head of the dele-
gation.

Kumari Annie Mascarene: May I
know whether Government have any
intention of inviting the UNO meeting
to be held in India?

Mr. Speaker: How does it arises out
of this question?

Shri Anil K. Chanda: I am not aware
of it.
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RURAL ELECTRIFICATION

*1799. Shri T. Subrahmanyam: Will
the Minister of Irrigation and Power
be pleased to state:

(a) what is the anticipated pro-
gress of rural electrification by thr
end of the first Five Year Plan;

(b) whether Government propose
to fix any targets for the Second
Five Year Plan; and

(c¢) whether attempts have been
made to make on-the-spot studies of
the economics of the rural electrific-
ation schemes carried out after 19477

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) About
6,500 villages are expected to be elec-
trified.

(b) It is still too early to decide on
the targets for rural electrification in
the Second Five Year Plan. But if the
number of schemes which are being
received from the State Governments
for inclusion in the Plan is taken as
an indication, electrification of about
10.000 to 12,000 villages is anticipated
during the Second Plan period.

(c) No, Sir.
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Shri T. Subrahmanyam: How many
villages have so far been supplied with
electricity.

Shri Hathi: About 5000 or so.

Shri T. Subrahmanyam: What is the
amount to be 'spent during the Plan
period, and what amouni has bcen
spent so far?

Shri Hathi: About Rs. 17 crores
have been alloted to various States,
and Rs. 12 crores might be allotted
this year .

Shri T, Subrahmanyam: Do Govern-
ment propose to give any subsidy for
this purpose?

Shri Hathi: The question of subsidy
was considered at the meeting of the
Co-ordination Board of Ministers. It
was decided that first, the States
should try to help themselves from
the profits which the electricity de-
partments themselves make, and if
there was any deficit, they might
approach the Government.

Shrimati Renu Chakravartty: In
view of the answer to (c), may I know
whether Government propose to in-
vestigate and find out what propor-
tion of the schemes will be used for
giving electricity to industries, and
what proportion will be for consumers
in the villages?

Shri Hathi: This scheme generally is
meant for cottage industries und for
agricultural purposes.

Shrimati Tarkeshwari Sinha: May I
know whether, before giving further
grant or loan or encouragement for
this rural electrification, the Govern-
ment propose to have an idea of what
amount of electricity will be consu-
med during the first Five Year Plan?

Shri Hathi: This scheme was started
only in November, 1954. It was really
a scheme for giving more employment
«w the rural areas. So, actually, the
scope of the scheme was to give more
employment.
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Banjar LAND

*1801. Dr. Ramg Rao: will the
Minister of Irrigation and Power be
pleased to state:

(a) whether any suggestiong or
directions have been issued to the
Andhra Government asking them to
auction or sell arable Banjar land
coming under the River Valley projects
in Andhra; and

(b) if so. how much amount is ex-
pected to be realised on this account?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) One of
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the conditions lajd down by the CGov-
ernment of India for the inclusion of
the Nandikonda Project in the First
Five Year Plan is that the sale proceeds
of State waste lands should be credi-
ted to the Project; and this condition
was accepted by the State Government.

(b) The information is being collect-
ed and will be laid on the Table of the
House as soon as possible.

Dr. Rama Rao: May I know whether
the Governmenti is aware that the last
Andhra Assembly passed a unanimous
resolution that all banjar land should
be distributed tree of charge to land-
less peasants and agricultural
labourers?”

Shri Hathi: Yes Sir. There was that
resolution. The Government is aware

of that.

Dr. Rama Rao: May I know whether
the Government is going to insist on
this in spite of the fact that all political
parties including the Congress dcflnite-
ly promised in their manifestos that
the banjar land will be distributed
free of charge?

Shri Hathi: I do not think it may
be possible to give land to landless
labour completely free of cost.

FORMER PONDICHERRY ADMINISTRATION

*1802. Shri K. C. Sodhia: Will the
Prime Minister be pleased to state:

(a) the total amount of advances
made by the French Government to
the former Pondicherry Administra-
tions and the purposes for which they
were made;

(b) whether the Government of
India have agreed to make payments
against all these advances: and

(c) the payments that have already
been made?

The Deputy Minister of External
Affairg (Shri Anil K. Chanda): (a)
and (c). Rs. 42.9 lakhs were pald as
advance by the French Government
to the former Pondicherry Administra-
tton. Of this, Rs. 42.8 lakhs remained
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unpaid on 31lst October 1954, A state-
ment giving the details of the loans
and advances, and their terms of re-
payment, is laid on the Table of the
House [See Appendix VIII, annexure
No. 63]. The Government of India
have not yet made any repayment
against these loans,

(b) Under Article 20 of the Indo-
French Agreement of the 21st October,
1954 for the de facto transfer of the
territories, the Government of India
have undertaken to reimburse the
French Government the loans and
funds advauced by the latter to the
former French Administration.

Shri K. C. Sodhla: Are there any
liabilities excepting these loans?

Shri Anil K. Chanda: I think we have
to pay them Rs, 20 to Rs. 22 lakhs for
the purchase of the electric installation
in that city.

Shri K. K. Basu: May I krow whe-
ther Government is aware that a per-
centage of these loans is utilised for
the maintenance of the French forces
of the French Administration office?

Shri Anil K. Chanda: These were
clearly ear-marked loans. These
were not meant for the police or the
Army.

CEMENT PLANT AT NANDIKONDA

*1804. Shri C. R. Chowdary: Will
the Minister of Production be pleased
to state whether Government propose
to set up a Cement plant at Nandikonda
in Andhra State?

The Parliamentary Secrelary to the
Minister of Production (Shri R. G.
Dubey): There is no proposal at pre-
sent under consideration of Govern-
ment.

Shri C. R. Chowdary: May I know
whether any application for licence has
been received for the construction of
a cement factory in the project area?

Shri R. G. Dubey: Yes, Sir; the in-
formation is that Messrs Ramakrishna
& Sons of Madras have been granted
a licence recently 1o set up a factory
at Macherla.
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Shri C. R. Chowdary: May I kaow
whether before the issue of licence
any investigations were ordered and
conducted whether it is feasible to have
a factory in the area in view of the
fact that the Nandikonda project is
going to be taken up?

shrl R. G. Dubey: When this factory
under construction at Macherla will be
completed, it will be catering to the
need of Nandikonda project as well.

Dr. Rama Rao: May I know if the
Andhra Government has suggested and
asked for permission to start a Gov-
ernment cement factory for this pur-
pose?

Shri R. G. Dubey: Not .o far.

TRACTORS

*1805. Shri Sarangadhar Das: Will
the Minister of Commerce and Indus-
try be pleased to refer to the reply
given to starred question No. 1035 on
the 16th March, 1955 and lay a state-
ment on the Tdble of the House show-
ing:

(a) whether any estimates have
been made of the cost per tractor of
various horse-powers, as also of the
various tractor-drawn implements,
now being assembled in the country
from imported parts,

(b) the makes of tractors which are
being assembled:

(¢c) how the estimated costs com-
pare with the prices of the imported
tractors and of tractor-drawn imple-
ments of the same make; and

(d) the names of the firms engaged
in this assembling work and their
location?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) to
(d). A statement is laid on the Table
of the House. [See Appendix VIII,
annexure No. 64].

Shri Sarangadhar Das: May I know
{f these companies are manufacturing
or planning to manufacture in their
workshops any of the parts of these
tractors and, if so, how many of them
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and what are the names of the prine
ciple parts?

Shri Kanungo: We have no informa-
tion; but, in their proposals, they have
provided for the manufacture of cer-
tain parts.

Shri Sarangadbar Das: May [ know
if Government have granted licences
tr» these companies to manufac.ure
tractors in India and, if so, what is the
target date by which the traclors are
expecied to be completely manufactur-
ed in India? '

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamacharl):
The question of manufacturing tractors
and licences for it does nof arise, in
these cases; they are automobile manu-
facturers. In the case of one of the
tractors, the Ferguson Tractor, the en-
gine that is used is the engine that ir
being used by the Standard Motor Car
Co., for their car. Therefore, when
that engine is wholly manufactured in
India—it is presumed it will be before
long—then the motive power for the
tractor would have been manufactured
in India.

Shri Sarangadhar Das: Arising out
of the answer to (b), will the Minister
be pleased to tell us the comparative
prices of more or less the same horse-
power tractors of other manufacturers
imported from abroad?

Shri Kanungo: The other tractors
are not imported because all are im-
ported in CKD condition.

Shri Sarangadhar Das; [ want to
know whether similar horse-power
tractors of other makes are being
sold in India and what the prices of
those tractors are?

Shri Kanungo: That will be suoolied
on notice.

Dams

*1806. Shri C. R. Narasimhan: Will
the Minister of Irrication and Power
be pleased to state:

fa) whether Government  have
examined the relative merits of
masonry and concrete dams keeping
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in view such factors as cost, draining
of wealth to foreign countries and the
cost of maintenance;

(b) what are Government’s prefer-
ences in this matter and the reasons
therefor; and

(c) whether Government will place
on the Table a list giving names of the
concrete and masonry dams built so
far and under construction at present?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) and (b).
The question | regarding the relative
merits of masonry dams versus con-
crete dams etc. is under examination.

(c) A statement is laid on the Table
of the Lok Sabha [See Appendix VIII,
annexure No. 65].

Shri C. R. Narasimhan: Iiave the
Governmeni any scheme to utilise the
two engineering organisations of the
DVC and Hirakud, which are likely to
be released when these two projects
are compleled in the next few years?

Shri Hathi: Yes, Sir. The question
of how to avail the services of these
tralned personnel working at different
projects has been under consideration
and a Personnel Committee has been
appointed not only with regard to these
projects but to assess the requirements
of the country for works to be taken
up within a period of 13 years.

Shri C. R. Narasimhan: Pendmg the
decision of the Committee, will care be
taken to see that works are not com-
mitted to other private engineering or-
ganisations?

Shri Hathi: The question of giving
contracts to these firms can be decided
only on the terms on which these firms
come to undertake the works.

Shri Kelappan: Is it not a fact that
concrete dam involves the use of a lot
of costly machinery which Is imported?

Shri Hathi: Yes; generally, in con-
crete dams we have to use machinery.

Shri Kelappan: May I know the com-
parative cost of the random ruhble
masonry stone-work and concrete
work?
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Shri Hathi: I cannot generalise the
statement. But, I have a few figures.
At Tungabhadra it was Rs. 130 per
100 c.ft., at Lower Bhavani, it was Rs.
110 and at Hirakud it was Rs. 150.
These are masonry dams. For con-
crete dams, I have got three or four
figures. It was Rs. 195 for one for 100
c¢. ft. Rs. 218 for another and for the
third it was Rs. 190 per 100 c. ft.

Heavy WATER PLANT

*1808. Shrimati Tarkeshwari Sinha:
Will the Prime Minister be pleased to
refer to the reply given 1o starred
question No. 1255 on the 21st March,
1955 and state the approximate time
by which work on the Heavy Water
Plant will begin?

The Prime Minister ang Minister of
External Affairs (Shri Jawaharlal
Nehru): The heavy water will be pro-
duced as a by-product of fertilizer at
the Plant proposed to be set up in the
Bhakra-Nangal area. Work on the
clearing of the site may begin before
the end of the year. The plant is not
expected to be in full operation before
1959 as power will not be available
from the Bhakra Dam till then.

Shrimati Tarkeshwari Sinha: May I
know whether Government can give
any idea of the approximate cost of
this project?

Shri Jawaharlal Nehru: No. Very
very rough estimates, of course, have
been prepared. 1 have not got them
here. But the stage has now s&rrived
to estimate them properly and have a
project report. We have asked for that
to be prepared.

Shrimati Tarkeshwari Sinha: May I
know whether any exploratory talk
about this project has taken place with
the United States Atomic Energy Com-
mission and if so, with what result?

Shri Jawaharlal Nchru: To my know-
ledge no such talks have taken place.
I do not know—in the course of talks
reference might have been made that
we are going to have this. I am not
aware of any particular talks.
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Shrimati Tarkeshwari Sinha: May I
know what was the basis of the state-
ment made by Dr. Babha, who accom-
panied the Prime Minister in this
Bhakra Nangal tour, to the newspa-
permen that exploratory talks are in
progress with the U.S. Atomic Energy
Commission?

Shri Jawaharlal Nehru: About wha!?

Shrimati Tarkeshwarli Sinha: About
this heavy water plant.

Shri Jawaharlal Nehru: We have
bought and are buying, heavy water
from the United States. There are
other matters in connection with atomic
energy which we have discussed with
them here and in America,
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INDUSTRY-WIDE CONFERENCES

*1811. Shri Morarka: Will the
Ilinister of Commerce and Industry
pe pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the recom-
mendation of the International Plan-
ning Team for the immediate organi-
saitlon of an industry-wide conference
in each major export commodity, such
as lac and mica, for appraisal of
available scientific research on new
uses of the commodities in domestic
and foreign markets; and

(b) if so, the steps taken to imple-
ment this recommendation?

The Deputy Minister of Commerce
and Industry (Shrl Kanungo): (a) Yes.
Sir.

(b) The matter 1s under considera-
tiun.

Shri Morarka: This report was sub-
mitted as far back as March 1954. May
I know how many more months Gov-
crnment will take to come to a deci-
sion on this point?

Shri Kanungo: The latest meeting of
the Mica Committee under the Ministry
of Natural Resources and Scientiflc Re-
search was held a few weeks back. It
is no. the Government's decision that
counts, but the sense of tll the interests
concerned. Therefore, it is better to
take little longer time,

P.T.L

*1813. Shri D. C. Sharma: Will the
Minister of Information and Broad-
casting be pleased to refer to the
reply given to starred question No. 275
on the 23rd November, 1954 and state
whether any decision has since been
taken for the formation of a Public
Corporation to take over the manage-
ment of the P.T.I, as recommended
by the Press Commission?

The Minister of Information and
Broadcasting (Dr. Keskar): The views
of Government were made gnown to
the House in & statement giving the
factual position regarding the consi-
deration of certain recommendations
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of the Press Commisssion (S. No. 11)
laid on the Table of the House on 22nd
December, 1954. The position stated
therein is reproduced below:

“The Commission have addres-
sed these recommendations to the
shareholders and managements of
the two news agencies concerned
and Government trust that they
will receive their serious consi-
deration. Government will be
glad to consider any scheme put
forward by them for changes in
their constitution. Government
would prefer to treat both news
agencies on the same footing in
this matter.”

Government have not so far received
any scheme from the shareholders or
the management of the P.T.I. for
changes in the constituiion of this
news agency.

Shri D. C. Sharma: May I know
what action Government propose to
take in this matter, in view of the fact
that the Directors and the Management
have not sent any report to (invern-
ment so far?

Dr. Keskar: Government is in con
tact with the management and I hope
to get some sort of answer very soon
and after that we will take a decision.

Shri D. C. Sharma: May I know
whether Government is aware of the
fact that there has been deterioration
in the relations between the P.T.L
Management and the P.T.I. emplo-
yees? If so, pending the formation
of this Corporation do Government
propose to take any action?

Dr. Keskar: Government is in contact
with the P.T.I. Employees’ Union.
They are ccming to see me within a
few days and 1 prcpose to have a
talk with them. We will see what
we can do in the matter.

Shri Joachim Alva: In taking a deci-
sion in regard to the P.T.I. dispute
will Government await the decisions
of the adjudication of the dispute, or
will they take it before?

Dr. Keskar: It is premature for me
to answer that question now. It is a
hypothetical question.



1747 Oral Answers 2 APRIL 1055

Shri D. C. Sharma: Are any nego-
tiations going on between the Govern-
ment and the PTI Management regard-
ing the enhancement of the subsidy
and reduction in the wireless reception
charges; if so, what do Government
propose Lo do in view of the fact that
the question of the corporation is still
pending before Government?

Dr. Keskar: There are no negotiations
going on between the PTI and the Gov-
ernment. The PTI Board have certain-
ly put before Government their require-
ments and their necessities, But Gov-
ernment will certainly keep in view the
opinion expressed by the Press Com-
mission in taking any decision regard-
ing this matter. )

Visas

*1814. Shri Raghunath Singh: Wil
the Prime Minister be pleased to state
whether it is a fact that the Govern-
ments of Pakistan and India are
ronsidering proposals for relaxing the
Visa Rules?

The Deputy Minister of External
Affairs (Shri Anil K, Chanda): There
is no such proposal under consideration
of the Government of India at present.
Government are however always pre-
pared to consider, in consultation with
the Pakistan Government suitable re-
laxations of the visa rules.
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TRANSIT Pass

*1817. Shri Biren Dutt: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is g faet that a
transit pass is required to transport
manufactured goods, raw materials
and cereals from India to Tripura state;

(b) whether it is also a fact tihat
many applications are being retusea
by the Government of Tripura to the
prospective dealers: and
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(c) if so, the remedial measures Gov-
ernment propose to take in the matter?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a) No,
Sir.

(b) and (c). Do not arise.

Shri Birem Dutt: May I know whe-
ther it is a fact that only certain busi-
nessmen who hold licenses from the
Tripura State Supply Department are
allowed to transport these goods from
Calcutta to Tripura?

shri Manungo: There Is no trunsit
permii, bui in regard {o certain com-
modities, dealers have to take licences.

Shri Biren Dutt: What is the reason
for refusing licences to certain.dealers?

Shri Kanungo: No complaints hav-
been rzceived; on the contrary all e
plications have been entertained.

CrLock FAcTORY

+1819. Shri 8. C. Samanta: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to starred question No. 979 on the ¢th
December, 1954 and state:

(a) whether the Government of
Madhya Bharat have since uurchased
the necessary machinery and equip-
ment for starting a clock factory;

(b) if so, the actual cost involved;

(c) the amount, if any, contributed
by the Madhya Bharat Governme.a:,
and

(d) whether the factory has started
working?

The Duputy Minister of Commerce
and Industry (Shri Kanungo): (a) to
(d). Information is being collected and
will be laid on the Table of the House.

Shri 8. C. Samanta: May I know
if tne Government is aware that thijs
fartory will be run on a home-industry
basis?

Shri Kanungo: The components
might be made in amall units and the
assembly will have to be done in a fae-
tory.
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Shri 8. C. Samanta: May I know
whether any attempts have been made
before in our country to assemble the
parts here?

Shrl Kanungx No, Sir. Only im-
ported parts have been assembled
gometimes.
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+1823. Shri Nageshwar Prasad
Sinha: Will the Minister of Production
be pleased to lay a statement on the
Table of the House showlng:

(a) the total quantity of metallur-
gical coal produced in Government
collieries. collierv-wise during the
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years 1951, 1952 and 1953
and

separately;

(b) the total quantity of metallur-
gical coal produced in market collier-
ies during the same years?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): (a) and (b). A statement giv-
ing the information is laid on the Table
of the House. [See Appendix VIII, an-
aexure No. 67].

Shri Nageshwar Prasad Sinha: The
production flgures shown in the year
1953 as compared to the previous
years, are short of the “pegged” limii,
may I know the reasons therefor?

Shri R. G. Dubey: Some of these
mines—Serampore and Bokaro—have
been worked for long and so the capa-
city to work more is reduced.

Shri Nageshwar Prasad Sinha: |
could not follow whether the shortage
of production is due to the incapacity
of the mines to produce or whether it
is due to shortage of labour and other
things?

Shri R. G. Dubey: There is no dearth
of labour. These particular mines have
been working for a long time and so
certain difficulties have arisen.

Shri Nageshwar Prasad Sinha: Is it
the intention of the Government to

1750

bring the production of these deticii |

collieries up to the “pegged” limit and
to do away with the losses as far as
possible?

Shri R. G, Dubey: Surely.

DisPLACED PERSONS OF JAMMU AND
KAasHMIR STATE

“1824. Chaudhri Muhammad Shaffee:
Will the Minister of Rehabilitation be
pleased to lay a statement on the
Table showing:

(a) the number of displaced per-
sons of Jammu and Kashmir Siate,
who have been rehabilitated in various
States of India upto the 28th March
1958;

(b) how many of them have been
given employment by the Government
of India upto the 28th March, 1955:
and
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(c) how many have been given
stipends upto the 28th March, 1955
and the amount so granted?

The Minister of Rehabilitation (Shri
Mehr Chand Khanna): (a) 8,064 ex-
cluding those re-settled in Jammu
and Kashmir State.

(b) and (c). The information is be-
ing collected and will be laid on the
Table of the Lok Sabha in due course.

SAMPLE SURVEYS

“1826, Shri Morarka: Will the
Minister of Information and Broad-
casting be pleased to state whether
Government propose to have perio-
dical sample surveys to have a correct
idea as to what extent the newspapers
utilise the services of the Press In-
formation Bureau?

The Minister of Informatiom and

Broadcasting (Dr. Keskar): Sample
surveys extending over 127 to 246
newspapers have given satisfuctory

results regarding the wuse made by
newspapers of services of the Press In-
formation Bureau. Such use was also
independently acknowledged in the
Press Commission Report. The cues-
tion of extending the scope of the sam-
ple surveys to all newspapers with its
atiendant expenditure is under consi-
deration.

Shri Morarka: May 1 know when
the sample survey was last conducted
and at what intervals it is being con-
ductied?

Dr. Keskar: The sample surveys are
periodically conducted; It may not be
possible for me to give all the dates
here. For example, in January each
year, a survey was undertaken to find
out the response from the papers.
There is a periodical sample survey
in August. There are two more peri-
odical surveys and if the hon. Member
would table a question, I would cer-
tainly give him the dates.

Shri Morarka: May I know what
the sample survey reveals: whether
the number of newspapers making use
of this Bureau is increasing or decreas-

ing?
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Dr, Keskar: The survey is meant to
find out not only the number of news-
papers which are using this Bureau
but also to find out how much material
supplied is used and what they think
of the material supplied.

Shri Morarka: May I konw what is
the opinion of the newspapers accord-
ing to the sample survey. What do
the newspapers think of the news sup-
plied by this Bureau?

Dr. Keskar: They think that the in-
formation is very factual and useful.
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Roap RoLLERS

*1828. Shri Ibrahim: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the number of red rollers
as well as steam rollers manufactured
in India during 1954-55; and

.b) the future score i{ur the deve-
lopment of this industry?

The Deputy Minister of Cc.amerce
and Industry (Shri Kanungo): (a)
Only one steam road roller was manu-
factured.

(b) There is scope for the develon-
ment of the road roller industry in
India. But the demand appears to be
switching over to the diesel types.

Shri Sarangadhar Das: May I know
if there was an agreement with Messrs.
Marshall Sons for the manufacture of
these steam road rollers here on a
royalty basis?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
Sir, there was an agreement between
Marshall Sons and Telco for the rianu-
facture of steam road rollers.

Shri Sarangadhar Das: Do I under-
stand thet only one was manufactured
and not one thousand?

Shri T. T. Krishnamachari: The hon.
Member has not apparently looked into
the period covered by the question.
During this period only one was manu-
factured for the reason that there was
no demand. The answer to part (b)
has indicated that the demand is
switching over to diesel type rosd rol-
lers.

Shrl Raghunath Singh: How much
are we importing?

Shri T. T. Krishnamachari: Notice,
Sir.

Mr. Speaker: Question List is over.

Shri Joachim Alva: May I ask tha‘
Aquestion 1821 be taken up?

Mr. Speaker: Yes, question No. 1821,
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PETROLEUM

%1821. Dr. Ram Subhag Singh: Wil
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether the cost of production
of the indig@znous petrol is much less
than the prices of the imported petrol:
and

(b) if so, whether Government pro-
pose to effect any reduction in petrol
prices?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). The hon. Member has
presumably in mind the setting up of
the n>w refineries when he refers to
the production of indigenous petrol.
As the requisite crude oil has to be
imported from a long distance, it is
unlikely that the cost of production of
petrol in these refineries will be less
than the price of imported petrol.

Shri Joachim Alva: Apart from
Government! being interested in the
reduction of oil price, has Government
got any deflnite policy of training up
a corps of Indian students who will do
oil prospecting and get a chance of
training, whether it be in the countries
of the East or West?

Shri T. T. Krishnamachari: [ would
respectfully suggest that the question
might be put to the Minister of Natu-
ral Resource..

Shrimati Renu Chakravartty: In
view of the fact that we lose quite a
lot of money by import duty on that,
may I know whether the cost of bring-
ing the crude ofl over a long distance
is much more than that?

Shri T. T. Krishnamachari: The
argument advanced is involved and
slightly beyond my comprehension.

Shri Sarangadhar Das: May 1 know
if, in view of the fact that the crude
oil will come from the Persian Gulf,
the price is still based on the Gulf of
Mexico prices?

Shri T, T. Krishnamachari: This
question ha: to be decided after thave
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refilneries start working in full strength.
It is quite likely that there may be a
variation in regard to the prices. Whe-
ther the price of crude oil and the
freight paid there to would materially
affect the price of petrol charged here
is still a matter which is hypothetical,

Shri Sarangadhar Das: Is it included
In the agreement with the oil com.
panies that the price will be determined
later on after they go into full produc-
tion?

Shri T. T. Krishnamachari: The
agreement with the oil companies has
been before the House and the hon.
Member can verify whether his pre-
sumption is correci eor not.

WRITTEN ANSWERS TO QUESTIONS

TRADE WITH PAKISTAN

“1773. Shri 8. N. Das: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the trade relations bet-
ween India and Pakistan have been
reviewed recently by the representa-
tives of both countries;

(b) if so, what is the outcome of
that review; and

(¢) the nature of decisions taken
and whether any irade agreement is
likely to be signed?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
There has not been recently any joint
review of the nature referred to by the
non, Member.

(b) and (c¢). Do not arise.
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Peace MONUMENT

«1787. Dr. Ram Subhag Singh: Wil
the Prime Minisier be pleased to

siate:

(a) whether it is a fact that a
Japanese sculptor, has approached
Government for permi:sion for build-
ing a peace monument in  India and
for a plece of land;

(b) whether he has also submilted
the plan of the monument; and

(¢) whether his request has  bheen
ronsidered?

The Deputy Minisier of External
Affairs (Shri Anil K. Chanda): (a) to
(c). Shri Soshu Nisikawa approached
‘he Government of India in November,
1954, with an offer to build a peace
monument in India at the expense of
the Government of India. Along with
the offer he sent a rough plan of the

monument. Government have con-
sidered the proposal but found it
unsuitable.

ADVISORY BOARD

*1788. Sardar Hukam Singh: Will
the Minister of Rehabilitation be
pleased to state:

(a) whether there would be any
specified scope within which the advice
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of the Board, constituted recently in
connection with the administration of
the Displaced Persons (Compensation
and Rehabilitation) Act, 1854 would
be sought; and

(b) whether the Board would be
consulted on matters regarding the
quantum of compensation also?

The Minister of Rehab’litation (Shri
Mehr Chand Khanna): (a) The Advis-
ury Board was constituted to advise
the Central Government on matters
of policy arising out of the adminis-
tration of the Displaced Persons
(Compensation and Rehabilitation)
Act, 1954,

(b) Yes, the Board has been con-
sulted.

Mica INDUSTRY

*1795. Shri Nageshwar Prasad Sinha:
Will the Minister of Commerce and
Industry be pleased to refer to the
reply given to starred guestion No.
1317 on the 17th December, 1954 and
state:

(a) whether Government of India
have since received the required
communication from the Government
of Bihar regarding the grant of per-
mits to foreign experts in the Mica
industry; and

(b) if so, th¢ steps taken or pro-
posed to be taken in this regard?

The Depuvty Minister of Commerce
and Industry (Shri Kanungo): (a) and
(b), It is understood that the inves-
tigation has been completed. A re-
port is awaited.

Mineral. O1L

“1798. Sardar Igbal Singh: Will the
Minister of Works, Housing and Sup-
ply be pleased to state:

(a) the quantity of mineral oil im-
ported into India and how much of it
is refined oil and how much crude oil;

(b) the number of oil refineries in
India and the quantity of oil refined
by them per year; and

(c) the amount of savings achieved
by refining the oil in the country and
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its effect on our Dollar and Sterling
exchange position?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) During the year 1954 39 million
tons of mimeral oil was imported. Out
of this 0'5 million tons was crude oil.

(b) Three refineries arc at present
in operation including the old estab-
lished one at Digboi. They could re-
fine about 9000 tons of crude per day.

(c) When all the three new refiner-
ies are in full operation, it is anti-
cipated that the saving in foreign
cxchange will be of the order of
Rs. 10 crores per year.

HINDUSTAN INSECTICIDES, L.TD.

*1803, Shrimati HIla Palchoudhury:
Wil)l the Minister of Pgpduction be
pleased to lay a statement on the
Table of the House showing:

(a) the number of the directors of
the Hindustan Insecticides, Ltd., Delhi-
and

(b) the constitution of the Board of
Directors of this company?

The Parliamentary Secretary to the
Minister of Production (Shri R. G.
Dubey): (a) and (b). A statement
showing the required information is
placed on the Table of the Lok Sabha
[See Appendix VIII, annexure No. 69]

Iwm qit diwmr srhwerer

#t5e, st oo gwo Trwet : T wum
#Rf mrTed © ow Mo @ et g
¢ T Paw o Poetaten o Teamw’
g et



1759 Written Answers

@T) 9§ 14 FC & AWRT gOm 7

detrsed Tmit (of afaw w0
) : (F) & @T), & g Wt gy
T @ AR A A B FT A ATYE A
g @ ¥ SEw wW s ® Peg ore

Trape Falk AT MILAN

*1812. Shri Radha Raman: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that India
has decided to participate in the Trade
Fair to be held at Milan in April,
1955;

(b) if so, the goods that are pro-
posed to be sent for exhibition in the
fair; and

(¢c) whether any amount has been
sanctioned by Government for this

purpose?

The Deputy Mmister of Commerce
and Industry (Shrli Kanungo): (a)
Yes, Sir.

(b) A statement is laid on the
Table of the House. [See Appendix
VIII, annexure No. T0].

(c) Rs. 2,80,000.
DEVELOPMENT OF BROADCASTING

*1816. Shri Gidwani: Will the
Minister of Information and Broad-
casting be pleased to state the amount
spent up to the 31st January, 1955 out
of the total provision made in the
First Five Year Plan for the develop-
ment of broadcasting in India?

The Minister of Information and
Broadcasting (Dr. Keskar): The
amount of expenditure booked up to
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the 31st January, 1955 is Rs. 76,06,810
out of the total provision of Rs.
4,94,25,000, The actual expenditure
is in fact considerably higher but has
not been brought on the books pend-
ing the receipt of intimation regard-
ing debits on account of building
works of the Central Public Works

Department and cost of imported
equipment.
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COMPENSATION

*1820. Sardar Igbal Singh: Will the
Minister of Rehabilitation be pleased
to state:

(a) the total amount of claims of
displaced persons registered by Gov-
ernment under the Interim Compen-
sation Scheme; and

(b) the amount of claims so far
verified? :

The Minster of Rehabilitation (Shri
Mehr Chand Khanna): (a) Claims
were not registered under the Interim
Compensation Scheme which was in-
troduced in November, 1953. They
were registered under the Displaced
Persons (Claims) Act, 1950. The
value claimed in these claims iz mot



1761 Written Answers

known as this information was not
compiled.

(b) Roughly Rs. 500 crores exclud-
ing agricultural land claims,

Jurr INDUSTRY

*1825. Shrimati Ila Palchoudhury:
Will the Minister of Commerce and
Industry be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the grow-
ing foreign competition which the
Tndiagn Jute Industry is facing; and

(b) if so, the steps Government
propose to take to help the industry
solve its difficulties?

The Deputy Minister of Commerce
and Industry (Shri Kanungo): (a)
Yes, Sir, Government are aware nf
this.

(b) Following are the main steps
taken to assist the industry in over-
coming its difficulties in the export
markets:

(i) Export duty on the jute
goods is being adjusted from
time to time.

(ii) Ad hoe grants-in-aid are
paid to the industry for under-
taking publicity work in foreign
countries.

(iii) The industry has been asked
to apply itself diligently to the
task of developing market re-
search and diversifying the pat-
tern of production as far as pos-
sible,

As a result of these measures, the
export of Indian jute goods improved
from 747,000 tons in 1853 to 843,000
tons in 1854.

GANGA BARRAGE

*1829. Shrimati Ila Palchoudhury:
Wil the Minister of Irrigation and
Power be pleased to state when the
work on the construction of the Ganga
Barrage is likely to be begun?

The Deputy Minister of Irrigation
and Power (Shri Hathi): The scheme
is in a very preliminary stage and it
is not possible at this stage to say as
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to when the construction of the Ganga
Barrage is likely to be begun.
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530. Shri Heda: Will the Minister of
Production be pleased to state the
average cost of stowing of coal in 1954
and how it compares with that for
last three years?

The Parliamentary Secretary to th:
Minister of Production (Shri B. C.
Dubey): The average cost of sand
stowing in Coal Mines during the
years 1950-51 to 1953-54 was as fol-
lows:

1950-51 Rs. 1-13-3 per ton of
material stowed.
1951-52 Rs. 1-12-10 Do.
1952-58 Rs, 1-11-7 Do.
1953-54 Rs. 1-11-9* Deo.

(*The figure for 1853-54 is approxi-
mate)

BRICK~-MAKING MACHINE

531. Shri Heda: Will the Minister
of Works, Housing and Supply be
pleased to state:

(a) whether it is a fact that a Brick-
making machine has been invented;
and

(b) if so, ils cost and advantages?
¢ 4..8.D,
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The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). Several types of Brick-
making machines are available in the
market. Some are manually operated
and others power driven. The cost
varies with the type of machine, its
capacity and its purpose. The advan-
tages are that a denser and better
finished brick can be obtained by the
use of the machine,

AvupitioN TEsTS

532. Shri Ibrahim: Will the Minis-
ter of Information and Broadcasting
be pleased to state the number of
artists who absented themselves from
audition tests of the All India Radio
and have been kept out since January,
1954 till date?

The Minister of Information and
Broadcasting (Dr, Keskar): Only those
artists who absent themselves from
auditions without giving any valid
reasons are not given programmes.
From 1st January 1854 till 28th Feb-
ruary 1955, the number of such artists
for Karnataka music was 247 and 163
for Hindustani music. These artists
arc eligible to appear for auditions
held hereafter and thus to qualify for
getting programmes.

TEXTILE MILLS

533. Pandit M. B. Bhargava: Will
the Minister of Commerce and Indus-
try be pleased to lay a statement on
the Table of the House showing:

(a) the quantity of yarn and cloth,
both of medium and coarse qualities,
produced by the textile mills in
Beawar and Bijainagar during the
years 1952-53, 1953-54 and 1854-535
(April—December); and

(b) the percentage of overall in-
crease or decrease, and reasons for
the decrease, if any?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). A statement is attached
[See Appendix VIII, annexure No. 72]

= ol
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INVESTMENT

535. Kumari Annie Mascarene: Will
the Minister of Production be pleas-
ed to state:

(a) the total investment made _in
the public sector since the formation
of the Ministry;

(b) the total investment made ‘in
the private sector since the formation
of that Ministry; and

(c) the new industries ;atarted since
the formation of the Ministry?

The Parliamentary 'jecrelary to the
Minister of Production (Shlti R._G
Dubey): (a) The information is being
collected and will be laid on the
Table of the Lok Sabha in due course.

(b) The information is not readily
available.

(¢c) The following manutnctu_rh.:g
projects under the Production Minis-
try were started or went into regular
production after the formation of the
Ministry in May 1952:

1. Fertilisers.
2..Telephone Cables.
3, Machine Tools,

4. D. D T

§. Penicillin.
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6. Steel (Rourkela and Bhilai
Projects); others are in the planning
stage.

TRIBALS FROM EAST PAKISTAN

538. S8hri Subodh Hasda: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it is a fact that a large
number of tribals from East Pakistan
came to West Bengal during the year
1954;

(b) if so, their total number; and

(c) the number of those who have
come to India so far during the year
19557

The Minister of Rahabilitation (Shri
Mehy Chand Khanna): (a) to (a).
Information regarding the number of
Tribals is not readily available, It is
felt that its collection will involva con-
siderable time and labour which will
not be commensurate with the results
achieved.

Exports

537 J Shri 8. V. L. Narasimham:
*\ Shri C. R. Chowdary:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the names of the commodities
which are permitted to be exported
from the ports of Vishakhapatnam,
Madras and Bombay respectively; and

(b) the reasons for the difference
in the commodities exported from
port to port?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) and (b). There are no commodities
which are reserved for exports through
any particular port. The exportable
surplus for different commodities, par-
ticularly agricultural commodities, is
determined on a regional basis from
time to time. Where there is no sur-
Plus of a commeodity for export from
a particular region, no exports take
place from the port serving that re-
gion.
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4023
LOK SABHA
Saturday, 2nd April, 1955

The Lok Sabha met ut Eleven of the
Clack,

[Mr. SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

12 Noow,

*DEMANDS FOR GRANTS FOR
1955-56

DEMANDS re. MINISTRY OF INFORMATION
AND BROADCASTING

Mr. Speaker: The House will now
take up discussion of the Demands for
Grants Nos. 62, 63, 64 and 126 relat-
ing to the Ministry of Information and
Broadcasting. As the House is aware,
four hours have been allotted for the
Demands of this Ministry. The dis-
cussion on these Demands will con-
tinue upto 2-30 p.m. when the Pri-
vate Members' Business will be taken
up.

There are a number of Cut Motions
to these various Demands. Hon. Mem-
bers may hand over the numbers of
the selected Cut Motions which they
propose to move, at the Table within
fifteen minutes. I shall treat them as
moved, if the Members in whose
names those Cut Motions stand are
present in the House and the motions
are otherwise in order.

4024

The time-limit for speeches will,
8s usual, be fifteen minutes for the
Members including Movers of Cut
Motions and twenty minutes, if neces-
sary, for Leaders of Groups.

Demanp No, 62—MmNIsTRY OF INFOR-
MATION AND BROADCASTING

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 3798000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in res-
pect of ‘Ministry of Information
and Broadcasting’.”

Demanp No, 63—BROADCASTING

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 2,87,24,000 be granted to the
President to complete the sum
necessary to defray the charge:
which will come in course of pay-
ment during the year ending the
31st day of March, 1956, in res-
pect of ‘Broadcasting”.”

Demaxp No, 64—MISCELLANEQUS De-
PARTMENTS AND EXPENDITURE UNDER
THE MmISTRY OF INFORMATION AND
BROADCASTING

Mr, Speaker: Motion is:

“That a sum not exceeding
Rs. 1,13,66,000 be granted to the
President to complete the sum

*Moved with the recommendation of the President.

60 1LSD—1

axetise § Nabetes Secuor
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‘[Mr. Speaker]

necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1856, in res-
pect of - ‘Miscellaneous Depart-
ments and Expenditure under the
Ministry of Information and
Broadcazting'.”

Demanp No. 126—Carrrar OuTLAy oN
BROADCASTING

Mr. Speaker: Motion is:

“That a sum not exceeding
Rs. 3,66 42.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
dlst day of March, 1956, in res-
pect of ‘Capital Outlay on Broad-
casting’.

Sardar A 8. Saigal (Bilaspur); 1
welcome and support the Demand for
Grant which has been put before the
House in respect of the Ministry of
Information and Broadcasting by the
hon. Minister. While on the one hand
this Ministry has made a great prog-
ress reaching the goal of the Five Year
Plan, which is really a great and
admirable work, simultaneously on
the other hand I am finding several
hindrance: in the way of the film in-
dustry which I think it is my duty to
put before the House. 1 also request
that the hon. Minister should take the
earliest steps in removing these
hindrances. The Government should
also give it the prestige which it
deserves from the point of view of its
national importance but which it i:
deprived of.

The film industry iz forly years old.
It has reached its present position
without any help from the Govern-
ment so far and through passing so
tnany barriers of difficulties in its
way. Today the Indian film industry
has become one of the major indus-
tries in the country. In wview of the
improvement and the progress ‘that it
has made within such a short period
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without any help, it deserves great
protection now by the Government.

The fellowing data will show its
progress. India stands second in res-
pect of capital investiient, - fourth in
respect of wages paid, and fifth in
respect of the number of people em-
ployed in this industry, in comparison
with other countries of the world.
There are seventy-three studios and
three thousand theatres at present.

1 shall put before the House the
hindrances faced by the industry and
I hope the hon. Minister will consider
them. We find that foreign pictures
score over ours. It is not due to the
superior skill and craftsmanship but
due to the superior equipment manu-
factured in their own countries. Our
technicians are indigenous. They have
never had any technical training;
neither they have any meang nor the
encouragement to go abroad for train-
ing in new machines and advance
studies. All they have learnt by their
own skill and intelligence. In this
respect I would like to point out that
the Film Enquiry Committee which
was appointed by the Government two
years back made suggestions for
establishing a Film Bureau, a Central
Film Board and an Institute. It was
also brought before the House. But it
is a pity that up till now nothing has
been done.

Mr. Speaker: What is ii that the
hon. Member iz reading from?

Sardar A. S. Saigal:
noles, Sir. Not all.

I have got

Mr. Speaker: It is too big a pill for
the Chair to swallow.

Sardar A. S. Saigal: But this is a
detailed note, 1 admit.

Mr. Speaker: He can refer to his
notes. But it is not the practice, and
I do not allow any speeches prepared
outside the House.

Sardar A. S. Saigal: I would sub
mit that I have prepared this.
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Mr. Speaker: Hon, Members must
realise that we meet in the House for
the purposes of a debate. A speech
prepared outside the House, without
reference to what other Members have
said  and their arguments, has no
necessary connection with what is
passing on in the House. And there-
fore it is a good parliamentary practice
not to ‘allow written speeches. Hon.
Members may- refer to their note:.
They may take the points. They may
have quotations. In the beginning I
thought the hon. Member was quoting
from .. something. So I allowed
him. (An Hon. Member: He is quot-
ing from hig own speech). But when
I saw that he was reading a speech
I had to ca)l attention that such
speeches are mnot permitted. The
debate becomes unreal if speeches
written out:ide are read in the House.
If that is the object of the Members
that they should read speeches only,
I think the best course would be—if
at all it is admissible—to put those
speeches, for ihe benefit of other
Members, on the Table of the House,
and those Members may read those
speeches. But they are irrelevant in
debate:.

Shri K. K. Basu (Diamond Har-
bour): He is fellowing the A.LR.
practice.

Mr. Speaker: The hon, Member
may touch his points and finish his
speech, but not read his speech.

Sardar A. S. Saigal: T will request
the Government to take early steps
1o start its work on this matter and
on the suggestions of the Film Enquiry
Committee. I am sure that the Insti-
tute will be a great boon not only to
the industry but also to the nation.
The technical training which will be
given to the techmicians will result
in making out good pictures which
will be in keeping with the prestige
of the nation. The Government should
also give some scholarships to deserv-
ing candidates for getting technical
training abroad.
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Mr. Speak:r: The hon. Member may
discontinue his speech. He is reading
his speech.

Pandit Balkrishma Sharma (Kanpur
Distt.—South cum Etawah Distt.—
East): May 1, Sir, in this connection,
without in any way trying to hawve
the audacity to challenge your ruling,
point out to you that in this very
House you have been pleased to per-
mit many of the friends to read their
speeches, amongst them some of the
prominent Members who can speak
English more fluently than some of
us, poor, uneducated people can do?

Mr. Speaker: Order, order. The
hon. Member perhaps is not always
present in thiz House. There existed
a practice in the old Central Legis-
lative Assembly, when I came here,
that speeches were allowed to be
read. The- interpretation was that a
speech includes reading; that was how
it was interpreted. After the Central
Assembly was not in existence [ have
deliberately developed the practice of
not allowing written speeches for the
reason which I have just explained.
Members are allowed to refer freely
to notes. They may be copious. But
that does not mean that every word
that he reads is to .be taken as
“notes”.

Hon. Members will appreciate there
is also another aspect of the matter.
And that is that the speech which an
hon. Member reads may not neces-
sarily be his own speech. It citen
happens somebody else writeg a speech
and that speech is read here under
the guise of the speech being the hon.
Member's speech. I do not, here in
this particular case, insinuate that
this particular speech was not wriiten
by the hon. Member himself. I am
merely giving the probabilities. And
a consistent pra~tice ha: been follow-
ed. I believe—I am  speaking only
from memory—I had asked, if I mis-
take not, Mr. Brajeshwar Prasad from
discontinuing the reading of his
speech; and when he went on read-
ing the same. I asked him to stop
his speech. I may be mistaken about
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the name of the person. Recently I
do not remember even a single case
where I have permitted the reading
of a speech.

Matter: stand differently when
Ministers are making a statement of
policy. It is also a parliamentary can-
vention that responsible statements of
policy or other things are written and
read. But, so far as speeches are
concerned, they are not permitted to
be read in the House. So, it is a mis-
statement to say that, in this House,
I have permitted written speeches. At
least, T have been here for 9 years
now, Except for the first year or two,
when the Central Assembly was func-
tioning, I do remember, I have dis-
couraged this practice and totally
abolished it practically since at least
the last 5 or 6 years. ] cannot say
what happens when I am not in the
Chair. I presume the Chairmen also
follow this practice.

shri Gadgil (Poora Central): That
is generally observed even when you
are not in the Chair

Shri N. M. Lingam (Coimbatore):
The Deputy-Speaker has allowed
Acharya Kripalani to read his speech.

Mr. Speaker: That is a point which
may be raised when the Deputy-
Speaker is in the Chair. I do not
know the facts about it.

HTgR To TWo WETW : AAY ALEY,
arrer T® W # Pw oahw A v wt
dam %1 g7 7€ €, 03 79 P w1 i
e # at @ aiud gE I Fet wWiw
w2 fed dmE ...

sy WY : AW i3 wEd At
gt A A assad Sgwaw W
# Tt wEw & T A A A
et Taelt & dfwwr ame it w
s fsas gmdmam ¢ B
da 1 el w7 gaa feeo &
g7a fad A wgr & T ofid g

%

H&
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TS T FEM | OFT FIA § @
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arr g F g ¥ aft e Teer Wt @t
widrw g & af o R T dm F o

Tarn e s

gm & 1| o Tt w WY TR wfew
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T @eW gr & |
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a7 ® Aw T, A guw dw
T s, Fwits @g w3t +ft ot Aw
@ T oW e i @ o & oo ot
wwe # IS A 9w wedAw Aen
*7 dgwaelt w7 ghlt | 97 9% 97 SEwlT
&t W T g a7 P% 0w arHYw A
avt Alew @t & @ w g W o
Tq q% UG AT qANGT A A
TEEl | I¥ 9 99THT 99 A 4 W
¢ vus ghetew alvwdaw & g
¢ To adaw s ot toeh g i
sfigmamtanfsftsenw

Several Hon. Members rose—

Mr. Speaker: 1 do not want any
further arguments on this point. It
is a settled rule. Shri Sadhan Gupta.

WTYN To UTHO WEAIW : AT ME AL
# A7 aiwe Fitag, dtwer P A B
g A fitad wibs @ are A wE
|/ |

Mr. Speaker: The hon. Member
persisted in reading his speech even
after I :aiq that he should not read
hiz speech. I therefore called upon

him to resume his seat. He cannot

be permitted to have a second speech
now,

Shri Sadhan Gupta (Calcutta South-
East): The Ministry of Information
and Broadcasting controls broadcast-
ing and is concerned with the proper
direction of films. Properly handled,
the radio and the cinema could be
transformed into the most powerful
means of creating a luxuriant cultural
life in the country by helping to
carry forward the great cultural herit-
age of our country in music and
literature, poetry and drama. To
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judge the activities of this Ministry,
therefore, one has to enquire how
much it hag contributed to our cul-
tural development. In this respect,
the report that has been circulated to
us is singularly unhelpful for arriv-
ing at such a judgment. Rather, it
creates a smoke-screen of apparently
impressive figures, figures of expan-
sion of broadcasting facilitie:, light
music units, ete., to hide the real
story of plunder and blunder, as a
tamous British Prime Minister put it,
and of injustice, favouritism and in-
difference to our cultural needs.

We have more than once had
glimpses of excerpts from that story or
even whole chapters from that story.
But so far, the Minister has evaded
facing it by keeping discreet silence
over the more inconvenient aspects
and by giving ug half the truth in
respect of other matters. Take the
case of the All India Radio.

{PanpiT THAKUR DAs BHARGAVA in the
Chair]

Again and again in thits House of
Parliament or the other House, the
yuestion of the treatment meted out
to its staff has been raised. Twenty-
four Programme As:istants were re-
trenched, although they had served
this institution for years faithfully
and loyally from a time when the
All India Radio had got into difficul-
ties due to Partition of the country.
In the name of irregularity they were
retrenched. But, what the Minister
did not tell us is that ten out of these
were regularly appointed at the time
of their appointment. which was
before the Union Public Service Com-
mission came into existence. What
he did not tell us is that they were,
in fact, up-graded in quite a regular
manner in 1949, Therefore, there
could be no question of their cazes
being referred to the Union FPublie
Service Commission.

Even assuming that their cases were
validly referred to the Union Public
Service Commussion, the Minister was
positively unfair to this House by
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giving the impression in his last
Budget speech,—1 hope not delibe-
rately—that it was the Union Public
Service Commission which compelled
him to give these Programme Assis-
tants the kick that drove them into
the streets or at least that it was
the Union Public Service Commission
which left no other alternative for
him than to administer that kick.
What he did not tell us is the in-
convenicnt fact 1hat the Union Public
Service Commission had actually
recommended that the ten regularly
appointed Programme Assistant: could
continue in service till they appeared
before the Union Public Service Com-
mission. In his last Budget speech,
the Minister completely disarmed all
critics by shedding tears of sympathy
for these retrenched Programme
Assistants and had given out that
he was willing to employ them as
opportunity came. The Report does
not say anything as to what has been
done in this respect. No doubt, it
may be said that a report of a Minis-
try of the great Government of India
has more important things to concern
itself with than the fate of street
beggars. But then; we take quite the
reverze view of the order of import-
ance of things. Some of these people
have been given alternative job: jobs
of staff artistes which have no pros-
pects as the job of a Programme
Assistant has and which are liable to
be terminated at any time without
notice, or jobs which bring only half
the remuneration that they used to
get before. Nor is it that there were
no opportunities of employing them.
The report tells how transmitter after
transmitter was going on the air.
However, these unfortunate people
have to wait indefinitely consoling
their hungry mouth:, and you know
how many more hungry mouths, with
the hope that one day the Minister’s
assurance will translate itself into
reality, Meanwhile, the reality is far
away. A number of posts of Trans-
mission Assistants actually fell vacant.
The Minister could have acrommo-
dated some of the retrenched Pro-
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gramme Assistants in them and then
could have had their jobs regularised
by the Union Public Service Commis-
sion, But, after months of hesitation,
the Ministry notified the posts for
advertisement through the Union
Public Service Commission. The posts
were advertised and many of the
employed Programme Assistants
applied, and then, what do you think
happened? After the last day fixed
for receiving applications, the Ministry
decided to withdraw the advertise-
ment. T am told that the Ministry can
take credit for being the pioneer in
this kind of behaviour which was un-
heard of till then, and is unheard of
even now. I would even be prepared
to enjoy a hearty laugh at this unique
sense of humour and this unique
ability to fool a number of job-seekers
had it not been for the fact that for a
number of unemployed expectant ex-
employees, it was a most cruel joke

If you want a model of exploita-
tion, you have to turn to the engineer-
ing staff of All-India Radio. Of the
176 Assistant Engineer: approved by
the Union Public Service Commission,
only 32 have been confirmed. Many
senior engineers have been kept only
on an officiating basis and are com-
firmed only as Assistant Engineers. I
understand that even the Chief Engi-
neer has been confirmed only as a
Maintenance Engineer, and is only
officiating as Chief Engineer. To
ecrown all, 40 As:istant Engineers have
been retrenched or reverted due to
no fault of theirs.

In 1953 two Boards of the Union
Public Service Commission simul-
taneously gave interviews to two sets
of candidates, one set applying for
the posts of Technical Assistants and
another set applying for the posts of
Assistant Engineers. Yet, I under-
stand that when the lists of selected
cardidates were published, 16 candi-
dates interviewed by the Board con-
cerned with Technical Assistants
found places, and high places at that,
in the list of candidates selected for
the posts of Assistant Engineers.
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The same kind of story of exploi-
tation goes on in the case of stafl
artistes excepting a few favourites
who have been appointed Directors
and Producers at very high salaries.
The vast majority of staff artistes are
low paid and, what is worse, they
thave absolutely no security of service.
Promises were made of schemes for
improving their lot, but they, like all
other similar promises of the Govern-
ment of India, have gone the same
way.

From the tale of woes, I come to a
different tale, a tale of administrative
interference which stifles the healthy
growth of All India Radio. In this
country where due to the benign edu-
cational policy and benign economic
policy followed by our own bosom
friend: of our great British Common-
wealth of Nations, where due 1o their
policies service has become the be-all
and end-all of our existence, the All
India Radio cannot find a Director-
General after the departure of Mr, Lal,
The reason, I understand, is that the
Ministry interferes so much in the
administration that no officer with a
reasonable sense of self-respect and
desire serve the institution thinks it
worth while to take up the post. I
understand the Ministry dictates
transfers, recruitments and even what
programmes are to be included and
what are to be excluded. To make
matters worse, a post of Deputy
Director-General, Inspection has been
created for one Mr. Bhat who has
been placed there in supersession of
the claims of a number of officers
senjor to him. With such intolerable
interference killing all initiative, with
exploitation demoralising staff artistes,
Programme Assistants and engineer-
ing staff alike, the quality of pro-
grammes cannot improve and has not
improved, It is wunfortunate that
Radio Ceylon should presume to com-
pete with us through trashy film songs,
but it hag happened because in the
present state of affairs of All India
Radio, art cannot flourish, although
many men can undoubtedly flourish,
and sp we cannot give our people a
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loftier and I would say, also at the
same time, a more attractive alterna-
tive than the stuff dished out by Radio
Ceylon.

The programme policy has not made
matters any better. Everyone knows
the story of how Dr. Keskar gave 3
particular school of music led by
Mr. Ratanjankar of Morris College
the sole monopoly of judging classical
Hindustani music through the Screen-
ing Committee for Hindustani music.
I have the greatest admiration for Mr.
Ratanjankar and have heard him with
delight, but I have also equally great
admiration for others like Onkar Nath
Thakur, Ustad Vilayat Khan, Ustad
Amir Khan and others who do not
subscribe to that school, and what is
more, there are many millions who
hold the same view. In such circum-
stances, it is preposterous to give one
school the monopoly of judging the
excellence or otherwise of classical
music, and positively presumptuous to
require the established masters of all
other schools to submit to screening
by their rivals in musical art. Today,
all who disagree with Dr. Keskar's
decisions are condemned and wilh
them stand condemned some of the
greatest names in Indian classical
music, So violent indeed 1s Dr.
Keskar's wrath against them that
even the All-India Festival of Music
arranged at the Red Fort by the San-
geet Natak Akadami was not broad-
cast because some of the condemned
artistes happened to participate.
There is no doubt that by this new
untouchability—or, should I call it
McCarthyizm—Dr. Keskar has con-
demned the classical programmes of
All India Radio to perpetual poverty
and one-sidedness.

After classical music, one mnatu-
rally wishes to proceed to light musie.
There is no end to the advertising
of the light music units, but what is
their contribution? 1 will only tell
the story with a few figures collected
from the statistics given by the hon.
Minister himself in the other House
on 11th May, 1954. The Delhi unit
spent Rs. 24,120 in n.l:;e months, pro-
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duced 77 items of songs, of which only
13 were found fit for recording. The
Calcutta unit spent Rs. 24,250 pro-
duced 26 itemg of which the astonish-
ing figure of one was found fit for
recording. The Lucknow unit after
spending Rs. 22,060 produced 35 items
of which one was found fit for record-
ing. The Madras unit spent Rs. 12,840,
produced 64 songs of which none was
found fit for recording. The Bombay
unit spent Rs. 9,000, produced 120
items of songs and only 5 were found
fit for recording. So, the total figures
are that the five units upto 11th May,
1954, spent Rs. 92,270, produced 322
items of songs of which the astound-
ing figure of 20 was found fit for
recording. So, 20 songs al the mode-
rate cost of Rs. 92,000 is the magni-
ficent gift which we have up to 11th
May. I  understand if the uptodate
story were told, the revelation would
be even more astounding and I would
hope that the Minister, when he re-
plies, will not shirk giving us that
story. How much more could have
been achieved at how much less cost,
if instead of these expensive luxuries
of light music units, an offer was
made to poets and artistes in all parts
of the country for purhcase of suit-
able light music items.

I think as the spokesman I may be'
given twenty minutes.

The Deputy Minister of Communi-

cations (Shri Raj Bahadur): Whose
spokesman?
Mr. Chairman: He has already

taken 18 minutes,

Shri Sadhan Gupta: By purchase of
light music items, songs or others, at
Rs. 1,000 or Rs. 2,000 a piece how
much better light music, how many
more light music productions we would
have got in that process?

Coming to the National Programme
and news we find that they are taking
a distinct political bias. The point of
view of the Congress and particularly
speeches and statements made by
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Ministers are given space out of all
proportion to the claims of fair
journalism. Representatives or spokes-
men of Opposition Parties must con-
sider themselves fortunate if they
can get more than half a sentence or
one sentence for their statements or
speeches, however important they
might be.

So long I have told what remains
untold in the Report. Let me come
now to what appear: in the Report
itself—the boast that “after comple-
tion of the AIR. development plans,
primary service on medium waves
will be available to a population of
about 220 millions in the country”.
What is the use of medium wave
stations blaring out programmes for
220 milliong unless cheap radio sets
are made available to the population
intended to be covered by them?
What should have been done is that
till the Bharat Electronics goes into
production. Government should have
encouraged the private sector to manu-
facture cheap sets, if necessary by
subsidising them if they are really
unable to manufacture them without
subsidy. In any case without a reason-
able promise of availability of cheap
sets it would be sheer waste of money
to go on multiplying medium wave
stations.

The Ministry is also silent about
bungling with the Calcutta station
where due to utter lack of foresight
the 50 k.w. medium wave station was
put up at an unsuitable place, and has
now to be shifted at a cost of Rs, 2
lakhs.

The affairs of All India Radio have
caused considerable public misgivings,
and these cannot be allayed without
a thorough enquiry into its affairs. I
reiterate the demand for setting up
an enquiry commission of independent
and #mpartial persons. The B.B.C. has
undergone many investigations, and
if the Minister's conscience is clear,
he should be the first man to accept
this challenge.

sheft Perwroedt dyw (Pawr weTe-
7)) ;WY wERY, oW ot wmr o
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gl ol wp 4" 4 wid & gEw wIR F
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Mr. Chairman: Shri Gadgil, I do
not see him rising.

Does he want to take part? If he
doe: not want to speak, I do not force
him to speak.

Shri Gadgil: I do want to speak.
But I find from the order paper that
there is a cut motion “disapproval of
policy re: fllm censorship” which is
going to be moved or supposed to have
been moved, by Shri N. Sreekantan
Nair. I would like to follow him, not
precede him,

Mr. Chairman: Shrimati Uma Nehru.
She is also not rising. The difficulty
is that chits are sent to me and then
I cannot decide in which order I
should call speakers. Various com-
plaints are made, ‘we are left out'. If
any hon. Member sends a chit to me,
then it should be left to me to call
him at a particular time. If they want
to speak, and want to speak at a parti-
cular time of their own choice, it is
difficult to accommodate every Mem-
ber. I will take it that if an hon.
Member who sends a chit does not
stand up when I call upon him to
speak, he does not want to speak.

Dr. Suresh Chandra (Aurangabad):
In connection with the ruling given, if
you kindly follow the practice of this
House that that Member who rises and
catches the eye of the Chair should
be allowed....
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Mr. Chairman: Order, order. There
are several ways in which the matter
is decided, whether any hon. Member
is anxious to speak or not. One of
them is the sending of chits to me,
and leaving it to me to call him when
1 choose to do so. Otherwise, it will
be difficult. After all, I can call only
one Member at a time. ] have at least
20 chits sent to me. I do not want
that all the Members should stand up
every time. But if a Member wants
to speak at a particular time, then he
should at least stand up then. Other-
wise, how will I be able to know that
he wants to speak at that time? If
Members send in chits and ask me to
be allowed to speak at a time of their
own choice, it will be difficult to
accommodate all the Members. That
is my difficulty.

Shri Chatopadhyaya (Vijayavada):
My name has been sent up. Would
you please call me?

Mr. Chairman: If all the Members
without my calling on them to speak
stand up like this and ask me to call
them when they choose to speak, it
will be difficult for me to proceed.

Shri Chattopadhyaya: I am only
reminding you of my presence here.

Mr. Chairman: I need not be re-
minded of the hon. Member's presence.
His presence is something which
everybody is bound to notice, especial-
ly on an occasion like this. We remem-
ber his speech on the last occasion
alzo.

1 would, therefore, request that Mem-
bers should at least leave the choice
to me. Otherwise, it will be difficult.
Now one Member from the communist
group has already spoken. I cannot
call another Member from the same
group just at this moment. If there
is time, I will call another Member
from that group also. But then this
is not the way in which Members can
be called to speak. The time as to
when a Member should be called
should be left to the Chair. Otherwize,
it will be very difficult to have a
reasonably good debate.

2 APRIL 1955

for 1955-56 4046

Shri . D. C. Sharma (Hoshiarpuz).
Mr. Chairman, the pattern of the
debate on the Information and Broad-
casting Ministry can be foretold and
foreseen long before the time the
actual discussion takes place. It is the
very usual pattern and the pattern
consists of this, minimising the efforts
made by this Ministry. I am uzing the
word ‘minimising’ deliberately. In fact,
an attempt is made to reduce the good
things done by this Ministry to zero.
At the same time, an effort is made
to magnify individual grievances,
administrative difficulties here and
there and cases of so-called injustice
etc. to the highest degree. Sir, I would
be the last man to say that if there
have been any loopholes in the
administration of the Information and
Broadcasting Ministry, they should
now be plugged. If some persons have
been unjustly retrenched, if some per-
sons have not been given their due,
if promotions have not been made
according to order, if people have not
been made permanent when they
deserved to be, if these things have
been done, 1 would say that these
things should be looked into and there
should be no occasion given to any-
body to say or to think that he is not
given a fair deal. But I must say that
it is no use raising these things to the
nth degree and losing sight of the
wood for the trees. It is no use doing
that.

A complaint has been made that the-
1. & B Ministry does not look after
the cultural interests of this country.
I am very sorry that this complaint
has been made. But I would say that
a change has taken place during the-
last year or two in our A.LR.

I would not have said this two years
ago, but T can say this now because
this Ministry has shed all the vestiges-
of colonialism which clung to it for
some time. There was a transitional.
period in the ALR. and this Ministry
and that transitiona] period had
certain disadvantages. We could not-
get rid of those legacies which had.
been left by the previous administra-
tion. But I am glad te say.that these-
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legacies have now been given the go-
sy and I don’t think I am making an
:extravagent statement when I say that
the L & B. Ministry and the Depart-
aments which it administers have now
a definitely national policy. They have
@ npational objective and they have a
national goal. Of course, when I come
#o the performance later on, I will
.show that there are certain handicaps
:and there are certain short-falls in
performance. But, I will come to that
dater on.

But no one can deny that all the
-various interests, cultural or otherwise
wof our nation are being served by this
‘Ministry as ably, as effectively and as
‘well as they can be, given the re-
sources, the material that we have
and given the time that we have. I
mmust say that in all good faith.

A casual perusal of this report will
show that so far as the Publications
‘Division is concerned, there are books
published which give a view of our
wculture, Indian drama, Indian litera-
ture etc. Is music not culture, is litera-
‘ture not culture, is dancing not cul-
ture and is folk-dance mo culture? I
‘must say that the efforts which the
I. & B. Ministry has made in this
direction are laudable, I do not say
that they are adequate because for
bigger resource: and we require all
that. But, I say, the efforts which are
.adequate efforts we require large
funds, we require bigger resources
and we require all that. But, [ say, the
efforts which are there are worth while
and the road that this Ministry is
following is the road that leads to the
realisation of national objectives.

Now, that I am speaking on pro-
grammes, ] would say one thing. I
have before me the Annual Report of
the B.B.C. I do not think that we
should take the B.B.C. as our model.
But in this report. I have come across
a chapter which deals with the pro-
gramme: I would draw the attention
©of the hon. Minister to the division of
programmes as it has been made in
that report. Of course, this comes from
the Scottish Unit of the B.B.C. I think
=omething like that should be done in
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our country also. What are the main
trends in life? Cultural interests,
entertainment, school broadcasts,
human relations, religious faith—of
cour:e, religious faith has to be there
in our country in a different way.
What I mean to say is this. If our
programmes are visualised in the-
terms in which the Scottish Advisory
Council of the B.B.C. does, I think,
there will be little room for making
these complaints and all that.

I want to say something about the
films. An hon. Member just now spoke
about films and ] also want to say
something about them. I went and saw
a film only last evening. I went there
only because I wanted to say some-
thing about the films today in this
House. I go there otherwise also. Let
this be known also. After looking at
that film, I looked at the report ence
more and the instructions which are
given to the Board of Film Censors,
instructions with regard to the depic-
tion of crime, instructions with regard
to the depiction of vice, morality.
instructions with regard to the relation
between sexes, instructions with re-
gard to other things. I read through
these instructions again. I must tell
you, in all seriousness, that all those
instructions......

Shri A. M. Thomas (Ernakulam):
Have been violated.

Shri D. C. Sharma: I do not want to
give the name of the film and give it
undue publicity. I can tell you that all
those instruction: which are given in
this report with regard to these things
had been violated and flouted. And, I
do not see how the film censors are
able to certify such films, (Interrup-
tion). I tell you that in these films
there is an emphasis on criminality
and vulgarity and there is an emphasis
on shoddiness of all kinds. And, if we
are to look to the well-being of our
country, if we have to look to the well-
being of our nation, I would say, these
films should be scrutinised with
greater care than before. If we do not
do that, I am sure, there will be no
end of trouble because, I have read
certain reports which say that in the
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matter of education of the people, the
films take a very high place. If these
films are to have an educative in-
fluence, I think their tone should be
improved, their complexion should be
improved and their approach to our
social problems should be improved.
Unle:s that is done, I am sure, things
will not improve.

Now, it has been said that the A.LR.
is a link between us and the nation.
I concede that point. But, I must say
that so far it is not a very strong
link. How many community sets have
we set up? How many sets do we have
in our schools and how many licences
do we have in this country? If we
want to add to the strength of this
link between the Government and the
nation, between the people and our-
zelves, I must say that these things
should be stepped up. What are we
doing for school broadcasts, university
broadcasts and things like that? All
these things should be looked into and
a vigorous drive should be made to
add to the number of community sets
that are to be given in the villages of

1pM.

India. At the same time I should say
that :omething should be done to give
to the various levels of administration
in the A.LR. a sense of partnership—
I am using a word used by our Prime
Minister. The programme assistant,
the staff artist, the person producing
light music, the programme executive,
all those persons from the lowest to
the highe:t, should have a sense of
partnership and unless that feeling is
there in this valuable medium of in-
struction, I feel that not much useful
work can be done. I say this because
I have a feeling that the people who
work in the A.LR. do not have that
sense. Therefore I would in all humi-
lity request the hon. Minister to try
to impart that feeling of partnership
in a common cause among the em-
ployees of this Department.

1 would, however, be failing in my
duty if T do not say in this connec-
tion that our new: reels have register-

2 APRIL 1955

for 1955-56 4050

ed a high water-mark of achievement.
If anybody says that our news reels
do not represent our national culture,
I think they are mistaken. I have
heard things like that being said om
the floor of this House. I would say
that our news reels in point of crafts-
manship and workmanship are very
good. But I do wish that the same
standard should prevail with regard to
our documentarie:, I had the good
fortune to witness a documentary in
one of the villages of my constituency
and I cannot help saying that it did
not have the desired effect, because
it was full of technicalities. Our
documentaries should be such that
our people may know what is hap-
pening around them.

In the end I would say that the
I. & B. Ministry has acquitted itself
well zo far as the different aspects
of its activities are concerned, but if
it is to be an adequate medium of
mass communication it should enlarge
its scope and should be in a position
to augment its resources and it should
also be in a position to give its staft
at the wvarious levels, a happy :ense
of partnership, to which our Prime
Minister has referred so often.

st werew W aem (M 7 e
T ;WA AT S, weAr At
TERT WAEE #1 v @t @4 @ qar
qaw ¢ T% omdier of & 3w HAww o
dd s P & & wweew & e
WER & FEET FW OAEWT A AU gl
o fean &, o A oy 7w Tl f ag ot
o 71 Fitgw o F Tmaw
goqul §w & oW od & g A dew,
A dew T ¥ b @ o wet
g F o Trwrw @ wd Gw 2 & 99 &
TR Wt m @ E A
a2 @ T Powie® & ot wgp ot Pan
T § 9 S gigae | 98 Ui At #
amdt & el famd st wel P
@ Fow A Pwwr qw g @
af=rt g aw & | A A2 duaery wv
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g af wawer SR (w0 SuwD
T A qr wen € e Pt awm Wt
Praier @1 9@ gerdt 9 @ wW | s
T d R gew F ol ot w2

Mr. Chairman: Order, order. The
rules of debate are quite clear. So far
as the rules of debate are comcerned,
it is not proper for any Member to
name any particular officer to start
with, Ewen if the officers are wuot
named, yet the debate is not meant to
vindfeate personal grievances. The
debate should be on a higher level
and should have no reference to per-
sonalities. 1 would, therefore, request
the hon. Member to just expatiate on
policies and other matters relating to
this department

Shri Gadgil: In the interest of the
officer it is better if he is not named.
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Mr. Chairman: Order, order. The
hon. Member has taken more than the
allotted time. He has already taken
18 minutes. I have already rung the
bell twice,

s fo w et : A Pav o @ P
ity & wwwm €

Mr, Chairman: There is no question
of one minute. He can take more. The
point is, after I rang the first bell, he
ought not to have taken a nmew point.
He should have concentrated cn the
particular point before him and
finished. He has taken two new points,
It is not a question of ome or two
mi:nutes. If he takes another new
point, he may take another 5 minues.
He can go on.

ft fto o awelt : gt Py o
o el o wid at W A wiw
selarm w7 € 1 foew @ W@ o g
wwTm ...
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Mr. Chairman: When a person
makes a request for more time, I feel
very sorry to say ‘No’ to him. [ do
not want to say ‘No' to any Member
here. 1 am myself an ordinary Mem-
ber and I feel in the same way as
other Members do. I do not want to
stand between the Member and his
speech. He can go on for a longer
time. But, if he takes five minutes
more than the allotted time after
allowing three more Members this
additional time, I would be depriving
the fourth Member the opportunity to
speak at all as only a time of
15 minutes is allowed. He has taken
19 minutes. He can go on if he likes.
I do not want to stand in the way.

ﬁﬁaﬁomﬁ:d‘iﬁ‘ﬂ,fﬂm
gt e 1

fwt whmiw ww @a-giem -
dard wEw, 9 Yede ot ww @ & Al
et diwg mn & P ogw Pew
st #t o wre g €, Peet st
frm R ahombrw R o =
e 7 &, 7@ W g B GH AR
gt & wits anfer g% T A © wE
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Mr. Chairman: The following are
the selected cut motions relating to
various Demands under the Ministry
of Information and Broadcasting
which the hon. Members may now
move: 810 811, 304, 305, 812, and
813.

Disapproval of Policy re: film
Broadcasting and Information

Shri N. Sreekantan Nair (Quilon
cum Mavelikkara): I beg to move:

“That the demand under the
head ‘Ministry of Information
and Broadcasting' be reduced to
Re, 1.7

Disapproval of Policy re: film
censorship

Shri N. Sreekantan Nair: I beg to
move:

“That the demand under the
head ‘Ministry of Information
and Broadcasting' be reduced to
Re. 1.
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Necessity of implementing Press
Commission's reco ndations

Shri Damodara Menon (Kozhikode):
1 beg to move:

“That the demand under the
head ‘Ministry of Information
and Broadcasting’ be reduced by
Rs. 100.”

Broadcasting of film music
Shri Damodara Menom: I beg to

move:

“That the demand under the
head ‘Ministry of Information
and Broadcasting’' be reduced by
Rs. 100.”

Closing of Aurangabad broadcasting
station

Shri H. G. Vaishnav (Ambad): 1
beg to move:

“That the demand under the
head ‘Ministry of Information
and Broadcasting’ be reduced by
Rs. 100."

Need to open mnew  broadcasting
station in Marathwada part of
Hyderabad State

Shri H. G. Vaishmav: I beg to
move:

“That the demand under the
head ‘Capital Outlay on Broad-
casting' be reduced by Rs. 100.”

Mr. Chairman: All these cut motions
are now before the House for discus-
sion.

Shri Velayudhan (Quilon cum
Mavelikkara Reserved—Sch. Castes):
I wish to say at the outset that the In-
formation and Broadcasting Ministry
has made quite a good progress. It
has made radical improvements in its
activities during the last one year.

I remember now the debate we had
on this Ministry last year. I would
say that I was a very close viewer
of the progress or the development
of the various activities of the Minis-
try during the last one gear. The
L & B. Ministry as it 18 vonstituted



4069 Demands for Gronts

[Shri Velayudhan]

today was a child of the Home Minis-
try before independence. It was ex-
panded with great speed. 1 would
like to tell the house that in no
country a Ministry like this has made
so0 much development as it has made
in India.

Shri B. K. Chaudburli (Gauhati):
Hear, hear.

Shri Velayudhan: When 1 have
now extended my praise to the
Ministry, I wish to tell you that we
have to view this Ministry like a cul-
tural laboratory for building a new
India—I mean a renascent India for
the present and future generation.
From that aspect I am very happy
to state that my friend Dr. Keskar
has made great changes and, in fact,
courageous changes, in the working
of the Ministry as a whole. Ag one
who was associated with this Minis-
try as an officer for some time, T wish
to say that it was a pleasant thing to
work in the I. & B. Ministry unlike
any other Ministry in the Government
of India. It has now made a national
turnover with the result that there
may be some bickering or difficulties
over the present staff or the present
generation and there will be some
critics of the Ministry, but then that
is inevitable.

Though the All India Radio has
made considerable progress in its
activities, I wish only to point out one
thing, wiz,, the cultural aspect.
Especially in the different languages,
more care and caution are required.
Take for example Hindi being relayed
by the All India Radio. I had occa-
slon to compare the Hindi language
used by the Voice of America and
also our All India Radio announcers.
Our announcerg were very poor in
the richness of language, whereas, in
fact, the Voice of America was giving
wonderfully rich Hindi to its hearers.
{(interruptions). I do not know. This
is my opinion, and this is the opinion
of some of the Hindi experts too.

Then about Malayalam, the region
from which I come, Malayalam has
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not yet been made an official langu-
age of the Information and Broad-
casting Ministry—in sending out des-
patches to the news press. Of course,
there is a Malayalam announcement.
I must tell you that the language
there used is very poor. Sometimes,
it was ridiculous too because very
often the Malayalam language is mis-
interpreted completely, so that the
meaning was thoroughly different
from the original English. I had
pointed this out to some of my friends
in the All India Radio also because
it wag very important as the All-India
Radio is mostly used in our region
as you will find if you look into the
statistics about radios nmow used by
the public of Travancore-Cochin
State.

As regards the musical aspect of it,
1 am very happy that Dr. Keskar has
now changed from the old policy and
film music is now used. There was
much criticism about this aspect, and
since he has made this change, 1
think there would not be any future
criticism over this matter.

One thing we have to bear in mind
about the modern music or light
music so-called is this: it is the pro-
duct of the culture of the present
day. It cannot be denied. Take for
example, the stars India has pro-
duced. We must be proud of them,
because the present generation is
proud of them. Wherever they go,
the stars, both gentlemen and ladies,
are crowded by hundreds and thou-
sands of people even for a sight and
we will have to be very proud of the
stars, and I would request the hon.
Miniater to see that we also give them
the same respect and courtesy which
the people are giving to our stars.

Shri A. M. Thomas: How to give
that?

Shri Velayudhan: When I say how
it has to be givem, I think it ig on
the basis of the activities of the
Ministry, and in no other way. I hope
my hon. friend Shri A. M. Thomas will
understand that the All India Radio
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as well as the Information and Broad-
casting Ministry are working now in
a different way, and they have a cul-
tural aspect also to which I had made
a reference earlier.

Some time back there used to be a
programme called the brains trust in
the A.LR., and I had the opportunity
of listening regularly to the brains
trust programmes. I must tell you that
I was very much surprised to find
that the standard of discussion in the
brains trust programme was very
low. Very poor subjects, and
very cheap subjects were taken up
for discussion, as for example. ‘Is co-
education good or bad?” No doubt,
the discussion took place between
some of the eminent personalities,
including some of the Members of
Parliament also, but I must tell you
that when it is a brains trust pro-
gramme, it must be of a higher
standard.

I now come to the question of film
production. I am of the opinion that
we shall have to give more and more
importance to the language films now
produced in our country. I feel that
Government should give more and
mere encouragement to the Hindi
films, the Malayalam films, and the
films produced in the other languages
of India.

1 must also tell you in this con-
nection that when India is building
up a new culture of her own on a
particular pattern or basis, she has
to see that it is linked up with the
cultural progress of other neighbour-
ing countries of Asia as well. For
instance, great nation-building activi-
ties and programmes are going on in
China, Russia and also in some of
the other smaller countries like
Burma, Indonesia, Ceylon and such
other Asian countries, including
Japan. We have not got any films or
documentaries on those things to be
shown to our people and to the pre-
sent generation which should be edu-
cated in the Asian way of life. It
should be the concern of the Infor-
mation and Broadcasting Ministry to
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bring to our people not only the
dramas and dances or ballets of other
countries, but also the great national
reconstruction works that are going
on in these countries like China,
Russia, Japan through documentaries
and other type of fllms.

Only one more point I would like
to touch, before I conclude, and that
is about the Press Information
Bureau. The  Press Information
Bureau today is working practically
as the publicity organisation of the
Government of India. It gives publi-
city for all the Ministries as also the
various activities of Government.
Besides, there is the integrated publi-
city scheme, but that ¥ not so very
intimately connected with this. 1
must also say that there are the
publicity organisations in almost all
the regions under the State Govern-
ments. I do not know why there is
no proper co-ordination between these
local publicity organisations and the
Press Information Bureau. Take for
example the hand-outs now published
by the Madras Regional Office, or the
Regional Offices in other States as
well. They have not got an intimate
contact or touch with the local or
State Governments as regards the
things that are taking place in their
States.

Regarding the publicity for the Five
Year Plan, even though there is such
a huge organisation working almost
in all parts of the country, yet we
find that the publicity is very scant
and very meagre, when compared
with the size of the reconstruction
work that is going on in the country,
There are various minor irrigation
works that are going on in the coun-
try; there are also the small dams
being built or small railways being
built up in various parts of the
country on a regional basis. It should
be the task of the integrated publicity
organisation which is consuming such
a huge amount of money to see that
due publicity is given for these pro-
grammes also not only through the
mobile vans but through other
mediums as well
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In Travancore-Cochin State there
are about 27 or 28 daily papers. Be-
sides, a number of weeklies is also
in circulation. And a lot of social and
economic activities is also going en
in the west coast and there is a great
number of nation-building pro-
grammes being put through by the
Five Year Plan in Travancore-Cochin
State. But if you read the papers,
You will find that only very few of
these activities find a mention there.
It should be the concern of the
officers of this department who are
working in that region to be in con-
stant touch with the local presses
and see that regular publicity is given
1o the nation-building activities that
are going on in different parts of the
State.

I shall say just one word about the
cultural aspect. Cultural aspect does
not mean the dramas, the dances or
the music or ballets only; it means
the life of the people as a whole; it
means the life of the nation as a
whole, and the building up of the
nation, i.e. the younger generation, I
feel that this Ministry should devote
its attention to this aspect. At pre-
sent, they are concerned only with
classical musie, or some of the musi-
«cal dances like kathakali or some
other aristocratic types of musiec that
are in vogue in the country. But that
does not represent the culture of the
whole of India. The culture of India
today is a modern culture on a modern
basis or a modern pattern based on
the development that is going on in
the country and when I say modern
culture T mean that it is a Hindu
culture, for we all are Indians; and
that culture will have to be given a
renaissance through the medium of
the Information and Broadcasting
Ministry.

I feel therefore that this Ministry
should get more and more attention
from Government. Of course, the Five
Year Plan has shown a lot of interest
in this Ministry. But it must be made
2 huge and mighty build-up fit for
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building
India.

Shri Chattopadhyaya: Last time I
spoke during the debate on the Infor-
mation and Broadcasting Ministry, I
was accused by a few of having been
personal.

Shri Velayudhan: Are you going to
apologise for it now?

Shri  Chattopadhyaya: I am not
going to apologise for what I did last
time, but I certainly wish at the very
outset to assure Dr. Keskar that as a
person I have nothing against him. It
was Gandhiji who taught me one very
important thing, and that was
when he said, “I have no bitterness
towards any Britisher, but I do have
a bitterness towards the Satanic
Government”. On that principle alone
do I speak today. I am not going to
be vehement today. In fact, I am not
thinking of making a speech at all.

up this great mnation of

But what I do want, in the interests
of the people and the interests of
such an important institution as the
Information and Broadcasting Minis-
try and what it deals with, is this, I
should like to put a few questions to
Dr. Keskar this afternoon. I shall
deal chiefly with the news service
side. There are so many other things
to talk about, but many points have
been touched upon in a very touching
way by several speakers before me

I should like to ask just a few
questions. And unlike the Jesting
Pilate who asked, “what is truth?”
and did not wait for an answer, I
shall ask questions, and some of the
answers I would like to give myself
if I may Lt allowed, because I am
not going to be so foolish as Jesting
Pilate who did not wait for an answer,

I should like to know what has
happened to the confirmation of news
editors who had been selected by the
U.PSC. I understand that five of
them were selected in December 1949.
And three who were selected earlier
bad been working as news editors
for the past eight years; one of them
has been working for 14 years, and
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he is still known as a temporary
hand, Now I want your imagination
to play a bit; in the event of say—
God forbid—the hand of death taking
these gentlemen away, the gentleman
who has worked for 14 years and
others who have worked for less
number of years, what would happen,
1 ask, to the surviving members of
their respective families? On what
would the surviving members sur-
vive? Certainly, I suppose, the answer
would be A.LR.; they would have to
survive on air. It is not possible. Of
course, the Government would not be
liable at all under any Act to com-
pensate the Act of God.

2 PM.

The second question ¥s: is it a fact
that the Director of News Services who
has been, I understand, officiating in
that post for nearly four years, has
been rejected for that very post by
the UP.S.C.? May | know what steps
Government have taken to employ
another man in his place, in place of
this ill-starred gentleman? Is it a
fact or is it not a fact that the Deputy
Director of News and the Chief News
Editor have been holding their posts
for several years without being
selected by the UPS.C. for those
posts? Let the Minister deny, if he
can, that an officer of the News
Services who was on probation on a
Junior post only two years ago has
now been promoted to a post which
carries double the salary, a post to
which he was only recently promoted
by the U.P.S.C. A notice was served
upon him after his probationary
period had been extended—mark
you—twice. Let him also deny this,
if he can: after the said notice was
served on him, he was posted in
independent charge of the Hindi
Regional News Bulletin Broadcast
from the Lucknow station of All India
Radio. Now, I would ask the Minis-
ter whether the notice was pursued
or was it just conveniently shelved,
@s so many things are shelved, un-
fortunately. I would also like to know
whether the UP.S.C. knew of this
background before this man was ap-
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pointed. The House would be
interested, perhaps, to know that this
officer has been shielded behind a
brazen shield, or as the phrase goes
‘kicked upstairs’ because, may 1 sug-
gest, that he happened to have one
gualification: he happens to be the
worthy husband of a worthy lady
Member of the Rajya Sabha. Let the
Minister deny, if he can. Hundreds
of these members of the staff of the
All India Radio are awaiting, or have
been awaiting, confirmation after
several years of service. While the
Editor of the Indian Listener, only
after one year's service after selec-
tion by the UPS.C. was confirmed.
That, I say, is injustice. That, | say,
is a deliberate overlooking of human
rights. May I ask, is it not alsp a
fact that this was done despite the
fact that thi; gemtleman did not have
a very enviable record behind him,
and further that the then Director-
General of All India Radio opposed
this appointment tooth and nail? But
it was a question of a D.G. fighting
a D.G, that is a Director-General
fighting a Demi-God. I say, Sir, that
this Demi-God has, unfortunately,
acquired for himself the reputation
of being a mighty deity of nepotism.

Mr. Chairman: I have been listen-
ing to the speech of the hon. Member
and I find that many of the points
that he is making are almost per-
sonal.

Shri Chattopadhyaya: I am sorry.
I withdraw them if they are personaL

Mr. Chairman: Apart from thar,
there are many insinuations which
may or may not be true and which
may be only conjectural. I would beg
of him to kindly raise the level of
the debate in which insinuations of
such a character are not made. After
all, they may not be true. For in-
stance, he has remarked about a lady
and her husband of the Rajya Sabha,
and then the difference between a
Demi-God and a Director-General
and so0 on. These are clear insinua-
tions which may or may not be right.
I would request him to kindly see
that the level of the debate in this
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House is raised to a higher standard.
He is a poet himself—I will not be
personal. In fact, he should guide the
House in this matter and should rise
to a higher level.

Shri D. C. Sharma: To a poeuc
level.

Shri Chattopadhyaya: If there are
insinuations I have made, 1 wish to
submit that I have in my possession
such material as would prove that
my insinuations have a basis, but I
shall not :train the point.

Reference was made by the first
speaker today to the Director-
General's chair. It strikeg all of us
that the Director-General's chair
is very lonely, waiting to be
filled up. One wonders why it
is'nt filled wup. The answer was
given by one of the speakers before
me. So I need not strain the point,
because it did strike me that the
answer was really off the mark.

Now, you will say ‘it is again per-
sonal' if I say that I accuse the
Minister of countenancing incompet-
ence and conniving at abuse of autho-
rity. I remember the case of an I.C.S.
Deputy Secretary who went away
very recently. I knew him very well
He was guilty—I can prove it—of
having framed charges against some
of the finest members of the All India
Radio staff. And on what grounds?
On grounds as flimsy as the web of a
spider and as cunningly wrought,
Did the Minister think it fit to adminis-
ter disciplinary action? No. These
things make us feel....

Mr. Chairman: Did the Minister
come to the conclusion that the I.C.S.
officer had bolstered up false charges
against these people?

ghri Chattopadhyaya: Perhaps there
are certain conclusions one might
come to, but not admit, because there
are certain things that act like a
boomerang, and it is very difficult....

Mr. Chairman: That means, the
bhon. Member iz making an aspersion.
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He is really himself not believing
that the hon. Minister came to that
definite conclusion. He is again in the
dreamland.

Shri Chattopadhyaya: [ am not in
dreamland. I beg to submit that if a
chance were given to me, I could
get a whole big file of material
that is with me that could prove all
my points to the hilt, However, I
am afraid at this rate it will be
rather impossible for me to make any
point.

Mr. Chairman; What I want to say
is that if the hon. Member wants to
make such charges, he should be pre-
pared to place before the House such
material as will convince the House.
Otherwise, the difficulty is that those
persons against whom he is complain-
ing are not in the House and they
have no occasion to defend them-
selves, He is making aspersion after
aspersion against those people who,
being absent here, are not here to
give you a contrary version. An hoo.
Member can make any aspersion he
likes, but it is not just, and it is not
usual to do so as those persons are
not here to defend themselves. I can-
not therefore allow him to indulge
in making such aspersions.

Shri Chattopadhyaya: It is my in-
formation and may I ask how far it
is true? On one occasion the Minis-
ter happened to be touring in Jullun-
dur and Simla and he used the ecar
which belonged to the All India
Radio on that tour.

Shri T. N. Singh: Is it open to
msake a statement about which he
himself says he is not convinced
whether it is true or not?

Shri Chattopadhyaya: That is
rather a curious type of question.

Dr. Keskar: May 1 say that the
hon. Member need not make a poetic
speech? It is a fact and there is
nothing irregular in it. If I may, I
would like to inform the hon. Mem-
ber that I am going to use it again.
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Shri Chattopadhyaya: It was wused
and may I know whether the Gov-
ernment had paid the daily allow-
ance of the driver and also for the
petrol that was used when it was
given out that the car was on duty
with the Minister here?

Dr, Keskar: The hon. Member is
not aware of government rules. He
should first read them and then make
long statements like this.

Shri Chattopadhyaya: Well, Sir, I
go on to another point The Minister
during the twu and a half years of
his regime here, has most success-
fully antagomuSed that part of the
public with which his Ministry deals.
The confusion in the A.I.R. is noto-
rious. The Minister quarrelled with
the Films Federation and set up a
smaller show of his own which was
like setting up a lizard against a
crocodile. He continues to quarrel
with newspaper editors and adverti-
sers. Nothing is more disgraceful
than that the Government should ask
for a commission on the advertise-
ments that they themselves doleout.
Why not, instead, ask for reduced
rates? 1 say it would be more Sensi-
ble.

I would now like to come to the
bulletins. Unfortunately, neither the
Chairman sitting in the Chair nor the
clock on the wall is going to allow
me to speak longer. I feel, Sir, that
today I have not been able to say
what I wanted to say because I feel
a kind of antagonism on the other
side of the House. Thank you.

Mr. Chairman: I may inform the
hon, Member that so far as I am
concerned, I have allowed him two
minutes more, that is, 17 minutes,
because I took two minutes in inter-
rupting him. He has been given his
allotted time. So far as the Sense of
antagonism is concerned, I would
respectfully ask the hon. Member not
to entertain such idea in his mind.
If he wants to continue to speak, 1
would allow him more time.

Shri Chattopadhyaya: Sir, I would
like to have two more minutes. I
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would like to say something about
bulletins, the nine o'clock bulletins.

Mr. Chairman: Yes.

Shri Chattopadhyaya: I was listen-
ing on the 25th of February, 1955 to
a broadcast in English. Now, really,
do you mean to suggest that the man
who broadcast that night was worthy
of being maintained on the pay roll
of the All India Radio? It was noth-
ing short of an atrocity, his voice a.nd
his style. I ask this simple question.

Then, I also refer to the way
these bulletins are used. It has al-
ready been said that the bulletin has
been used for personal glory, apart
from the fact that it is also used for
Congress propaganda. But, I would
like to recount only one incident
where the bulletin has been used in
an unforgettable, historically hideous
way and that was in connection with
the story of the passing away of one
of India’s greatest sons, Dr. Syama
Prasad Mookerjee, The news had
been broadeast and flashed by all the
newspapers in Calcutta from morning
and for seven whole hours the All
India Radio sat hatching its egg—and
God knows—it finally ended .up in
their cooking their own goose: only
in the afternoon was the news
broadcast, after the whole of Cal-
cutta was in mourning for the whole
morning. Now, I ask, is this not a
deliberate suppression of news of
vital value? Such things are going
on; I hope, in future, on such occa-
sions, news will be broadcast where
news should be broadcast as the first
and foremost item and not put right
away either into the centre or at the
end of it.

Shri Joachim Alva (Kanara): Sir,
I have been an admirer of my es-
teemed friend, Shri H. N. Chattopadh-
yayua, since a student, for nearly
thirty years. I have heard him sing
and recite and also witnessed his
dancing. He can really be sublime
in all those great arts of human en-
deavour. But, when he comes to more
practical earthly things, he really
descends from the sublime to the
ridiculous. He can use his poetic
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Mr. Chairman: Order, order. 1
would request the hon. Member mnot
to be so personal in the House where
all hon. Members meet on terms of
equality and respect each other. I
would request him to use dignified
language. It is no use calling a per-
son hideous, ridiculous etec. I request
that only dignified language should be
used.

Shri Joachim Alva: Sir, from the
sublime to the ridiculous is a well-
known poetical expression.

Mr. Chairman: It is not ordinarily
so dignified. '
Shri Thanu Pillai (Tirunelveli):

May I know whether ‘ridiculous’ is
unparliamentary?

Mr, Chairman: It is not unparlia-
mentary. Otherwise, I would have
ordered it to be taken off the record
and I have not done so. At the same
time, it is ridiculous to use it in this
context.

Shri N. Sreekantan Nair: May I
submit, Sir, that it is an arrangement
between themselves.

Shri Joachim Alva: Nothing is un-
parliamentary. With all his poetic
background, with all his attractive
cultural background, Shri Chatto-
padhyaya belonging as he does to a
fine and distinguished family of
artists, when he talks of mere prac-
tical details, he has the knack of
exaggerating them and making them
look out of all their due proportion.
There are things which have taken
place and which could have been
easily dealt with by writing letters
to the Minister or to the Secretary of
the Ministry. If there have been such
clear cases of injustice in  appoint-
ments and promotions, they could
have been easily dealt with at
Ministerial or even Secretarial level.
He has utilised this annual occasion
of a discussion on high objectives, as
a forum for thrashing out mere, minor
details. Every department has its
share of mistakes and details. Every
department has its share of promo-
tions, demotions and, perhaps, even
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things over which one may not be
able to say anything with much justi-
fication. Has Shri Chattopadhyaya
used his full half an hour’s speech
to bring out these things which could
have been done either in the form of
interpellations or in the form of his
own independent letters to the
Minister or the Secretary.

I want to deal with the points re-
garding programmes, Press Com-
mission, the A.LLR. and the Publications
Division of the Information and
Broadcasting Ministry. May I say
that the Defence and the Home
Ministries of the Government of
India or that of any other country
are the vital departments of national
life? The Home and Defence Minis-
tries and the other Ministries are
always Supported by the Information
and the Broadcasting Ministry. A
wrong and false alarm in the Radio
can sabotage national life. Our In-
formation and Broadcasting Ministry
today has assumed such great im-
portance in our national life that
we almost cannot cope with it; we
cannot grudge funds for it this
should be dealt with in its proper
perspective.

We have seen that the Press Com-
mission which was presided over by
Mr. Justice Rajadhyaksha and its
first Secretary, Mr. Chawla, claimed
them both casualties to its work. The
Information and Broadcasting Mini-
stry, as I said, is one of the most
important Ministries which demands
all-day and night duty. The pilot
has to keep the wheels going and be
ever alert. It is not like the Minister
of Commerce and Industry who can
take a file home and have sound sleep
for the whole mnizht and take
it up the next morning. The Inform-
ation and Broadcasting Department
has to defend every news item and
I must say in fairness that the Mini-
ster has unfortunately inherited a
legacy from the British days, inheri-
ted from Bokhari and Company,
whose appointment in the UN.O. 1
challenged during the last foreign
affairs debate.  These were all the
defects of the old regime. They have
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to clear a jungle of defects and mis-
demeanours and this is an augean
stable that cannot be cleared in a
day or two. I must say in fairness
to the Minister that he has done good
work and his Secretary, one of the
ablest civilians of Bombay has been
doing justice to the work so much so
that his predecessor, the previous
Secretary worked so hard and is be-
ing administered oxygen for many
weeks. During the last few months
they had to clear up the arrears of
the past few years.

The films Division, the Press Com-
mission and the A.IR. are the more
vital things. 1 wish to refer to the
Central Film Board. Today the In-
formation Department has taken con-
trol of the national organ of our
national life. It is a great tragedy
to know that the past President—I
will not refer to his name—of the
Censor Board has almost taken a job
with the American interests and the
American interests are today behind
this agitation about the censorship of
films. We have to mar or make our
next generation in the way we teach
them through films. Some of us can
have a hatred for other countries be-
cause by seeing their films our child-
ren have turned out to be mere brittle
as stone and not be of the solid charac-
ter that we want them to be, They will
not read Macaulay or Shakespeare or
Tagore and Gandhi but indulge in
reading of mere crime and murder.
It is the duty of the I. & B. Ministry
through censorship, to control films in
such a way that no personal or private
interest or vested interest will be
allowed to have the wupper hand.
Private producers will have to be
controlled. I must say that the Infer-
mation and Broadcasting Ministry of
the Government of India have been
doing a gallant job, doing an un-
Popular job, unpopular only with
vested interests in controlling and
administering the Censor Film Board.
I would like them to go faster and
quicker and I would like them to see
that we do not send our films abroad
which do not reflect the cultural or
moral character of our nation. I
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would like the hon. Minister to see
that we do not send abroad such films
which do not reflect the cultural and
moral greatness of our nation, so that
Egypt, or any other country may say:
“Here is a film from India which shows
jts greatness and cultural back-
mm'h

Then, Sir, we should have a National
Film Library in the near future. The
great film of Chandidas in which there-
was such a wonderful couple as Uma
Shashi and Saigal, and films like Dev
Das should have found an immortal
place in our film archives, But the
negatives have been destroyed by fire.
Unless we have a National Film
Library, we shall not be able to pre-
serve the great masterpieces of our
film stars.

Another very valuable institution
which has been brought forth by the
Ministry is the Cultural Film Society.
We also look forward to its branch,
the Children’'s Film Society, to be an
organ of our national life, so that our
children may be well catered to in the
manner of the BBC. Children's
Hour which runs a fifty minutes pro-
gramme for children every day before
or after 6 o'clock. In this way we
should be able to build our younger
generation on a truly national and
sound lines.

Britain spends £4.858,444 on tele-
vision. Of this £867,005 was for
capital expenditure. The number of
Sound and television licenses issued
was 3,248,892 and sooner or later they
hope to cover the whole population
except a bit of three per cent. To-
day it is the bounden duty of the Gov-
ernment of India to see that there is a
radio receiving set in every home. In
the annual report presented to us, it
is stated that 220 million people are
covered by radio. We must see that
the entire population is covered by our
nationally produred sets and by diver-
sified attractive programmes.

Then there is the question of the
Press Commission. I want to revert
back to it. My hon friend Shri
Harindra Nath Chattopadhyaya does
not give credit for the work that has:
been done by the Ministry of Infor—
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mation and Broadcasting. @He has say that the All India Radio has come

‘taken some minor matters and magni-
filed them into major ones. Look at
the way in which the Department of
Information and Broadcasting has
tackled the problem of the Press Com-
mission. The Press Commission has
produced a bulky and very wvaluable
report. 1 want to pay my humble tri-
bute both to the Secretary and the
President who are no more, who died
at their post. There were many other
<eminent persons, as our Prime Minis-
ter observed on the occasion of laying
the foundation-stone of the Indian
Newspaper Society’s building, who
were associated with the Press Com-
mission, The monumental piece of
work done by the Press Commission
has been highly commended every-
-where, and their report will continue
to be one of the mort valuable docu-
ments on the subject of journalism,

Government must pay serious atten-
tion to their report and give effect to
their recornmendations. It is not easy
to implement all of them immediately
but Government will have to seriously
consider and find out which of the
Tecommendations should be given im-
mediate effect. For example the ques-
tion of the working journalists, es-
pecially of the P.T 1., and similar ques-
tions should receive top priority, so
that we may have a free, honest and
Sincere Press untramelled by selfish-
mness and greed of big business, or the
‘manceuvrings of blackmailers. Only
then can we have a clean Press which
will speak the truth, in accordance
=wwith our culture and our freedom
~—background, \

[Sar1 BARMAN in the Chair]

The programme side of the A.LR.
thas done good work. The Women's
Programme, the University Programme,

the Rural Programme, the Forces’ pro-

gramme, the Children’s

and the Industrial Programme,
put more and more life-blood into our
‘broadcasting. They have laid the
sound foundations. We must see that
the programmes cover every branch,
of our national life, so that we can

out of its travail and the great d.i.ﬂ}-
culties of Partition, and got over its
initial stage when it was an appendage
of the Home Department, under the
thumb of a British 1.CS. Secretary.
Today it has become the real organ of
our national life.

Coming to the Board of Film Cen-
Sors, it is very heartening to note that
a good portion of the members are
drawn from public life. In America,
the Board of Film Censors is an ap-
pendage of big business; even in
England big business still has a voice
on this board. We have made our
Board, Central as well as Regional,
fully representative of the public life
of the country. We have got an Exa-
mining Committee which examines
every film it passes; we have got a
Revising Committee where the produ-
cer will have a chance of putting forth
his grievances. These are questions
which completely slipped the memory
of my great, learned, old and esteemed
friend, Shri Chattopadhyaya. He took
care to pick up a few thorns, over-
looking the roses which are plentiful
in the garden.

I would like the AIR. to build up
a corps of first-rate correspondents, of
youngmen of character, ability and
patriotism,. We have plenty of them
in the Press Gallery or in our national
life. They must be trained up in such
a way that there reports will be the
last word on the subject in regard to
authenticity and truth, so that they may
not be challenged, and lapses of the
kind to which my hon. friend Shri
Chattopadhyaya mentioned may nok
recur. Even if such mistakes occur-
red in the past, they should not be
allowed to be repeated. In short, the
A.I.R. correspondents should do work

as the BB.C. or N.B.C. correscon-
Programme dents. For example, a single BB.C.
have correspondent covers the region of

India and Pakistan. We should take
all the good things from ths BB.C.,
from British life, mindful of the
defects, mindful of the play of hide
and seek which the B.B.C. have in.
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dulged against ourselves on some cri-
tical occasions. Our report should be
the last word for authcnticity and
s 'neerity of detail.

I would now like to say a few
words about our Press Information
Bureau. 1 am glad Government has
of late been paying attention to the
Press Information Bureau. The
Bureau has been supplying the weekly
dope, to the papers down below at the
district level. The moment we are
able to reach the reader in the dis-
tricts and talugs through these small
organs, we will be able to educate
them in such a way that they will
face the strongest currenis of the
world. We have inherited spiritual
values of non-violence from down the
ages, The dissemination of these
rules are really in safe hands, in the
hands of patriots who shall be able to
do a good job indeed,

In the end, I want the Prime Minis-
ter to favourably consider the appoint-
ment of good, able, patriotic Press
Information Officers for post of Ccn-
suls-General. It is but natural that
after a period of hard work as Press
Correspondents or in the Press Infor-
mation Bureau, journalists could look
forward for promotion as our Consuls-
General abroad so that they may feel
that the sweets of office are not denied
to them; they may feel that though
most of them work for twenty-four
hours, they may feel that they
have as much right to appointments
abroad just in the manner of a retired
General, or a retired Secretary or a
superannuated officer of the Govern-
meént of India, looking forward for
higher promctions.

I warmly support the Demands of
the Information and Broadcasting
Ministry, I must frankly say that
the Opposition has not been able to
make one single major point. I am
glad Government has taken to the
policy of giving more advertiSements
to the Indian language papers. The
day will come when the language
Papers will have a circulation of 2§
million copies.
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(Amendment) Bill
Mr. Chairman: In addition to the
cut rhotions already moved, there is
another cut motion No. 632 which may
also now be moved. '

Policy regarding selection of members
for Programme Advisory Committee

Shri Boovaraghasamy (Peramba-
lur): I beg to move:

“That the demand under the
head ‘Broadcasting’ be reduced by
Rs. 100.”

Mr. Chairman: This cut motion is
also before the House for discussion.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

Ao
TweNTY-FIFTHE REPORT

Shri Kasliwal (Kotah-Jhalawar): I
beg to move:

“That this House agrees with
the Twenty-fifth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 30th March,
1935.” .

No amendments to this report have
been received and I trust that this
House will adopt it.

Mr., Chairman: The question is:

“That this House agree with
the Twenty-fifth Report of the
Committee on Private Members'
Bills and Resolutions presented to
the House on the 30th March,
1955.”

The motion was adopted

PREVENTION OF CORRUPTION
(AMENDMENT) BILL

Mr. Chairman: The House will now
resume further discussion on the
motion moved by Shri Uma Charan
Patnaik on the 18th March, 1955 that
the Bill further to amend the Preven-
tion of Corruption Act, 1947 (Amend-
ment of Section 5), be circulated for
the purpose of eliciting opinion theres
on by the end of July 1855,
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Out of two hours allotted for the
discussion of the motion, 47 minutes
were taken up on the 18th March,
1955, leaving a balance of 1 hour and
18 minutes for its further discussion.

Shri Bhagwat Jha Azad who spoke
for 2 minutes on 18th March 1955 may
continue his speech.

Shri Bhagwat Jha Azad (Purnea
cum Santal Parganas): The other day,
1 was speaking on the Prevention cf
Corruption Act, 1947 which came into
force on the 11th March 1947 and said
that it was intended to secute more
.effective prevention of bribery and
corruption than were already provid-
ed for under Chapter IX of the Indian
Penal Code. It was introduced to
secure punishment, either conviction
or fine or both because it was felt
necessary that those who are caught
hold of for such practices are not
effectively dealt with under the exist-
ing Act. Therefore, this Act which
was there was extended for another
ten years.

What we find is this. Sub-section
(3) of the 1947 Act says that in any
trial of an offence punishable under
sub-section (2) of the Act the fact that
the accused person or any other per-
son on his behalf is in possession, for
which the accused person cannot Satis-
factorily account for pecuniary re-
sources of the property dispropor-
tionate to the known sources of in-
come may be proved. I referred to
this only to lay emphasis that if an
officer is caught hold of such wealth
and if he could not disclose or account
for the disproportionate increase in
his wealth, then the Court or the in-
vestigating officer is perfectly at
liberty and within his rights to say
that the vast mass of wealth of the
officer is certainly from undue sources.
Sub-section (2) of the Act of 1947 em-
powers the investigating authority to
come to that view that because the
officer would not say the source of his
income, it can be presumed that he
has earned this wealth from undue
sources or by bribery or otherwise,
“Therefore, what Shri Patnaik hag in-
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troduced is nothing but the logical
conclusion of the fact that if such a
thing is found out—the fact that an
officer has amassed wealth—it should
be forfeited. Therefore, in this amend-
ment, I find nothing new. It is the
logical conclusion that if an officer is
found to have done such things and
he is convicted, it should be left open
to the officer or the court to confis-
cate the property.

I will give an example to clarify
this point, Here is Mr. A who is fcuna
out under this Act to own in three
vears a property of Rs. 3 or Rs. 4
lakhs disproportionate to his salary
of Rs. 5,000 or Rs. 3,000 On this
oresumption the court may convict
him and il cannot but all be challenge
But they should also be at liberty
under this amendment to confiscate his
property. If an officer is convicted
for six months for undue amassing of
wealth, he goes and spends the entire
six months and comes back. His ser-
vice is gone but here is u bu‘dinz
worth Rs. 3-4 lakhs; here is the bank
balance of Rs. 1-2 lakhs. The six
months are spent in no time and they
are forgotten. This is no punishment
to the officer; it is rather an encourag:-
ment to others who do the same thing.
It is very strange that an I.C.S. officer
who borrows a few thousands to con-
struct a house, is after seven years
found to own a house of Rs. 3-4 lakhs
at Madras or Patna or Delhi. In that
case, that officer is punished with six
months imprisonment but his property
in the shape of buildings worth Rs.
3-4 lakhs or his bank balance either
in a Swiss bank or a continental bank
is not confiscated. What he suffers is
six months punishment leaving un-
touched his entire property.

So, whatever might be the good in-
tentions of the Government in saying
that a Government officer must dis-
close his property—movable or im-
movable—in the form of land, build-
ings, -etc. they cannot be dealt with
effectively.” I am told that very re-
cently, Government has sent a circular
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saying that the officers should disclose
their property in the form of land or
building or in other forms. But this
does not include bank balances of the
officer. There are persons who have
gone on a certain deal to foreign coun-
tries and they deposit in Switzerland.
It is the practice that the names of the
officers and depositors are kept a
secret. The money of these officers
can be very safely deposited. Gov-
ernment also wants to effectively
check bribery and corruption and
wants to deal with such officers firmly
and strongly—such officers who
habitually receive illegal gratification.
Such officers must disclose what their
bank balance is either in India or in
Switzerland or in continental banks.
iz tnat 1s not found out it will be diffi-
cull lor the Government to curb this
in spite of the best inlentions,

Sub-section (3) is very wide and it
shows the inteation of the Govern-
ment. It says that an officer can be
convicted on the presumption that he
has amassed huge wealth and cannot
explain or disclose his sources.

The purpose of this amendment is
very simple. If an officer fails to
show the sources of income after suffi-
cient notice and time he is punished
on the presumption that he has looted
and amassed wealth far disproportion-
ate to his salary or and previously
owned, Shri Patnaik’s only point is
that when under sub-section (3) he is
convicted, his property should be con-
fiscated. This amendment empowers
the Government to confiscate the pro-
perty of such men so that it can deal
with the cases effectively. If it is not
done, then it is difficult to deal with
such cases effectively.

Mr. Chairman: I am afraid the hon.
Member is repeating his arguments.

Shri Bhagwat Jha Azad: I am clos-
ing. Hence, I say that this amend-
ment should be adopted only o imple-
ment this Act of 1947 effectively in
the case of such persons who do so.
This should also be.enlarged so that
not only the civil officers but other
officers in the departments where most
of the things are kept secret can be
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dealt with. In the case of foreign
service, false certificates are given,
They are caught and hauled by the
Public Accounts Committee and the
Public Service Commission and then
only things are found out. Therefore
it should be widened.

With these words I wish to say that
this amendment (section 3A) is noth-
ing new but the logical conclusion of
the Prevention of Corruption Act of
1947, and the purpose behind is to
effectively deal with such officers who
are in the habit of getting illegal
gratification and bribery.

Shri Raghubir Sahai (Etah Distt.—
North-East cum Budaun Distt —East):
I have nothing but admiration for the
laudable motive with which Shn
Patnaik has brought forward ths
amending Bill. But I have got my
own doubts whether the laudable ob-
jective with which he has brought
forward this Bill is going to be achiev-
ed by this measure.

The Prevention of Corruption Act
exists already, and he just wants that
a further rider should be added to it
that when a man has been convicted of
corruption his property, for which he
is not able to render a reasonable ac-
count, should also be confiscated. The
point for hon. Members to consider is
whether it is possible to secure con-
viction by means of an Act or by
legislation in every possible case where
one is convinced that a certain person
has committed corruption.

When I read the last debate on this
Bill T was tempted to put a few gues-
tions to the hon. Minister of Homs
Affairs on this subject. And only on
the 31st he was pleased to reply to
my query as to how many prosecu-
tions were launched under this Act
after it was modified in the year 1952
up to date. And the figures that have
been given by the hon. Minister are
for 1952, 1953 and 1954¢. Looking to
these figures I find that in 1952—the
figures have been given here for
twelve States—I1T prosecutions were
launched out of which seven emdea m
conviction, seven in acquittals, and
three were pending cases, In 1958
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seventy prosecutions were launched
out of which twenty-three resulted in
conviction and thirty-four in acquit-
ta's, and thirteen were still pending.
And in 1954, fifty-seven prosecutions
were launched out of which fifteen
resulted in conviction and sixteen in
acquittals, and twenty-six were pend-
iny cases,

Taese nigures, if they disclose any-
thing, they do this. In the first place,
tne number of the prosecutions dur-
ing these three years is pretty small.
The second fact that comes out very
vividly is that a majority of these
cases has resulted in acquittals.

1 put it to the hon. Minister whe-
ther so many acquittals and so few
cases of corruption that have been
launched show that corruption is on
the decrease. And the hon. Minister
was pleased to reply that that infer-
ence on my part would not be well-
founded. He was perfectly right.
Corruption is not on the decrease. But
if these prosecutions show anything,
they show that it is very difficult to
prove in a court of law as to whether
a certiin person has committed cor-
ruption or not. Given an opportu-
nity, the person would avail of it from
the lowest court to the Supreme
Court. And fortunately or unfortu-
nately the law as it exists today gives
him full scope to find out faults in the
prosecution case and to secure his
acquittal.

So in my humble opinion, introduc-
ing this provisicn in the Prevention
of Corruption Act will do no good.
Although 1 admit, and I think most of
the hon. Members of this House would
admit, that there is corruption, cor-
ruption is not diminishing and it is a
.matter to be seriously taken up, my
submission is that mere legislation or
merely adding to the provisions of a
certain- Act, making it harder, strong-
er or more deterrent, will not serve
the purpose. We must look to certain
other remedies. And in my humble
opinion, although it is very clear that
both the Central Government as well
as the State Governments are honestly
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of the opinion that corruption should
be put an end to, what I find is that
there is not that sense of earnestness,
awareness, seriousness on the question.
If there had been more awareness, if
there had been more seriousness on
this question, I think the results would
have been far better.

My hon. friend Shri Bhagwat Jha
Azad referred to the new Rules that
have been promulgated by the Cen-
tral Government. I also want to deal
with them. They are really very use-
ful rules. If they are going to be
acted upon, they will really prove
deterrent. And 1 also find that they
are not entirely new rules. There
had been rules of this kind from
before. Some changes have been
made here and there and they have
been put in a new garb. If we look
into these new Rules we can find that
Government has put certain restric-
tions on gifts that are to be received
by government servants or by their
wives or by relations of theirs. And
only in cases of a trifling value per-
mission is accorded, but where a gift
is not of a trifling value it is not to be
accepted, or is to be accepted only
when permission ie obtained from the
competent authority. Similarly, with
regard to acquisition of property,
movable, immovable and all kinds nf
property, they are required to give
returns. They are asked to show
what kind of property they possess
when they enter service, or from time
to time they will be required to submit
returns. So I beg to say that all those
rules are veryv good. But I have got
my own doubt whether those rules
would be acted upon, and whether the
rules that existed before were
seriously acted upon. I am of opin-
ion that it is not only legislation that
wruld put an end to corruption. If
really the Government wants to put
an end to corruption and realise that
it is the greatest bane of our admini-
stration at the present moment. the
high-ups, those who are at the h~lm
of affairs, either in the Central Gov-
ernment or in the State Governments,
should see that corruption is put an



end to. Legislation will go to achieve
that objective to a certain ex est But
if they are serious, if they are watch-
ful enough, they will put an end to
this root and branch.

1 do not want to fake the time of
the House. I may gquote one instance.
In 1924 or 23, Sir Grimwood Meyers
happened to oecupy the Chief Jus-
tice’s place in the Allahabad High
Court. He was one of the colleagues
of Lord Reading during the first world
war. When he came to UJP. some-
how he came to know that the 1] P.
judiciary was not very honest. He
was determined to put an end to this
sort of a judiciary which was dis-
honest. What he did was, he found
out who is who by his own perSonal
espionage system. He got a list pre-
pared of all those persons in the judi-
ciary as to who were honest and who
were not honest. He sent for one by
one those persons whom he regarded
as not honest, He called those peo-
ple to his own chamber in the High
Court and shut the room and with 2
grim voice he said; look here, I have
got your record before me; there are
only two alternatives; either resign
voluntarily or face an enguiry; which
alternative do you choose? T tell you
that in 95 per cent. of these cases, they
preferred voluntary retirement. I
know some of these people. They are
living even today, people who were
made to retire voluntarily by Sir
Grimwood Meyers, The fact of the
matter is that the U.P. judiciary is
entirely honest since then. There may
be exceptional cases of dishonesty
here or there. But that stigma, that
blot, which was a blot against the
entire judiciary, has been removed. I
say that if the Government is serious,
if the “high-ups” both in the Central
Government and the State Govern-
ments are serious, they can do a lot.
They can adopt all the tactics which
Sir Grimwood Meyers adopted. By
merely making laws, this corruption
cannot be put an end to. I think
Shri U. C. Patnaik has brought for-
ward his Bill with the highest of
motives. But, this additional rider
wili not serve the purpose.

Shri Bhagwat Jha Azad: What do
vou suggest?
Shri Raghubir Sahai: Seriousness,

earnestness,

Mr. Chairman: I have called Shri
Mulchand Dube. I shall call the hon.
Member later.

Shri Mulchand Dube (Farrukhabad
Distt.—North): The amendment pro-
posed by Sari U. C. Patnaik has my
fullest sympathy. But, I feel that it
is impracticuble, Dbecause in every
case, the court before whom a case is
brought, will have to embark upon a
protracted enguiry in regard to al
the properties that he possesses. The
enguiry will have to be of a judicial
nature, of a civil nature. The Magis-
trate would be entirely incompetent
to enter into that. The title to each
and everv property that the person
has will have to be gone into.” The
intention of the hon. Mover being that
only that property which has been
acquired by corrupt means or by cor-
rupt money should be confiscated, it
will be very difficult for the prosecu-
tion or for anybody to cannect the
acquisition of a particular property
with the bribe that a person has ac-
cepted. Therefore, the remedy that
has been proposed by my hon. friend
Shri U. C. Patnaik is impracticable
and it cannot be resorted to.

Shri Bogawat (Ahmednagar South):
Can he not be convicted and fined
heavily to that extent?

Shri Mulchand Dube: To the extent
of what?

Shri Bogawat: Property possessed
beyond his means.

Shri Mulchand Dube: Beyond his
means. The man may have inherit-
ed som: properties. Some may be
gifts; some may be acquired benami.
There wiil have to be an enquiry as
to which rroperty he has acquired
with the money taken as a bribe,
which are the properties that were
got by way of gift and which are the
properties that he has acquired
benami, or are not in his name. The
criminal court will have to embark
on an enquiry in respect of each item
of property to find out the money



40,7 Prevention of Corruption 2 APRIL 1935

[Shri Muichand Dube]

from which a property has been pur-
chased. That would be an impossible
thing for the criminal court to do.
This is within the province of a civil
court. A civil court alone can decide
such things. My submission is that
the Bill that my hon. friend Shri
U. C. Patnaik has brought has the
highest and best motive behind it
But, it is impracticable.

My submission is this., If you want
to stop bribery or corruption, what
we have to do is to raise thc charac-
ter of the people. When a person is
appointed to a Government post, what
is done is that two respectable per-
sons have to certify about the charac-
ter of the persan, A further step
taken is that the character is enquir-
ed into by the police. The character
is also enquired into confidentially by
two persons who are named by the
applicant. After all this is done, the
man is appointed and he turns out
to be dishonest. The remedy appears
to me to be this. The character is
to be raised. In former times, the
character of a person was formed in
the home or in the school or in the
temple. So far as formation of
character in the home is concerned,
it may be said without fear of con-
tradiction that the parents do not
know really how to bring up their
children. The result is, character is
not built in the home. So far as
schools are concerned, they merely
cater to the academic needs of the
students. They also impa™ some
technological education. So fir as
building up of character is cr-cerned,
that is nowhere. The third thing by
which character was built up was
religion. But our State is a secular
State and our secularism prevents us
from giving relipious education in
the schools and colleges to the
students. The result iz that we are
drifting away from moral standards.
From what I see, I find that we are
in fact drifting from the principle of
rontrol of desires that is adwocated
by every religion....

Mr. Chairman: Are we not going
far away Teom the scope of the Bill?
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Shri Mulchand Dube: 1 say that
character bas to be built in this way.

Mr. Chairman: Please be short,

Shri Mulchand Dube: 1 am giving
the alternative. My submission is
that character has to be built in this
way. We are drifting away from the
control of desires to the gratification
of them. The result is, moral stand-
ards are falling. So long as we do
not raise the moral standards, it is
not possible to check or stop corrup-

tion that is prevailing. I do not
agree with my hon. friend Shri
Raghubir Sahai that Government

does not want to check it. Govern-
ment does want to check it The
higher officers want to check it. But,
there is a vicious circle that prevents
the stoppage of corruption.

Shri Raghavachari (P2nukonda):
I wish to support the meotion for
circulation. There is no need at this
point of time to urge arguments in
favour of effective remedies to put
an end to corruption. This House,
ever since it began, has endeavoured
to bring the subject to the attention
of the country and the Government
by a number of resolutions. Mr.
Hukam Singh's was one such, every-
one might remember., Because the
evil is so rampant, people are anx-
jous to find some remedy to reduce
this evil,
J P.M

My hon, friend has pointed out the
two objects with which he has
brought this Bill in the Statement of
Objects and Reasons. One is that
the recent amendment of the Indian
Penal Code has made the prosecution
more difficult by depriving the bene-
fit of the evidence of the important
witness who was so far available;
because the giver also is now marde
an offender. It has simply made the
position of the corrupt person doubly
secure, because the man who gives is
not available at all; further these
things are generally done in secret.
No doubt, the law says that some
pardon, promise of no punishment



4009 Prevention of Corruption 2 APRIL 1955

and all that can take place, but so
far we nave not seen one case where
such protection has really been given
to sucn a witness.

The other object he has is to deter
tae commissien of the offence by the
threat of enhanced punishment as
other friends said, there is very much
torde in favour of this remedy to
rectify the defect. The only point is:
may the Bill as now pui befere the
House be accepted without _urtaer
amendments and consideratien? I
have given some thought and I fecel
that as it is now drafted it really
makes the enforcement difficult.
Therefore, it requires further consi-
deration; and a circulation naturally
would vyield some more material and
examination of the language which
might certainly result in bettering
and improving it.

For instance, 1 particularly agree
with my friend who said that this
will result in embarking wupon a
dilatory and elaborate enquiry to
find out and fix the property which
is really disproportionate to the
means of the person concerned. In
addition to the elaborate and dilatory
process, it would involve great diffi-
culties and then there is also the
possibility of as the language now
stands, of the punishment being used
in a way that it might work out more
harm. The new sub-section (3a)
Says:

“....the Court shall, while
awarding the punishment under
sub-section (2), direct that in
addition thereto, the pecuniary
resources or property dispropor-
tionate to the accused person’s
known means of income...."”

This has to be read along with the
other Act wherein this dispropor-
tionateness of property is to be judg-
ed not only by what the person him-
self owns, but by what his relations
also hold. This leads to the risk of
its being used in a way,4hat it might
work more harm to the public than
really help it. Therefore I say that
it requires careful and further con-
siteration,
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Then, this threat no doubt might
possibly afford a kind of deterring
effect—this attempt is being made
for the last many wears and so far
we do not see any real results in the
way of reducing the evil of corrup-
tion. We are finding cases more
frequently. Possibly these were all
cases which were already committed
and they are now coming to light;
but anyhow, so long as human nature
continues, I am afraid these mere
prosecutions will not really stop the
commission of the offence; but that
is no reason for any State to say that
they will not take steps to meet the
_kind of offence which is easy to com-
mit and escape. Therefore, I feel that
in spite of the fact that the language
in which now it is clothed is not very
satisfactory and is capable of further
improvement, it is essential that this
Bill should be circulated so that we
have the country’s attention dJdrawn
to this matter that this weapon is
going to be given effect to. There-
fore, the Government should welcome
and must naturally themselves be
seriously busy contemplating all the
steps they might take to bring about
a reduction of this kind of evil, It is
with that view that the Indian Penal
Code was amended, but unfortuna-
tely as I already said, the amendment
has only made the offender a little
more secure than before,

So, 1 would request the House to
support the motion for circulation, so
that the matter may be considered
more carefully and the country’s re-
actions gathered and then it will be
time for the House to make up its
mind. In the meantime other meas-
ures have to be taken by the Govern-
ment.

Shri Achutman (Crangannur): 1
am very glad that Mr. Patnaik, m
addition to paying his attention to
defence matters, has now come to
administrative matters also. He has
specialised in regard to defence and
was quoting from UK, and other
countries the other day and was ad-
vising us to do this thing and that
thing. Now, he has come to the ad-
ministrative side of the country.
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We are now extending our activi-
ties' and crores and crores of rupees
are being spent by the Centre as well
as the States, and so the time has
come for us to see that corruption is
rooted out as far as possible. The
new sub-section (3a) may have a
deterrent effect on the minds of the
officers concerned that if they do
such things, their property would be
confiscated.

Shri Raghavachari was saying that
it requires amendment. Quite true.
But if it is circulated, nobody will
say that it is bad, that it is not at
all workable. The only point is how
to work it and what effect it may
have when put into execution. So
that there is not much point in say-
ing it should be sent for public opin-
ion. The whole. country will be at
the back of it. Steps must be taken
by all Governments concerned to
see that corruption is rooted out root
and banch. But what are the steps?
I have my own doubts as to how far
this new sub-clause (3a) may carry
out the effect or the purpose for
which it is intended, since it involves
making an exhaustive enquiry into the
the property of a particular officer
concerned and finding out how much
of the property is disproportionate to
his known means of income and then
coming to the conclusion that so
much has to be confiscated. There
muyst be a special machinery for this,
arid it must be the civil judiciary.
So, I think some thought over the
matter of wording is necessary. Tt is
for that purpose Government should
also co-operate to see that it is work-
ed out properly and come forward
with suitable amendments which will
have the desired effect. Because we
-are now going in for the Second
Five Year Plan and crores and crores
are going to be spent; there is wrst
scope for corruption in the Income-
tax Department, Police Department,
Revenue Department, Commerce and
Industry Department and for that
matter in all Departments.

Moreover, I do not know why, be-
cause there are difficulties as a whele,

we should not tackle it. In my State,
according to me, even though we are
trying our best to see that corruption
is rooted out, to speak plainly, it is
on the increase. That is my view.
What can you do? We are trying
our best to see that people are traced
and sent before the court of tmai,
convicted and we even publicise their
names. We do that monthly, stating
that such and such persons have been
convicted. Even then, I do not know
why it is increasing. So that all
steps, even though they are draconian
must be resorted to with regard to
the eradication of corruption. Unless
we do that, the common man would
not feel that this Government is
functioning properly to bring about
a Welfare State, or that the gov-n
ment servants and the public men
are doing service for a public pur-
pose and not for filling up  their
pockets by hook or crook.

I congratulate Shri U. C. Patpaik v
having brough: forward this amending
Bill, and I would request Govermmnen:
not to reject this suggestion, but to
rome forward and say that all possibie
steps will be. taken by Government
to bring in amendments to the code
which must be such as to threaten an
officer even before he thinks of indulg-
ing in bribery.or corruption.

With these words, I commend this
Bill for the acceptance of the Hcuse.

Shri Nageshwar Prasad Sinha
(Hazaribagh East): 1 have still not
been able to decide whether I have
to support this Bill or oppose it. But
n any case I leave it to the conclusions
nf the House to take it as it may. and
1 shall offer my humble suggestions
only.

While welcoming the intentions of
Shri U. C. Patnaik. the Mover of this
nmending Bill, I sympathise with him.
Of course, I ditto the motives and in-
tentions with which he has brought for-
ward this Bill. But as I looked into
the draft and considered how far the
nbjective of the Bill could be achieved. I
soon fell into dificulties, ard the prob-



lem appeared to be so much comrlicar-
ed and full of so many complexitics
that I could not see whether ihis Bill
would achieve the object it is meamt
for, and whether it would not remain
a dead let er even if passed.

' The first :hing that I would like to
place before this House is that in our
pattern of developed scientific jurispru-
dence, it is diffictlt to get convictions
easily, because we have been wedded
to a modern jurisprudence, the elemen-
tary principles of which require thar
osven  ten guilty persons may be
acquitted.....

Shri Raghubir Sahai: Ninsty-uine.

Shri Nageshwar Prasad Sinha: 1 um
making it ten and one ...... rather
than one innocent should be punished.
So far as we are wedded to this prin:i-
ple—as we are and we are bound to
bé—I do not think how we can have
proofs before courts of law to estab-
lish that this property or tha: property.
this money or that money helongs Lo
the person or the officer who has been
accused of having indulged in corrupt
practices. When an officer or anybo iy
else indulges in corruption; end when
there are proceedings against him. it
is natural to find, and it is very true,
that he has not kept the property in
his own name, and that he does not
_keep the money in his own name. He
has his fathers-in-law, mothers-in-law,
unmarried wives, reiatives and so many
others with whom the property is kept.
So, while we may know fully well that
the property is his and that be Lkas
been enjoying all the benefits oi that
property, Yyet he cannot be brought
under law, and courts cannot convict
A and also confiscate the property that
is in the name of B. Thls is one of
the practical difficulties that arose in
my mind.

My second difficulty was this. The
ilfegally earned momey.....

Shri D. C Sharma (Hoshiarpur):
What does the hon. Member mean by
saying ‘unmarried wives'? He should
explwn that

Mr. Chairman: 1 do not :hick it
needs explanation. The hon, Member
may proceed.

Shri Nageshwar Prasad Sinha: My
Jearned friend has understood the mean-
ing, and he only wants me to ¢mpha-
sise it.

1 was submitting that the ill-gotten
money may be converted into jewel-
leries or such other things, so that
they may be kept elsewhere in diffe-
rent ways. For instance, there may
be landed properties, and there may
be benami properties, etec, How are
we going to prove all these things
und say that all these properties are
the property of the man who has
been accused of corrupt practices
and who is facing a trial before a
court of law? ’

These are some of the difficulties
that occurred to me, and to surmount
these difficulties is not _very easy. Of
course, we must bear in mind that
the present Bill is only to be circula-
ted - for eliciting  publi¢ opinion. We
shall have opportunities enough in
future to make certain amendments
to it, and redraft it, after we receive
the opinion of the ‘country. But at
the present. moment I would only
give a suggestion to my hon. friend
Shri U. C. Patnaik to consider serious-
ly, and that s whether or not ir-
stead of drafting the Bill in this way
we can a! least fix a limit on the pay-
ment of fine., Let there be a fine of
not less than Rs. 10,000. But that
has also got some difficulty. Suppose
there is a corrupt officer who has got
only Rs. 500, and indulged in corrupt
practices only once in his life; if he

" is brought to book and convicted, we

may say under this law that he will
have to pay a fine of not less than
Rs. 10,000 and there is a lot of hard-
s.?'i: caused to such individuals there

So, I shall just say in the opposite
way to what I said in the peginnung.
That is to say, we should see that ten
innocent persons are punished In-
stead of one guilty man gring scct
free. Anyway, the guestion is that
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there should be a limit on the pay-
ment of fines. There may be unlimit-
ed fines but not less than Rs. 10,000
in any case. If we can bring in an
amending Bill to that effect, at least,
it will serve the purpose, because
once an officer is convicted in a court
of law and sentenced to pay a heavy
fine, all his relatives, and all his un-
married wives and so on will cuine
to his rescue; they will sell the pro-
perty they would be possessing and
pay the fine. That itself will have a
deterrent effect.

These are some of the questions
that arose in my mind, and I place
them before Shri U. C. Patnaik for
his consideration.

Mr. Chairmam: How long will the
hon. Minister take for his reply?

The Deputy Minister of Home
Affairs (Shri Datar): About fifteen
minutes.

Wt do o fawe M Wl
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geelre P gewmaw ot A wwr wew
twar & zo & fadvy & W amgw Sern
& A7 w4 wwer ® et omm & Few
SUU 2 %7 ggiew TwEr v over ¥ W
T ¥ER § :

5 (3) In any trial of an offence
punishable under sub-section (2) the
fact that the accused person or any
other person on his behalf is in pos-
session, for which the accused person
cannot satisfactorily account, of pecu-
niary resources or property dispro-
portionate to his known sources of
income may be proved, and on such
proof the Court shall presume, un-
less the contrary is proved, that the
accused person is guilty of criminal
misconduct in the discharge of his offi-
cial duty and his conviction therefor
shall not be invalid by reason only
that it is based solely on such pre-
sumption.
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Shri Datar: The object underlying
the present Bill, as sponsored by the
hon. Member, Shri U. C. Patnaik, is
perfectly understandable, and for that
reason, Government are not opposing
circulation of this Bill for eliciting
public opinion. I may, however, point
out certain difficulties, as also the
various steps that Government have
taken in rooting out corruption.

The object of the hon. Mover is
that corruption should be rooted out
and the last act that should be done
is that the unaccounted vcroperty
in the hands of such a corrupt officer
should be taken over by Government,
because he should not be allowed to
take advantage of his wrong or to
use the property which he has got by
means other than fair or legitimate.
That is the reason why I said that the
object of the hon. Mover is perfectly
understandable. The question is
whether the Bill, as framed, would
purport or would effectively remove
the particular grievances or the evils
that he has in view. In the course
of the debate today, as also on the
last occasion, a number of hon
Members on both sides of the House
very fairly pointed out that there
were certain inherent difficulties in
accepting the Bill, as it has been pre-
sented to us, I may also point out
to this House that already there are
certain provisions. Now, in such
cases, in addition to inflicting punish-
ment by way of imprisonment, it is
also open to the courts—te the trying
Magistrate or the Sessions Judge—
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to inflict fine. 1 would point out to
the hon. Member that the amounts of
fine are gradually rising in proporiion
to the magnitude of the crime. We
might also take into account one more
factor which has, incidentally, been
referred to by the hon. Mover. We
have got here on the statute-book an
Ordinance known as the Criminal
Law (Amendment) Ordinance, No.
VI of 1946. 1 may point out to the
House that we are advised that this
Ordinance is actually in force—this is
with a view to leave no scope for any
doubt whatsoever. Government are
at present considering as to the parti-
cular way in which this provision,
which 1 am going to read from this
Ordinance, could be incorporated in
an amending Bill so far as the pre-
vention of corruption is cdncerned,
because the provision there is salutar
in certain respects. I would read
what has been stated there so far as
this particular matter is concerned:

“In any trial of or inquiry by
a court into an offence specified
in the Schedule, the fact that an
accused person is in possession,
for which he cannot satisfactorily
account, of pecuniary resources
or property disproportionate to his
known sources of income, or that
he has, at or about the same time
of the alleged offence, obtained
an accretion to his pecuniary re-
sources or property for which he
cannot satisfactorily account may

be proved and may be taken into
account. .. .”

So far as this provision is concerned,

‘1t has already been accepted. Gov-

ernment appointed a Committee, popu-
larly known as the Tek Chand

Committee. It went into the whole

question as to whether the legisla-
tive measures available to Govern-
ment are sufficiently effective or whe-
ther some more provisions by way of
amendments were necessary. The
Tek Chand Committee was composed
of Members of Parliament; they con-
sidered the matter in all its bearings
and made a number of suggestions. All
those suggestions have been accepted
by Government I may point out tn
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the House that amendments have been
effected in the Indian Penal Code,
the Prevention of Corruption Act
and in the Criminal Law (Amend-
ment) Act, and certain new depar-
tures from the accepted principles of
jurisprudence have, for the first time,
been made so far as India is con-
cerned; because whenever it is found
that certain officers are in posses-
sion of certain property and when
they cannot account fcr that proper-
ty, then it has been stated very clear-
ly that a presumption can be raised
that that property was acquired by
means other than fair or legitimate,
and the burden shifts to the accused
to point cut to the court and satistv
the Court that that property was ac-
quired by him by his own bona fide
or legitimate means. Therefore, you
will find that one very important de-
parture has already been effected.
Then in the Criminal Law (Amend-
ment) Ordinance, it has been further
stated that in addition to ordinary
fine, whenever an accused has been
convicted, amongst others, on the
basis of such a presumption, which I
read out to you just now, then it is
open to the court to inflict punish-
ment which will bear naturally on
the extent of the property which he
has acquired by means other than
legal or fair. Now, this is a provision
which is very salutary and this pro-
vision is exactly the object which the
hon. Mover has in view. It has been
used on a number of occasions, and
to leave no scope for doubt, as I
pointed out, we are going to consider
the question of incorporating such a
provision in the Criminal Law
(Aniendment) Act ifself.

‘Then, it was stated by some hon.
Members that Government were not
very keen on rooting out corruption.
I may point out to this House that
Government have been extremely
keen......

Shri V. G. Deshpande: That is not
our experience.

Shri Datar: In fact, there are a
number of cases—I would read them
to the House—where Government

have taken action from long ago.
Government have  established a
Special Police Establishment, and in
all cases where senior officers or
gazetted oflicers ete. are concerned,
immediately investigations are carried
on....

Shri V. G. Deshpande: But not
without the permission of “he Minis-
ters concerned. My information is
that Ministers put obstructions in the
way of investigations.

Shri Datar: That is an entirely
untrue statement. The other day
also another hon. Member on the
other side made that unwarranted
statement against Ministers in the
States. | would repudiate here ab-
solutely that the Ministries: either at
the Centre or in the States are not
absolutely keen on rooting out cor-
ruption.

. Babu Ramnarayan Singh (Hazari-
bagh West): What are the proofs?

Shri Datar: So, I was pointing out
to this House that Government are
trying their best to root out corrup-
tion to the fullest extent possible. I
have got here figures in respect of
not small fries (Interruption) but of
big fish. 1 have gbt certain figures
for the last 5 or 6 years, from the
year 1947 to the year 1954. I would
like to point out to you the number
of cases in which prosecutions were
ordered, in which there have been con-
victions and aequittals and the re-
sults also show that Government are
very keen so far as this aspect of the
matter is concerned. The total num-
ber of prosecutions launched against
government servants is 1169, the
number of convictions 675, the num-
ber of acquittals 668, the number of
cases otherwise disposed of by
courts and the prosecutions failed 21,
the number of cases against govern-
ments pending trial at the end of
1954 being 255.

Then, a reference was made to the
very large number of acquittals.

Shri Dabhi (Kaira North): Were
they pazetted oificersT !
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Shri Datar: Most of them were
gazetted officers. And, as I told the
House just now, the 5. P. deals with
cases against senior officers and not
against class IV officers against whom
the ordinary machinery is always put
into operation. Therefore, these
figures have a particular relevancy
and I would ask the House to make
a very clear note that here, in this
particular case, the Governments are
exiremely anxious that corruption is
put an end to as early as possible.

One more point may be taken into
account so far as the present Bill is
concerned. The Prevention of Cor-
ruption Act can be used not only in
respect of government officers at the
Centre but also in respect of officers
in wvarious States and Government
have not been able to know the
reactions of the various governments
so far as Shri Patnaik’s Bill is con-
cerned, and, therefore, Government
would desire to have before them
also the views so far as this parti-
cular aspect is concerned.

As it is pointed out by certain
Members, he has used certain ex-
pressions which would show that it
might even be absolutely unjust to
certain classes of persons. We have
to be very careful so far as the root-
ing out of corruption is concerned.
It would not do good, as some of my
hon, friends have sometimes been
doing, to use highly unrestrained ex-
pressions and damning the whole
class of officers. So far as govern-
ment officers are concerned, there
might be a8 small percentage of offi-
cers who are corrupt. But, it would
be entirely wrong to say that all the
officers are corrupt or that the ma-
jority of the officers are corrupt or
that a very large number of officers
are corrupt. It might be noted that
they are carrying on their work as
efficiently. and as honestly as they

can and, therefore, I would request .

the hon. Members. either on this side
or on that side to understand the
effect of the general allegations or
assertions that they make, that is
likely to affect the morale of our own
people. We are aware that we want
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to -establish a Welfare State and for
the establishment of a Welfare State,
amongst others we require the wil-
ling co-operation—not forced co-ope-
ration—of all our officers. We shall
take care to see that good officers
are appointed; we shall also take care
to see that if an officer falls a prey
to temptations, we have got rules
under which we can proceed against
him departmentally. In more serious
cases we can have prosecutions also.
That is what S.P.E. are doing. In all
cases, whenever we have suspicions,
we start investigations and if it is
found on investigation that the case is
very strong, prosecution is imme-
diately launched. So far as prose-
cutions are concerned, there are
naturally certain inherent diffi-
culties. Sometimes the accused get
off on technical grounds. There-
fore, I would like to point out to the
House that one of the objectives that
the Government have in sponsoring
the new Criminal Procedure Code
Amendment Bill is also to see that
in proper cases those who are guilty
are convicted. There are certain in-
herent difficulties, technical diffi-
enlties and others and they have to
be got over. And, for that purpose,
we are trying to amend the Code of
Criminal Procedure also. As I said,
we have amended certain provisions.
Ultimately, as some hon. Members
have stated, after all, this is a game
to which there are at least two par-
ties, not only one. The public are also
there, the bribe-giver and the bribe-
taker, These are the two  parties
who have to be considered. There-
fore, if we raise the general morale
of the people, then, I am quite con-
fident that the morale of the officers
will also rise. I am not going to rely
solely on this general principle, but
inasmuch as they have certain obliga-
tions to the people, we are making
«very stiff rules. Some rules have
already been placed before the House
go far as the All India Services are
concerned: .So far as the : Central
services are concerned, it is open to
Government to proceed against a
man in respect of his wealth whetber
it is in his name or in the name of
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any other person, his wife or any other
person, especially where Government
have prima facie some material. No
property of such a man can escape
from the attention of Government.
Let there be no doubt on that point.

Before 1 finish, I should like to
assure this House that I am not going
to oppose the circulation. Still, we
should consider wvery dispassionately
whether the object that the hon.
Mover has in view can be achieved
by the way in which he has drafted
this BilL. It requires certain consi-
deration and let the public also con-
sider it. In our anxiety to root out
corruption, let us nct try to do injus-
tice to those officers who do mot de-
serve anything like this. We shall
not have anything by way of what
can be called inquisitional procced-
ings. We have to be extremely care-
ful and therefore it will be open to
the public as it will be open to the
hon. Members of this House to con-
sider the whole question coolly and
then to make suggestions which Gov-
ernment will consider as sympatheti-
cally as possible. In the meanwhile,
I may point out to the House that
Government are also examining the
underlying purpose that the hon.
Member has as to the way in which
it can be brought about otherwise
than by accepting or dealing with
the Bill as it is.

Shri U. C. Patnaik (Ghumsur):
Sir, I am thankful to the hon. Minister
that he has agreed for the circulation
of the Bill and normally I should
make no further speech. But, I will
take two or three minutes to point
out that the whole House has ac-
cepted the Bill as it ought to do. Al
the hon. Members who have spoker
on the Bill have pointed out its ad-
vantages and the desirability of en-
forcing certain laws in order to en-
sure purity in our administrative set
up. Of course, it has been pointed
out by the hon. Minister that in 1948,
there was an Ordinance, Ordinance
VI of 1946, wherein certain provi-
sions like the ones that I am now
proposing were incorporated.
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But, I would point out, in the first
place, that Ordinance VI of 1948 has
been allowed to expire, at any rate,
after the Constitution of India came
into force, because under article 133
the President can promulgate Ordr
nances but they shall be laid before
the Houses of Parliament and shall
cease to operate at the expiration of
¢ weeks from the re-assembly ol
Parliament etc. So, the Ordinance has
expired long ago and therefore “he
necessity for Government to bring i~
something similar to that Ordinance.
put a little stronger than that.

Another thing 1 would also submi:
is that in cases like the one from
Madras relating to an LC.5. officer,
it is true that he has been conv vted
for some minor offence of corrup-
tion. The most important thing that
ought to have been taken into consi
deration in his case was proof being
let in about his possession of small
properties which he tried to acquire
in 1940 with money borrowed from
certain co-operative society, whereas
by the time the case started he had
extensive house properties and other
properties worth some lakhs and this
fact has to be taken into considesra-
tion. There was also another fact
that had to be taken into considera-
tion. This officer and some others
are said to have deposited huge sums
in a Swiss Bank. We should see whe-
ther we could not pursue such de-
posits through some legislative mea-
sure. Hon. Members have also point-
ed out cases where some of our best
services are trying to have undue
advantages financially by ecorrupt
means and it has been pointed out
that it is desirable that in trying to
get every officer, however high his
rank might be, to disclose his proper-
ties, movable as well as immovable,
including bank balances in his name
as well as in the pnames of his de-
pendents, it would have a very salu-
tary effect and the submission of the
property statement should be insisted
upon as early as possible. There-
fore, I again thank the hon. Minister
and I would submit that the Bill be
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sent for circulation. The views re-
ceived from different sources will
I am sure, improve my Bill and
strengthen the hands of Government
in checking corruption.

Mr. Chairman: The question is:

“That the Bill further to amend
the Prevention of Corruption
Act, 1947 be circulated for the pur-
pose of eliciting opinion thereon
by the end of July, 1955.”

The motion was adopted.

INDIAN CATTLE PRESERVATION
BILL

Mr. Chairman: The next item
pefore the House is Seth Govind Das’s
motion. 1 will say a few words in
this connection in the beginning.

The Bill was introduced on 16th
July, 1952. The consideration motion
was moved on 27th November, 1953.
Further discussicn on the considera-
tion motion was resumed on 1lth
December, 1953, 26th February, 1954,
and 12th March, 1954. On the 12th
March, 1954, further consideration of
the Bill was postponed.

In accordance with the desire of the
House to hear the Attorney-General
regarding the competence of the House
to pass such a legislation, the At-
torney-General made a statement in
the House on the 1st May, 1854, to the
effect that the subject matter of the
Bill was in the execlusive sphere of
the State Legislature,

Subsequently on the 21st May, 1954,
a statement on the Bill was also laid
on the Table of the House by the
Minister of Agriculture.

As the House is aware, in regard to
Qquestions relating to legislative com-
petence, the Chair has always left the
decision to the House. According to
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the desire of the House, the Attorney-
General is present here today.

Out of the 4 hours allotted to this
Bill, 2 hours and 54 minutes have al-
ready been taken up and a balance
of 1 hour and 6 minutes is now avail-
able for further consideration of the
Bill.

Seth Govind Das may now move his
motion for the resumption of the
adjourned debate on the Bill,

ds witwey qrw (HEwr- Tigon):
wawte o, #° wem wvw € fw dw @
e Al aEs gl &1 TE we aw
Paw @ Paam T e

Shri 8. §. More (Sholapur): Has
he not airead¥ moved the mot'on, Sir?

Mr.  Chairman: It was postponed
and therefore he has to move the
resumption motion.

79 @ P & Poem Py sr e Ao B
e T L

o 4 anft g awern P gy Padaw
gt T FA TUTRT TA 0T A AT TF
T9 @ FT AT AT | A AW w6 gm @
aew £ Ts garie a8 Pedas qwi @ &
wa ¥ @ IvteE gw ww e o
e ar @ o 9y Paew & e
guters § 1 #° 4 3w gww, ot o @
3 of qgd, @ Trew w sttew ae
=z & guteqs P ar ot aw o Pt
7 Pt wv A ag wew amn @ & 1 oA
% anft a8 wamn Pw g9 m goR deEl
AT &1 qwEEA @ g F, M gww aw
FaE w1 e g g & ale sft dame
7T e ¥ IW TR ® AR IE
Pz=r ft do g0 TT B Wwwtew # TW
faaw @ Prom w7 & Pad o wue
Prqra o &t 1| 9w ot @ = e
Pt @ 90 8 qEEt @ @ aw W
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[dz itz o)
N AT O GEe £ 1 9% &

o ¥

“(a) To prevent the killing ol
mich cows, particularly in the
cities of Calcutta and Bombay
even when they have gone tem
porarily dry;

(b) To make the present law cn
the subject more effective so as to
put an end to such evil pract'ces
2s phooka;

(¢! To explore the poss’bility of

making milk powder in suitable
centres; and

() To impose some effective
control on the Inter-state move-
ment of cattle.” :

I am g g twrw T AR, .

Mr, Chairman: I think the resump-
tion motion should be put first.

After that the hon, Member may go
on.

dz witey qrw : @ A Peewwe W
AT WHA T AR TEA T qARQ AW O
T wm oA FE oA A et # off T
g1 7 3 Mgt & rwEr w1 1 R o Y
waz & 27 omr & &t A4 oS A rve
e

I bzg to move:

That the adjourned debate on
the following motion moved by me
on the 12th March, 1954. be
resumed:

“That the Bill to preserve the
m’lch and draught caftle of the
country, be taken into considera-
tion."

Mr. Chalrman: That is the first
motlon that should be moved.

Seth. Govind Das: I have moved it
in Hindi. T am speaking on my
motion now,

Mr., Chairman: What I was saying
was that if the House accepts the
resumption motion then he can speak.

0

o e T e e LU AT TR T S
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Seth Govind Das: I should first be
givin an opportunity -to say why the
House should accept this motion.

Shri S. S. More: May I raise &
po'nt of crder? We can understand
this technical motion for resumption
of debate. But when a M:cmber at
the stage of introduction of the
measure has delivered a Irng. full-
fledged soeech, can he repeat ‘he same
performance at the time of moving
for resumption of the debate?

Mr, Chairman: Anyhow the hon.
Member should be brief,

W 51 LW | ®° I W gOW AW g
g ol A T @ wiwd # gt geeT &
¥ w7 7% wiay 7wt 5 AT o 9w aw

_% & Prr ale 7w, "R @ dfte P ale

arer # aex Pg= @ W W 7 1 A
< A 7t @ gy wE T T
fod 3z uig' & #° g @ T
# oot g T @ o Py T owdA
e o Treew v o Al 9w A
et Pawriem & ¥ Fwr )

“The Expert Committee on the
Preservation of Cattle appointed
by the Government of India about
eight months ago has submitted a
report expressing the view that a
complete ban on cow slaughter !
would be wholly undesirable.”

AR 7z wwe o agf amur T Wi gk
1 7 ot o aw @ fed o WA A
sigen Perar iy Pewitrer =Y owf W
= 1| I W o7 0% 73 919 I W
“Frard st T AR
aeft woet ® ww P o o iy S
e @ dfww 5w 3 qif o e
‘ql " S - - fin w
ety S, o 7w 3w Tawy W A F
o § o v v & Pw T =t et
? o Uy g wigd Al 9w W W

St

S B AP R N -

'stand
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faoet W war A e € @ g1w @
& afe asat & gt et @ whE S
grd & 7w fed o arfa’ & it
9gT W g W ¢ IW IEAE W AW
i wd fewwd P
T 7w Pavg #t Proern ae F o
T FT dmr wEA Iutew F Tvar I
¢ Tow & ar wer 7 @i Pwean & aiv
7 agt P & 1 aw @@ 9 A=y Www
wt fraie” & o7 Awr wEw d 7 wewsus
# o el few adT Tt =
g ot gw o gy Pawitewr 2 ot T zw
3 & may a= Pwr so 1 gt oA
WEY A I gNT Mg A Aoy A
avd e feg o aft g A www
T o T A 5 Peale F mlaw a=h
2 Prrg & gevew P & gwE A T
arn PF wren w1 Fn wdem § ot aven
o awaet 71 faw #t Pr Prlew e &
TIET F o #1 F T ey §F
weremr it F1 o Wt e seTar €
nidt St 4w w—

T WEW : AW I SR @ew
i

45 miteey g : ®° 7 Wn P o
W LM

Mr. Chairman: What I am telling
is this. After all there is a legal point
that has been raised in this matter
and the Attorney-General has bzen
asked to be present nere and hear the
views of other Members. So, we
should give an opportunity to Mem-
bers who want to speak.

4z mibwm o ; T wEE % gEAr A
T 3R wmrem # ot P ot e v
& I &t =rr wvR w9 of wter Serr
¥ swwt # ot ot g ) A o

% e @ o ft W

# wgrem il #? o ww ot 7@ W
T ur | wegremt @it F wer o B Ay
‘?_ﬂhm#'auu?mﬂmé‘hm
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17, w@, @wet ane it gkt @ v A
=t & Feht aten | Paetar oft 4 R A
rmifdas v A aar f &1 wwite
gwa a8 § gatee d° oF A et
A, FAE T T I R & 1wk
it £ g Prdws B F

U @ TW §9 w3 gew wds A
1 arr gt & aefieer 2 wlawT | @
daawig gien Paw W e aww s
@< ghm TEW A9 9N A8 64l gF
&noﬂfmwmﬂh‘!mflﬁ
T = o wie wvd #1 amw g & w9
fam goo wwrg r&T AT § | o TEYA
e wried ¥ @ @le e § waw e 1@ie
Fan = = T e ol @ie o A o
m o ft TR &g 1 I ww A o gEd
ER P ggm € T3 wen dEEtw
ateA & mgen aRuEaE 7 w1 | IR
marg anfy & Taale & 7= 7 0
i Fiear #@ W W@ W OF 0T HIAT
nemdT & fae 7@ 1 gl o ST
P & & ifw abew w7 A dw A
g4 mm qiw @ Tag ste ¢ | Py aw
e ® @ #t The # rad gu awdeT
# art T R w1 1 gty ot w5
T WA s T gt a 99
T IHET AN ] BE

Mr. Chairman: The question is:

That the adjourned debate on
the following motion moveq by
Seth Govind Das on the 12th
March, 1954 be resumed:

“That the Bill to preserve the
milch and draught cattle of the
country, be taken into considera-
tion.”

The motion was adopted.

dhew sy e weie (TET): T
dards @Ew, T 4 gert e = o
¢ 7 W 7w gew F git-—

e A wrew ;IS 7 wibed
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Tlew st g wefw ;T3 gw A
A F HEtews waer § ol #° gedew
gt wrw g T A Pt A & i

Shri 8. C. Samanta (Tamluk): On
a point of information., May I kaow
if when a discussion is resumed, tne
Members who spoke befcre will be
allowed to speak or not?

Some Hon. Members: No,

Mr. Chairman: The question before
the House is the legislative compe-
tence of this House; whe'her this
Hruse s competent or the Sate
Legisiatures, That is the man po'nt
and that has to be decided. There is

very little to speak on the merit of
the Bill.

dtew aTeR e Wty -y W oaw
e #1 gierane gre et & el A 9
Ft qaEn W@ £ Tx @ 7w taw @ enft
qF AT W0 | IR B aten W gaw ot o
#* aarn W € T gy wltee aww 4
frowlt @ e o fs et wwew
9 a7 § gET gus aw dwd gt ated
s wtar fear smem f @ o ot aw
...

Shri §. C. Samanta: I want to know
whether those speakers who had
spcken already will be allowed.

Mr. Chairman: Hon. Member says
that he had not spoken.

Shri S, C. Samanta: I am not
pcnting out any speaker.

Shr” N C. Chatterjee (Hoogly): On
the gues'ion of competence of the
Parliament, I do not think that
Pandit Thakur Das Bhargava spoke...

Shri Samanta: He may speak: I

have no rbjection. I enly wanted to
know.

Mr, Chairman: The Attorney-Gene-
ral  has given his opinion, ‘Those
Members who have not spoken on
this, they can speak their views on
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this point. But those who have
spoken after this view was placed be-
fore us will not have any chance to
speak '

The Parliamentary Secretary to the
Minister of Education (Dr. M. M,
Das): Shall we take it that the pre-
sent debate is being held upon the
op.nion of the Attorney-General?

Mr, Chairmaun: It is on whether it
is within our legislative competenc2
or not.

Shri Nand Lal Sharma (Sikari:
Otherwise, the Bill was practically
passed,

Some Hon. Members: No, no.

Mr, Chairman: I would vnly request
that hon. Members should be as brief
as possible so that a number of Mem-
bars can participate,

dfee sre qE anly ;. w@E d4EAT
e, OF %@ w9 A w & Vv oaw
gew # afawley wiAew § 98 T4
# et | 7 @ e 1@ oy @
o v mwa © = Twewwn suw
7w wated @ fog Taw’ o= & ger & e
# 7z TF oo Pw 3@ aled gUGS er
# g3 & 7 T i TEd At wt aiee
F1 ater f 7 ot | 7 gEtET 7 g
7w Ton d° Toaen ff Qiwdt ater g
i | @feT #° agw @ Enew @
W € P g gew @ o A e
g & % w7 oot 39 YT o gan A
¥agwmadniantAdd & afe 7
1 ol | TW w7 FHW T T A TH
ew wt ft gheem & | T g @S
T 9 To IFMEH? WET 98T W o
fafaez o, ot s s amew =@ Taw
Iq Taw Tl ganw Tww Pw @ zw
e = dtarater swiew & T8 &1
IT T A A g 01 TH 99 gEA
@ gieran # s @ 7w Paw w omr
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¢ | 99 T90 Te el a@w A W=
Fm frar a1 P51 wle Pt wfter @
s Pamdadf T At oy dwd A
zieran g 5 4 oud o & v @
e 7 1% 7 7w aew 3t dfewter
Fafidw o & a1 et ae w'gar wet
% atrd Toa smom ) #F sy @ o
e A & 15 gud sreiege #
T Witaw & T5e wa Tow & wadde
#t gieman ¢ % o @@ o o Pt
FAT I WEe R gAR qiin St
= 7 & gwt & 1 At 1 dEwT W wWE
lﬂ#:

“If at any tne 11 appears lo the
President that = question of law
cr fact has arisen. or is likely to
arise, wii'ch is of such a nature
and of such public importance that
it is expedient to obtam the opi-
nion of the Supreme Court upon
it, he may refer the question to
that Ceurt for consideraticrn and
the Court may after such hearng
ag it *hinks fit, report to th2 Pre-
sideni ils op™nion thereon.”

4P M

& @uw g AR waARe anfetem s
g e 7w ame B it S st dm
gft o THET wEE R UF TE W
mETEw ghr | At aEARe A4 @
wataT w2 gwen | 4 9 g F A
s G Ts @l wadde A wAdaw
TET @He | waAHe 4 Paw gRW gt
IIEE F1 a9 gET FT AR TAW UG
T BT g A1 gerr W
T 71 wg ot T A T @ wihaw
¢ afe #* 5w o wt @ goaw 31 T
# g & | dber w7t #F TEst T
F1 e & dwar © agr #° g off S
& Vs 39t 7% #e &1 @ § W@ 0w
THIT Ft LA TV T A9 7 @ PR
& g g # e gud Pew TaEw w
g f ¥ T =i # oo @
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gt e A @ e 1 gaiee
A A W AT § I« HE
s 4 7ot e @ 7@ o w I At
waad s isT R
AT 7% awtmws ¢ Al TgE W 3w
o i gae & P AT guw v A |
go Paw" ag dewr ofen s ot 73 =
wea 7@ € 9@ FEl aw 3w § | gEiee
T Hre 3@ T gEm wte @ I @t
v mm d iwd 3 too s @@
ST TH ST I U IR @ fEe
Frefide & o1 Tt |

o 4 g o © o g Pw Taert
® @ gAY gort Seew "EE 4 g7 a9
A ¥ b5 g ofdamde &t afeman a3
# 1 s at 2 ot FE, TER oot
ITE A G, T ot g
O T I A 1 E A IH AR
T# g | TR el i
Pt aeft ° & Tt @t e maetite alt
GETS MAAHE W ATTE TS FeE B
fae" & | g% oam s ded wwTe
foe & | gow owiw % ¢ e AW
TaHE Ft g7 OF 9T FT JTEEAR ¢ T
T F O FYA FT ATETAN € | §HA
IT TW FIRCIA Ft A w W T
T 3 3O qiaeh aww Tear wr
Tun grd afePewr we vt & Fawad
o & P& ot A9 7w A Tt & A
# g% Ty ot Sftegaw A d7w
maeHE ® | 3R TS AE Al @ g
&t wwen P #iz” @w € g tewt &
¢ @ gua fau 3w qwr 3 qaies dew
TRz W aww A o & ) gEtee aw
fo%" o5 @ vaw & o o oA dEw
aitga & gEar afgn f5 ag W
& Pee & omen & @ 7T | o 7w &=
fae o 7f amar @t fom Pt e P
W st aera Al & fam e alz 2
# dew wofde wt amw f g ) Ak
FIECaT &1 Tur s & gust Hiz
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[iPer st qre wwfa]

SHA TR & ateman g g & o
at o dh e g e T T e v
T 3 & oman & a1 72T | 99 §9R Qe
AT TRT T R @ Aew w3 T o 4t
i amgew TEn ' W ogAEer Tge
o1 | dte Yo e oot e o e
HETH W TG AET & | A FFEia g AT
7 AETETT FT TG qeag 1gAMY |

TIA AEETT & W AR 39 W AT
o P 1 g qered &1 gawen g @
a3 wtaw w7 & 5 gud oo s
ET 79 T F qg gwed o T v A
T af7 1R TET W § AEET YT AATE |
| g &, W3, AT 20 F apft 7 dw o
TW v Ft A1 & 1 76T w 7 wg Paan
g

“Preservation, protection and
improvement of stock and preven
tion of animal diseases; veteri-
nary training and practice.”

Tu% ag oW g T ger o F wg feen
g ¥

“Public health and sanitation;
hospitals and dispensaries.”

# ggw & st FEIW Tw gEH oS
e, ddftwe afr Teadwdw & Wi
aeE e ¢ 1w W gt Al
teatady & FT awes T @ ¢
79T & & FF FT Taw fwew wr AWt
# | am gerlt’ wew AEw gEs oy &l
g o g Al 5 g9 & W AW
Frat & AT &

& e @ aw g w W g gEd
ag e & -

»Agriculture, including agricul-
tural education and research, pro-
tection against pests and preven-
tion of plant diseases.”
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arft & ot 2 agw d o FTEW
Telter Tareder Trer gl o

F9 aT Fhed gwr 39 F | gEA T

g

4

“Production, supply and distri-
bution of gocds subject to the
provisicr.s of entry 33 of List I11."

rad Toelt SR w1 e T e

a o T 2 7 agew e w A W
T g agew 9 A fra gan € MR
W ARE

“Trade and commerce in. and
the production, supply and distri-
bution of, the products of indus-
tries where the control of such in-
dustries by the Union is declared

by Parliament to be expedient in
the public interest.”

# agx @ o e Aww € Tv 4w
ot 7t w@ 1 wwar & T gy Paedt
s § O EE § wite Eed o
T A M T

“Production, supply and distri-
bution of goods......"”

73 W Ew T & 1 AR ot v o ol
arr P gEwr Wi aweas 89 Peler
G FOT & any g e ¥ pn A g
mam s Tt T s
oy T Ter w W TEF ot @ I
Tof qwrat wr fodw frw ¥ Tw
A 7 T @ q@ o & I | dEw
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7% gw {oiw & ft aiee & s ag qw
w ® A omar | dym gEE 0w A gwr
W TW AR TE sE A geE Wt
T W wEEHTC avATEE W1 fwe §
fae 77 2, g% wged TR ' W
wew fgeen e € 1 g Teen €
qE AT FAA AG1 T q% A Tw Twt
AT B OV qT T qHt B qw g W
FM7  (cruelty of animals item 17) @1
" T A Al AR Wi IE I w
& 7R § 9 @7 @ @t muedt § 9w
T ET @ T T qS A # dwm
T T TR | T 0 f TES AEiwE
Tt awht ¥ -

“Preventicn of cruelty to ani-
mals.”

o g Pw gwR 6, w oW 9 gEe
FHadt 7T raet | 3 ahveT e
fe=2 8 gwr ¢ R wEriAde € 1 W@
FTA TAW AR WA 15 THAE TR T
g @ EhT atet w1 awr g4 ®T T At
g T 7R At AR WiE 9w A w6
S @ W & o wx &t wEwe ¥ 9w
T T Ber T T @ Al Lo @ da
T 7 &% | Item 20 f g mafens
Tt § A sEr 9% T 0 W gAw ©
THR = A 9% a4 AL & ) TERH @2
L

“Preservation, protection and
improvi.ment of stock and pre-

vention of animal disease: ve'eri-
nary training and practice.”

oHiTE & AU w=rE @ 9 g e
g 1 3w Pt g 3 Pl e A o
vy Yt e o o gwEe P ST
# a1 gu? wvw ® gevdiataw A
giw | @ Towr o @@ Pawam e
el # aor w7 9 A
mg At et P &) 7 Tem
o Toen ¢ “pepefe aw w=w o
Mar o ohaew Tefdw T2 TR
forer & b “gegEte ot oeftwe 1 @t
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wm @ o odftre wvw gEww AT
&on € | gueT Ay 98 § T s F ol
oftwe & o & | ot gur 20 F Tgun
gadt ft aww = et e o § At
# o Fem T ‘ghw ai e F
T oo § | gEs drm Tw A gaw awt
fermft @ amvst P f o w%
aw FCIT 9 emetsew  #
da & ¥gT @ a8 AW oAW1 wer &
anfefera v I gAW FiEicgET 7 §
meé‘:

Article 48 says:

“The State shall endeavour to
organise agriculture and animal
husbandry on modern and scientific
lines and shall, in particular, take
steps for preserving and improv-
ing the breeds, and prohibiting
slaughter, of cows and calves and
other milch and draught cattle.”

w et A e gan ¥ 1 o= Tgm T
et & o v & ot shavdww o
Foien ff ew @ auw &, Swer gEd
e we o FHEw TR we T
¥z trer o e Few f A ¥ 1 97
gt o e i & Al TEd @ www
qEiew € 1 giew w1 fardww el
afFwmm dfvren &1 e g gt o
TT O § 0% AIAE WY & s
ram ¢ P g w1 widwmT g, gEa
UF W IEAR D WE AE A aeed |
# 1 oM oy TW gt § g9 a3
st aeae Fheww fedw @t # ww
Peern amer & P Pow Todw st 4 78
@' d 3w P @ swEw Wt S w
't @ arn | ehea Todw w5 o Pawd
“Pratam n} wie & f ¥ gwr was
e wee, gt @° amue? fevww F @@
T2 W A HEAT AT & I 1D AT gET
# Px wu7 7% % gor w o wAw & 9
o w Pt o At Il At § e

dqH
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[dfew srmmm iy
faw =1 & @ g amw we fae o o
T |

Section 425 of the Indian Penal
Code says:

“Whoever with intent 1o ~ause,
cr knowing that he is likely to
cause, wrongful loss or damage to
the public......

T% JTEY WA @ FAw & |

“Whoever with intent to ciuse,
or knowing that he is likely to
cause, wrongful loss or damage to
the public or to any person causes
the destruction of any property.....

7o ofss &1 aud AETaEA § Al A
T & e Tw ol ds mife= g A
e f ? ¥ A W gLy Tea
Ts @ 957 o= T, q@r o @igt
iTg FT WA ©, T8 TleA® TR Bl
gwd & catepory ® on W €, e @
w2 todt ow wEde g F1 TAeieEw
g, atew lers @t I TPaw ogEd
d a1 " o @ abers w1 EEE gr
¥ 1 et 9ve g 8sS, e wke ® Taan
# T% o wiz” dar s Sear § el ouE
ofers & AEOW (g w € d T
“Frgtew afqa g aeft &, 39 s
IRtear & aw 0% gier &, @ R ow
miws Gie" &1 AR T @ T@ TE WA
& gartas qatew &m g Tgar aww & )
Az aig @ AftawE F @ gH
Section 428 says:

“Whoever commits mischief by
killing, poisoning, maiming, or
rendering useless any animal or
animals of the value of ten rupees
or upwards, shall be punished
with imprisonment of either des-
eripiion for a term which may
extend to two years, or with fine
or with both.”

Section 429 says:

“Whoever commits mischief bv
killing poisoning maiming or
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tendering useless any elepbant,
camel, horse, mule, buffalo, bu!l,
cow or ox, whatever may be the
value thereof, or any other ani-
mal of the wvalue of fifty rupees
ur upwards, shall be punished with
imprisonment of either deseription
for a term which may extend to
five years, or with fine or wi*h
both."

fft amw @ uitew w § Pw wr W
T A AT 9 T T9g @ T ur TH war
% g Uiamew o1 @ ¥, 9GO
@E AW, @ &1 gt | 98 qAww @
ae e & afe #F gy @ o I
7% s @18 e dedtawaT 7 ot ond
at ft a8 wvw w1 ww @ of @ anaw
7t = feg wwt & )

THE AW A AT FEAGCE TA€ B
7eh ¢ ot 3 W glew weAE A am
a7t Pw wgT 9% ddw o @ wa
¥ m g @ gt ¢d & T @t sme
Paee & amd &1

Entry 1.

“Criminal law, including all
matters includeq in the Indian
Penal Code at the commencement
of this Constitution but excluding
offences against laws with respect
to any of the matters specified in
List I or List IT and excluding the
use of naval, military or air
forces or any other armed forces
of the Union in aid of the civil
power.”

Entry 2.

"“Criminal procedure, including

all matters included in the Code

of Criminal Procedure at the com-
mencement of the Constitution.”

Af ogw d e ;e § T wEwle
breamard Tabhre and o s
heas ddw we & o &, @ W@
e & Py g i & o P Pere
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¢ otz 3 F digeEe & | gd@ T® T
e & o Mwedy, widew g gaEEe
aT @rE F1 A T §, T8 sieiegmT
F1 T@T 85 # WA & 1 g9 85 & o
g+ &

“and prohibiting slaughter, . of
cows and calves and other milch
uraught cattle.”

qge Teet # dtaeben o Teqbew @
e ®1 faw & 1 afe 49 arw & e
wetFow qgged g & =@
AT 95 ° Ugd Tged H oo WA E |
T ¢ # dtavaye, wife g gEdc
AT ETE ¥, To TN 85 F QA & | q@h
TF TOIER FT ACEF & A FACH A AE
# 'z ot Pt @ o Tew wA A
o &, TEET Hig avedn gwr e @ A
# 1 R FA F A TES TEens g
al 5% w F TE @i @ & w7 o Pe
g

4 oy & o Fon aw & 0% 78 o
arm i o mt s warw & Pw
wey ar 7 Pear s A gwd g
stavdwa g At 4° agy | o we
e g T Ag ww =W & A W
e wvar € T o ot dfmer ot
ar= farew @t g Fod & 9=
Had svd & ot wdw s € @
T SH Ta8 @ F¥ad & 1% o7 gu®r
A IR, WEOr &R A ? AT qrEeed
Hradd M ewmee I rEd & B
It AR T 2 teter awr W
¢, sfterdye Preww ommtesr v &
T Tor et w1 deedww gatae ter
T § P gw owt AR T 1 e @
T @ gw e ol & vt gt ol
aiifar gt, s Pedt ook @ Wi
wetsaw fefte o et & @t A arowedt
o @ gede & g gt W gt @t
diie & P aren # aty P et
# Tawt W T T 9w ¥ 1 Iw e
dordwer ot Pafer & gwar & o
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Tl it diwvdye @t wwed &, ag g
e ey 9 &, 92 It 7w ave
# arren 7gT § T wut sfiaewwer @ tew
&, T&r fafe sw o | #4 agy @
e 28 § g e P o g o
g AW I AT T ) qwr w F PaE

Tow 7 & | 9t qwg ot Pe gt ded
T ot v 1A o @ o wvw g
fe oo o = et o woww o &
haﬂw#ﬁﬁﬂ?ﬁmm |
TEE HE W Ao@w &1 0w 9 o S
ﬁm#hmiugmﬁm
g,ﬂﬁmlmgﬁwm
?W!mrfﬂhwh?hﬁaa‘faﬁ
ﬁﬁﬂ‘i‘hnmfhww
% v e gt 4 e e, aft Pavey
ﬁﬁwémmmﬁ‘aﬁm
# &3 St wivw o qg dw arh # e
& = F aef awat ot A T a1
3t ot fam’ e A oramn ur fe g
TR T2 Fen Aten ait Pewden i
ﬁ?‘-fw:ﬁmquﬁ,ﬂ;ﬂ:
FEFd § 1 e @ P @ awm
@##ﬂ?ﬁaﬁﬁmﬁhm
Pm?mﬁﬂsﬁw*ﬁ|af
# =it @ w2 e
# ut e dm g T @ e
AU £ L RO e —
T P W e s # e & al we
A St e ¢ o s
Pabre o gw o @ ot v 4wt
T H AW # T 8% e e @
st 7% o = v wh
Wémﬁmﬁﬂmw
Fear & 1 ot gl ot rwr s at w @
bau wi'er Fv = A #F T @
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[wter st qrer wwefa]
gz 78 T ¥$ g wiEgAr &t ag ;™
& | e TE miwdt F1 9w §, @
TR A gEw qEeRs aweAt  qwdt
el g7 €, 9w R vEw iy tabrer
oY IER 991 v @1 T e 9w
T " o gt aiditrdw & awd § o
ot @i gw AW & FPR et v
¢ g or @ wliw & e tv
@i @ % gew gantes aiditrer el
¥ | o F aeerT & g At & P
ru o Paferr wiwe 7@ @t wew, @
AT ® IS FEW TF TT T ¢ @ aNW
T« 7t & e | A agy ° o FEm
s ow Tawr =t ga @ 9w adter A
¢ o o gEwt g, Wt sEw oW @t
IR g fwww 7 Taelt & Tow &
3w ¢ P @ fow o wwe'w Wt oW
at aw gt P gwr Yo 9w wwEw
ot & P wF A S @t gEtor @t
T gl 1 ds f we wt agy W A
T atrddwe 7 fwew F 7 @ F o o
widt o gt A e o eu ehewat St
f arr T o, dfew #F o
e & P57 T @ I 9 faed
¥ m zw w1 aw Yoy o e ¥ 99
&1 Tevam, v o =% & Prdt 9
T wawT e S @ 98 S A |
# ad e M5 95t ww W 9t au o
Iq & " o¢fwe @t & T aEf
frafd emdlfiadaadls
otz oft art P gwd & 1 gV e
=t oft wre wed & awet At o @
¥ ae? =t ft = Fed §, wE @ ot
= e & | ® 7 o Yemmtoar g
ng‘I‘ord& Webstor (anagmte a2 F9629):
@t I F AR WIS 9o ® Ut qe
&1 am wef ol yew e e w5t
TR &I a0 e F gt at | W
dfew ogf =% @ o A 28 T &
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& o Pw o & 1 A g a e Pw
wF 3 wH giawe @ § ' P A
o dfme aEf & | A s # Sl O
& a 78 9w i & & alt 9w T
TUH % gl QAT FET o1 GHdT § | qEr
st # @ T A &, gt Tewat Wi
7 WG BT JHT ¢ # Faer T
gt o Pear # 1 Fhed Tt @

oy & A w olergo, d@egw Al
ItT an oAt # dm owr PAEwwe
#* agw & o &% Tw = % 9w
T @ g A we %1 Tawigd § Pw T
Tt S rvE o wTEt @ AW d@ww
i %} Taslgt & P Pt
& HW T W AT 9H W WeHt 7 %1
TE R T s AR 2 Te st &
e o | P e v sat gw
77 7 g Ps g wt 7 Yo’ T 9
ot &iw o T ww Ml anmw
et @ 7 7r & P aieht &t gogy P
I | IR FeT Ster gen & A 9w Wt
fom s o s magr e ot 1
g d s srm A £ P5 w@f w
wrF & ae ghte ghiv divme 2 =
Twd W1 g% Fgits A¢ @@ I9 A o
fermtrar &, Ta a=w #¢ o a@w At
& 7T af 4° A B 9g T2 gAr Ty g
7 7 Tod & 1 o oo AR it
et Yeawateat o, 9 T® 3@ Twy
9 o §, ws ® a e @ e SN
g s, TR = % dar 0% wewr
st ® ven war € P @ o &
Tazr & a1 TR #F 9w # S A
T ) dE dF d ' A e agt
wEg o tw gw A wifeeegm o
TR BT AGH CFET U7 A q@ A
% g ®t 99 * agen 0P wWiTw gw
& wR gEer AE J, gdt avg @ geite
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@ W A I T A giedt
5 3 99 @ g # et @ wW
s w1, AT aET 9¥ = @ AW e
Tt 39 3 AW T B T o g
ford 29 ¥s awdlew @ o Tew T
TE o U g faw w awes qie @
1 I9 F TE 45 # we 3 AEgT T
T alk gaw Yo ot # 9w W degw
e & wmEw & oA a0 ss wt
& @ a1 seme list &t s item &
& d-—qg o4 & gv o & Tw et AW @
AAN FT FA dve I AR AR @ AW
i faw’ we w1 W A T oES

TAW AN, AT R TG AT (w5 TR
aw g wraw  ghft @ e, At
FEA F A= EF ¢ T AT AT g
qEA | FETHETT &7 TE AGH AeH
#t fad a1 ¥ gw Peelt #t afida wt T
Fw g%, siF diw a@ dw gwd faw
AT W | 3R TR W & | T AT
< ot 7 Pree wft oW W gEm
T wiweeg= daws 91wyt Wt o
TE A T R} F L, g G s
g fw et grwm i w m
72 Ty, o st T e # Tawee
dgTstdfam | mtagd wwimat
o & oy 9 A @ w| dww @ §
hetagae ¢hme & 7 & 1 7w Tt
# ad weam Ts g w # S = aw
et @ 39 @ 7 Pete @ gl o
w§T & 1 PeleT an'2 sy preservation
L o R
gg fd # o zTww s s 0w
ey W T & g @
atvter wibmdsw & ok o & =%
T @ i wits ewd aed @t
aF e ¥ At g we o @ gg o
femmeest e v tod
Tram w2 & T qow & o o &
ot 73 q99 7@ Ame § (A Wy @
wited= &1
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A e, 2 gE g WA w5y A
FOA AEAT 4T TG AS L, AT AM
amw gww § at 7 faw # At w
uigr @1 A |

Mr. Chairman: This debate wiil
finish at 4-49.

Pandit Thakur Das Bhargava: I do
not want to take any more lime of
the House.

¥ nitexy @ : guNTT W, IR TW

e M aa ¥ fsgw e fad Al
aag Tgar s/ @ U oA wgr AT
T ?

wuNTE Agw : g O gEW §1 AR
#

Shri N. C. Chatterjee: I am suggest-
ing that we should sit today till 5-30
and finish this debate, because we
have got {n make some contrbution

and then possibly the Attorney-(General
would like to say something.

dhew s qrw wwiy : greow &t PaewgE
zp ateran ¥ P @ 730 & @R | A
Iy & atew ' § o o g9 g
T AR A AT | T A AW E 9
AR ® e gt wwar &, @twe qEs
gow g iy 7 A sEw & wilE
oites arr R wfer & Pw dtawter
ey T TUe ENW T TAW S
F | TH FT EHA TH THT T AT
faer 2 aeegs wiwe g 9w ISw TE A
Fiaedaw & qw 2 g e’ aww @
e T HTGEH WA gt | g A
#* 5w & ol wer wwen € e A
AT HIZ' 9T AT T AT oA TH @
o 7 amr o gomw & 9= ovwTw T
T A T

Mr. Chairman: What I think is
that if we cnce“enter into the merits
of the Bill, the clauses of the Bill,
there would be no end because the

time is very short, Even ¥ we extend
the sitting of the House by half an
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[Mr. Chairman]
hour, still there are many Members
who have already, seat in their names.

Pandit Thakur Das Bhargava: I do
not want to stand between hon. Mem-
bers and the House. Let them have
their say, but kindly allow me a few
minutes to speak on the merits of the
Bill after you decides that the House
will continue till 5.30.

Mr. Chairman: If the House agrees,
but for that there must be a

Shri N. C. Chatterjee:. It would be
hard'y sufficient to dispose of this
legal constitution, the constitutional
point. If we sit till 5.30 then we can
do justice 13 the constitutional point.

Shri V. G. Deshpande (Guna): Other
points have been discussed.

Pandit Thakur Das Bhargava: I am
entirely in your hands. If you allow
me to speak, I will just speak. If you
do not, I would beg of you to give
some time later. After the constitu-
tional debate is over, I may have your
permission to say a few words,

Mr. Chairman: If the consideration
motion is carried.

Pandit Thakur Das Bhargava: So
far as the consideration motion is
concerned, I will have no right to
speak further? If you will kindly
allow me five minutes more. ...

Mr. Chairman: There is a time-limit.

Pandit Thakur Das Bhargava: I will
not take more than five minutes on
the merits also.

I AT, TG G G F1ATEH I AT
¥, 5zt Peraw awaie @ A g oFA
¢ tr 92 9@ 90 TR TS @ AR AT
# ol gu EdR= d m Taw W
qavaE # qEEE W1 9F F1 Tad A
wrae AE # | Tew Tuw gEW Stedaw
TMo wTeleg vETR AT Uhwem $ Tatae
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4 W 90 TEIA W B AR F 4G
HET ORI TR U | TH WA H A
TEH @ A I OF W g W
& Forg 2 & cewsue o ot Brale® dar
1 f | IF F awder ot TaeR
e 3 att st sft S g glew
aw d waw P oA A, A ol weew
AEA &, AR g MAAR @ & I
A wt &tw vy § a7 T ogmar ot |
Fr A 9t guew I € I F1 aRR
M @ Aiwet ® AT oS aw @
g Tt # g dfwen Peiaee
aew 4 Tag fewr = P ot qwrerdt
% arr @edwe foar ot gew A aw fw
AR g9 9% Iieww T WA W TEr
§, w5t #° madie #t aWie W @ &
f*wgrae & Fcd @ gur = fod
T @ T & o gEW At wRT
7 AR & 2 €T F ITEEE 159 |
At #° g= diw & g7 & Auiew T
&1 H 9 ST W 99 gmed #1 W
Prarn s & o Pw oomy @ m @b
e & ol Taw 51 7= @ @ 3@ e
AR FET R ER A AA T T
e 9% Fd & T8 18 § T 7@ e
¥ 5 3w ge o w0 wiwdt @ 20 et
a% quew iz ¢ 1 @t aw ol & A
wEaad | = ogm e
ot & om, 39 TR woww @
Tartes a5 @ § W quetw o
e dw & aff & 1 a1 T O &
a aemetaeT o, 9 auf & a=m anar
Mz dmaw arth gy g9 &
# gw mEd @ vy wwr AT W
@Y wits A ow T wwr aE o
dsw @ w1 wgw =W E T
wigtetaA Unproductive Cartle 5} =
wE A oAwd ¥ gAW AadEw wo
T wEE AEw fgEn v & ad o,
w7l | TeeiA e ut P e ad & e
AW AT e AT o |@ew g s
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O I AW O 7 AW a9t 9 @
qeAg I g € | WwEw 98 w1 T
e 99 g ¢ivwed o T Pan
I 1 e Wt 48 WA g9 gl 9w & |
dAte I &1 af@T I T AR AL
# 1 mw & ot At & T odd g
= ey e fear @ afs 8 @
WRET @ e QT F Hriwe & T 78 I |
=t mefretedt & &ts wvd & fad
wu A 0F FEW & Tew @ W@
wrger & e & | Paw e | 210 fAE
A 2w & e # go sitow w8
I ST GEET @ T € AR A9 G
@ P & et ave @, qE W e
el ¢ = a8 5@ wwiw &t ot g
g5 1| 7B Wwen @ gad & Stm g
g M W TAdAR gH e a9weE
et | Tues wret & rewiwa a8t W
= TesEE st @ s e T |
wmE #@ wes o @ &l
g e @ @ gad TaA AW wEe
77 Paelt 1 P ot ame g7 w0 o Al
T o wdie v Wi e F e
! qur & T Pqar, 9w 7 & TAT 3
W war &Y P T, 0% F9E &
TH A Eg @ and Tgw wn, gw A @
i @TE wUAT @9 TEAT 79T | too FHE
avd @ Fmer g aeEwe 4 oA e
Wy A wm fean o dtew g Tt
& avent = fod wp @ P ™
wiomﬁ?ﬂmlﬁ'w
=t ot & A | & Pag & @ A
T Al AT W g & AT AT
= gog {4 & 2wy 1 wtew T
Ta 99 #° F TH AEe St S qyT
mgwr s F dy P owr, #° 3w
atetam 2 a9g & o & fod Tawiame
€, 59 a%a &° & @gr w1 Tw A g9 wEd
F Tyt w gwiAiAS dtew @ rEE €
Wt gEEITHS TaEe ® AW qaar
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# g &t 7 A 51 P &1 1 deF @
& m teiar @ o 9w @ o A A
R Tgor & T% e awe & srtae b
Z ol smer & 1 A" A @ T dan
€ 9 Jya 1 O 9 = 9 T we
Iu tuld' mgwmaEs F0d 4 T3 w9
R I FAg g atgd o amer ;g
wd & P Poem omw wt AW s A
Tem | 6 v diw ot aee @ e daw
Tt & A g @ F @ g Paw Wt @@
it & T= e ofadt oamw 2
a7 & qutew gt A A mgw L T
AW TedRR w1 aied dF FEd Ak
asta @ wartes & 1 2o g I FEHE
1 ot & # A F e @ alt S
= 9 aww § 9% Tavwnw SiiecHEe
% gmtes & et gAR TR T oW
a7 wedw ot v @ gates &1 #° o
FEA AR & % a9 or A &, @ 99
aed & P 3w g3 @ e @, Ak T
Tqd F TWE GITA @ g angd | q
I¥ T T WEA T OHAIAT YIEA
& 7ET I qEAT | FM AT AL A T
oo T v 1 g gAE M Fw
# gieft ot dwerer smre a1 w wtad )
@it @i gw #t S § ol @w wir gw
@ wules § | @R IH A FT @ed
gaw g @@ & gw @ TEw wesmw
afy oft 72 www & ot g wrEE gt
qET & | A" oS wEI TH oy Pt off
7 e @ ¢ gW %1 g AgT
¢ ege’ Ps e ow ¥ waw w9
A W TE TaeAw A qeae T8 a1
# g e & P ds o ok @ g
T dumE 7 W e wwt & g de
dlo & &t vz ad & oz gtF A FT T
o & 1 @ o Tar gaem alvwme & T
Ft Yo o gr & & Paw wEA @ AR
als & f smx 1 AR SEEE @ AR
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[efew s err wwia]
&+ @ ted &l ww Wt

FrnagR figw A g qo fo @
a wgt @ Ps o ot o St qEie @
&£ 5 1@ m o WA day W, 9w Wt
Prair & A T § T R T AT
AR F A d

dz ity qrw : 7w F e gEwwE
Bl

dew sre; qre wwiw : 3 gEE St
e Tewen W £ P Paw w49
Fietrgm & 6 35 4w 31 ff g9 o
w99 @t gade foar
amar | ®# o wEw P o g A w8
TR wtrerd gl am T Wl
o @ drEET @ Fwe dhe e wt
& T R P 9y gew graEw wweR
aff &1 T We W oo A TR faw
4 wdletaw W www st Tl
md & at P& ofes aiditrae
) wdftw & @t e dur B T B T
ar ¥ ok TR T A tE e g A
St T TR F TR

Shri N. C. Chatterjee: The other
day the Prime Minister while intro-
ducing the Constitution (Fourth
Amendment) Bill exhorted Members
of Parliament to remember the Direc-
tive Principles of State Policy. He
said that they are very important;
they are not copy-book maxims, they
are not meant to be pious platitudes,

and he reminded us that under article
37 of the Constitution:

“The provisions contained in this
Part shall not be enforce-
able by any court, but the prin-
ciples therein laid down are never-
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theless fundamental in the govern-
ance of the country and it shall be
the duty of the State to apply
these principles in making laws.”

May I in all humility ask the Prime
Minister and his colleagues today to
carry into effect those fundamental
principles which have been definitely
and consciously embodied? One of
those principles is what is stated in
article 48 of the Constitution, to which
a reference has been made already by
my hon. friend Pandit Thakur Das
Bhargava. What is that principle?
That is in consonance with the basic
principles of India's heritage, India's
culture, India’s religion and India's
tradition. We will be stultifying our-
selves as an independent nation to-
day if we do not implement that
solemn pedge which we have 1aken.

Article 48 says:

“The State shall endeavour..
and shall, in particular, take steps
for preserving and improving the
breeds...."”.

And that is not all. It further says

..and prohibiting the slau-
ghter of cows and calves and other
milch and draught catue, .

That is your solemn pledge. It is un-
fortunate that even after the lapse of
seven years after the attainment of
India’s independence, our Government
have not taken any steps to impls.
ment this Directive Principle of State
Policy embodied in article 48. 1t is
not a question of any political stunt;
it is not a question of any party-poli-
tics in it; it is the universal national
desire that this Directive Principle of
State Policy should be given effect to,
and at an early date. It is a com-
plete misrepresentation to say that
there is any pelitics in it or any poli-
tical stunt in it. Take a referendum;
if you have the courage, take a ple-
hiscite, and 99 per cent. or over 99
per cent. of the people of India will
solidly demand immediate banning of
cow slaughter., There are certain
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principles to which every country is
rooted. And through the millenium,
India has stood by this principle. You
lake the name of Gandhiji. That is a
name which ought not to be taken in
a light-hearted manner, and one thing
he has said repeatedly is *To
me cow protection is more im-
portant than swaraj”. Swaraj is
meaningless unless you stop this
mursacre or slaughter of ecows in
India. You have now got swaraj, and
if you do swear allegiance to the
memory of Gandhiji, you should see
that in independent India, cow
slaughter is put an end to, and with-
out any further delay.

Reference has been made to the
appomntment of the Gosamvardhanr
Enquiry Committee by the Uttar Pra-
desh Government. Dr. Sitaram was
its Chairman. The Nawab of Chathari
was a member; Shri Ahmed Syed
Khan wsas a member; and other non-
Hindu members were also there. They
have unanimously presented a report.
And what is that report? They say:

“Apart from the deeply rooted
religious sentiment of a very large
number of residents of this State,
it is not only desirable but it is
imperative in the interests of
national economy, national health,
and national goodwill, to save the
cow and her progeny.".

Further on, they say:

“There should be no policy of
drift, no policy of laissez-faire,
and there should be banning of
vow slaughter.”

I demand that it is to be tackled as
4 national problem, an all-India pro-
blem, not a problem of one State only.
This Parliament should boldly tackle
the problem and say as the Sitaram
Committee has said that in the in-
terests of national economy, national
health and national goodwill there
should be complete banning of cow
Slaughter throughout India. This is
not a question of any regional or any
Parechial or any communal problem.
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It is an all-India problem, and should
be tackled by this Parliament as the
representative of the entire nation as
such.

Coming to the learned Attorney
General's point—anything coming
from the Attorney General is entitled
to the highest respect—I have paid
deep attention to what he has stated.
What is his stand? He says that con-
sciously, our Constitution-makers
have made three lists, List L.
List II and List III in the 7th Sche-
dule. You know that we have not
followed the Australian method, nor
the American method, of making the
States the residuary legatee of Ul
powers which have not been directly
consigned to the Union. We have
departed from that principle. We
have framed three Lists, List I exclu-
sively for Parliament, List II for the
State legislatures and List III is the
Concurrent List. We have more or
less acted on the Canadian model,
and have made this Parliament of
India the residuary legatee under the
Constitution. You know that was why
article 248 was enacted. One of the
commentators of the Indian Constitu-
tion, Shri Basu, says:

“The scheme of vesting the resi-
duary power in the Union instead
of in the States, following the
Canadian model, has a history in
India. When the Constituent As-
sembly first sat, its Members were
inspired by the American model
of leaving the residue to the States
and making the States masters of
their own house. But by the time
the Constituent Assembly reas-
sembled as a sovereign body after
August 14, 1947, India had been
partitioned into two halves, and
the problem of defence had been
complicated by creating a foreign
State within her own compound,
it became just essential to build
a streng Central Grvernment and
this could be effected only by
giving the Centre more powers as
well as by giving it the residue.”

Therefore, we have enumerated’
certain powers for Parliament, we-
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have enumerated certann poweis tor
the States. We have got a concur-
rent field where both can wvperate.
But we have follcweq the framers of
the Canadian Constitution and we
have mnot {followed the American
method of vesting residuary powers in
the States; we have left everything—
the residue—to this Parliament and
therefore this Parliament is sovareign
ang supreme,

Now, I agree with the lea ned
Attorney General that there is nothinz
in List I, that /s, the Union Lisi,
which covers this kind of legslaion.
I also agree with the learned Attcraey
General that there is nothing in the
Concurrent List, that is, List III,
which covers this item. The on.y
question is, is he right, is he correct
in assigning th's piece of legislation
to the exclusive legislative competcncs
-of the State legislatures? I ask him
seriously to consder this pcint. He
has referred to three or four entries,
entrles 6, 14, 15 and 27, in List 1I.
The very fact that such a distinguish-.
ed and experienced lawyer has gut
to ransack so many items proves the
weakness wf his position. Just see
entry 6—publxc health and sanitaticn:
hespitals and  dispensaries. It is
cnly a hundred miles away from this
Bill. This enti-cow saughter Bill
is only one hundred miles away from
sanitation or public health legsla-
tion. Entry 15 is ‘Preservation, pro-
tection and improvement of stcck and
prevention of animal diseases; veteri-
nary training and practice’. That is
the nearest. But is the B'll realy
covered by that? Then look at item
14+ ‘agriculture, including agricultural
education and research, protecticn
1gainst pests and prevention of plant
diseases’, With great respect to my
learned and hon. friend, [ do aoi
think it is at all covered by that, nor
by the last Mem to which hc refer-
red, item 27; ‘Production, supply aid
distribution of goods......"

With great respect to him, I do
maintain that it has got nothing to do
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with that item. The only item which
has got some relevancy and which
merits serious consideration is item
15—preservation, protection and im-
provement of stock. I do submit for
the consideration of my hon. collea-
gues in this Parliament that this Bill
is not a preservation of stock Bill. Its
real purpose is something different.
My hon, friend, Pandit Thakur Das
Bhargava, was giving you definitions
of stock and other things. ‘Preserva-
tion’, if you look at the dictionary,
means ‘rescue from decay’. You save
a particular stock from decay. Some-
times you have got to kill a portion of
that particular stock for the purpose
of saving it from perpetual decay. But
that is not the intention of the sponSor,
Seth Govind Das, Pandit Thakur Dos
Bhargava, when he was saying some-
thing about preservation—I am sorry
that he was not appreciated—was re-
farring to preservation of grains, pre-
servation of poultry. You preserve
grain, for what? For eating. You
preserve poultry for consumption.
Therefore, you have got to look to the
real purpose. The Attorney General,
I say with great respect, is perfectly
right when he says that on the ques-
tion of competition between legisla-
tures, you have got to look at the doc-
trine of pith and substance. What is
the doctrine of pith and substance?
The doctrine of pith and substance hag
been laid down very clearly by the
Privy Council in a great Irish case:

“It is well established that you
ought to look at the true nature
and the true character of the legis-
lation, that is, the pith and sub-
stance of the legislation. If on the
view of the statute as a whole, you
find that the substance of the
legislation is within the express
powers, then it is not invalidated
if, incidentally, it affects matters
which are outside the authorised
field".

Mow, what is the true nature, what
is the true character, of this legisla-
ticn? The true character of the legis.
lation is that from tomorrow there



4147 Indian Cattle

sha'l be no killing of any cattle, any
cow or the cow’s progeny, as they said
in the report of the Gosamvardhan
Inquiry Committee. That is not pre-
servation or improvement of stock—
preservation in a very loose sense. If
you look at article 48, it expressly
mentions these words:

4 ...the State shall in particular
take steps for preserving and im-
proving the breeds...."”

Mr. Chairman: Order, order. The
time allotted for this by the House is
practically over. So is it the pleasure
of the House to continue further?

Some Hon. Members: Yes, yes.

Mr. Chairman: Then Somebody has
to make a formal motion.

Shri Jhulan Sinha (Saran North)
Tose—

The Prime Minister and Minister of
External Affairs (Shri Jawaharial
Nehru): I do not mind if you decide
to sit longer, but I would submit it
should not be later than five O'clock
today.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
Subject to that, the time may be ex-
tended.

Shri N. C. Chatterjee: May I finish
in one or two minutes?

Mr. Chairman: The four hours allott-
ed are already over. So let there be
a formal motion for extension of time,

Shri Jawaharlal Nehru: It may be
extended by 15 minutes. I want to
have a say in the matter.

I beg to move:

“That the time allotted for the
consideration of the Bill be ex-
tended by 13 minutes, that is, 1ill
five of the clock.”

Shr’ Jhulan Sinha: I beg to move:

)

#That a further time not ex-
¢eeding one hour be allotted for
.consideration and further stages
of the Bill”
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Mr. Chairman: The motion has al-
ready been moved by the Prime
Minister.

The question is:

“That the time allotted for the
consideration of the Bill be ex-
tended by 15 minutes, that is, till
five of the clock.”

The motion was adopted,

Shri N. C. Chatterjee: May I finish.
If you kindly look at article 48, you
will find that it contemplates three
things, preserving and improving the
breeds, prohibiting the slaughter of
cows, and prohibiting the slaughter of
calves and milch cattle. Now, if you
look at the legislative item in the
Seventh Schedule, you will find that
they have only used the words ‘pre-
servation of stock or breed’, but they
have not put down there ‘prohibition
of the slaughter of cows’. I submit
that was consciously done. When you
find a particular article containing
certain matters, and you find in the
enumeration only one thing is there
or two things are there and the third
thing is omitted, then I maintain that
the cardinal principle of interpretation
is that in the legislative item that
thing was consciously omitted because
it was meant for the Supreme and
omnipotent power of Parliament, and
it comes within the periphery of our
authority. 1 therefore submit that it
is covered by article 248 and Parlia-
ment is entitled to legislate in this
matter and that the Bill is not ultra
vires of Parliament but within the
competence of Parliament.

Shri Jawaharlal Nehru: I wish to
make it perfectly clear at the outset
that the Government are entirely op-
posed to this Bill....

An Hon. Member: Why?

Shri Jawaharlal Nehru: .. and -
would ask this House to reject it com-
pletely and absolutely. I say so for
two or three principal reasons, one
being that so far as our legal advisers
are concerned, as the House knows.
they have advised us that it is not
right or competent for this House to
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deal with this matter $#¥this way. The
hon. Member who has just been
speaking has challenged that legai
opinion. I do not wish to go into the
legal niceties. It is enough for the
Government to follow the opinion of
their legal advisers in this matter.

Apart from that, on the larger
guestion of the merits, I would submit
that the approach that this Bill
makes—it may naturally appeal to us,
to many of us on reasons of Ssenti-
ment—does not achieve or is not
likely to achieve the objective aimed
at. We all, I hope without any ex-
ception, desire the preservation of
the cattle wealth of this country. We
all, in fact, are alarmed at the deterio-
ration of that wealth because, religion
apart, emotion apart and sentiment
apart, for economic reasons and fov
other substantial reasons, it is impor-
tant for that to be preserved and for
that to be improved. What is alarm-
ing is not the numbers—the numbers
are there—but their rapid deteriora-
tion and it has to be checked. I
believe that steps have been taken
which are bearing results and more
steps will be taken. But the approach
to this question must be a constructive
approach. Otherwise, we may be
landed in this tremendous difficulty
that in our hope and desire and urge
and wish to protect the cattlewe are
actually condemning them. Let usbe
clear about that because by merely
passing this Bill you are not going to
protect the cattle in the country. You
may actually have to face a situation
when the cattle of this country are
much worse off than before. The Bill
does not given life to a dead thing,
Other constructive features have to be
given. The Bill does mot make healthy
a diseased human being or animal,
Other constructive measures have to
be taken. Therefore, the approach
to this question has to be construc-
tive. That approach has been made
in Bombay. In West Bengal it is
being made. You may say that it
should be made faster; you may say
that other things must be done, Well,
do it. But, this particular approach
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does mol improve the ubject aimed at.
I beg to submit that it is so. It is
ecbvious that no person, none in this
House and probably very very few
outside it can heave any other desire
than to protect the cattle wealth of
this country, more especially fo pro-
tect the milch cattle. It is most im-
portant. Aboutl that there is no doubt.
But, in order to try to do something
vou desire, you take the step which
has the exact opposite effect. There
are opposing paths of wisdom or even
of narrow experience, According t~
the Attornev General this is a matter
for the State Governments to con-
sider. Well and good. My advice in
the State Governments must also b=
not to consider such a Bill and not to
proceed with it.

An Hon. Member: Disgrace.

Shri Jawaharlal Nehru: That is
the hon. Member’s opinion. I am ex-
pressing my opinion.

Shri Nand Lal Sharma: You want
them to be slaughtered in order to
preserve them.

Several Hon. Members: Surely not.

Shri V. G. Deshpande: He is saying
that.

Shr: Jawaharlal Nehru: I am say-
ing that this is not the method to pre-
serve the cattle wealth of this coun-
try.

Shri V. G. Deshpande: What is the
method; killing it? Or allowing it to
be killed?

Shri Jawaharlal Nehru: But the
first method is to learn some econo-
mics and agriculture.

Shri V. G. Deshpande: I know it
The hon. Prime Minister has to learn
it.

Shri Jawaharial Nehru: ] cannot
accept that animals are more impor-
tant than economics and 1 think
human beings are more important than
cows. I do not agree and I am pre-
pared to resign from Prime Minister-
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ship but I will not give in to this
kind of....

Shri V. G. Deshpande: You will
have to give in,

Shri Jawharlal Nehru: I want to be
perfectly clear about it that this kind
of agitation in India is futile, silly,
ridiculous and....

Shri V. G. Deshpande: The hon.
Prime Minister should withdraw the
word ‘silly’.

Shri Jawaharlal Nehru: I want to
emphasise this is the pesition of the
Government and the policy of the
Government is perfectly clear on this.
We stand or fall on this and not give
in because of agitation of this kind
on this point. We shall have con-
structive measures. We shall apply
those and we are not going to com-
promise on this issue because this is
an issue of vital consequence, the cattle
wealth of this country. My advice to
some people who do not understand
the economics or agriculture is not
to take a step which will ruin our
cattle wealth and do something which
has often important constitutional
consequences and it is not possible..

Shri N. C. Chatterjee: Does the
Prime Minister know that the TUttar
Pradesh Government has adopted this
report and says that in the interest
of national economy there should be
complete ban on cow slaughter?

Shri Jawaharlal Nehru: I venture
to say that the U.P. Government is
wholly in the w+ong in doing so. It
is open to them to do it. But, I say
here, that in my opinion, they are tak-
ing a wrong step. Is the hon. Mem-
ber aware that the Bombay Govern-
ment refuses to take that step?

Shri N. C, Chatterjee: Is the Prime
Minister aware that it is the hon.
Govind Ballabh Pant, as the Chief
Minister of U. P. who endorsed it and
actually advis~d that it should be im-
plemented.

Shri Jawaharlal Nehru: 1 do not
know if the hon. Member knows more
80 LSD—5
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about Pandit Govind Ballabh Pant
than I do and others do. It is totally
immaterial. Each State Government
can take action as it likes. My opin-
ion is that it should not take this
action. It is clearly my opinion but
it is open to them. They are autono-
mous. But, here, we are not speaking
about the State Governments, but on
behalf of the Government of India
and this Parliament. And, I say that
so far as this Government is concern-
ed, we have nothing to do with it.
We cannot accept this Bill.
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Mr. Chairman: Order, order. The
time is up. We shall proceed to the
voting on the motion,

The gquestion is:

“That the Bill to preserve the
milch and draught cattle of the
country, be taken into consider-
tion”.

The Lok Sabha divided: Ayes 12;* Noes 85,

Divislon No. 3 AYES s P.M,
Bhargavs, Pandit Thakur Dee Govind Das, Seth Shastri, Shri B, D.
Chatterjee, Shri N.C, i, Shri Shastrd, Shrl R. R.
Deshpande, Shri V. G. w. Sinha, Shri Jhulan
Dube, Shri Mulchand Remnmuyen Singh, Babu
Dubs, Shri U. 8. Sharma, Shri Nand Lal Tandon, Shri
NOES
Akarpuri, Serdar Deshaukh, Dr. P. S. Khardekar, Shri
Alagesan, Shri Digambar Singh, Shri Khongmen, Shrimati
Amjsd Al, Sbri Dubey, Shri R. G. Kirolikar, Shri
Amrit Eaur, Bajkumari Ehenezer, Dr-_ Kottukappally, Shri
Azad, Shri Bhagwst Jha Fotedar, Pandit Krishnamacheri, Shri T, T
Balskrishnen, Shri Gopl Ram, Shri Krishoapps, Shri M. V
Basappa, Shri ‘Gounder, Shri K. P. Laxshmsyys, Shri
Bhatker, Shri Gulw, Shri A. C. Lal Singh, Serdar
Bhatt, Shri C. Hoda, Shrl Lingsm, Shri N. M.
Brujeshwar Prassd, Shri Iyyunni, Shri C. R. Yown Fam, St
Chands, Shri Anil K. Juipal Singh, Shri
Charak, Th, Lskshman Singh Joshi, Shri Krishnacherya Maijithia, .
Chatteriee, Dr. Susilrsajun Kale, Shrimeti A, Maydeo, Shrimari
Das, Dr. M. M. Kasljwal, Shri Metus, Shri Asoks
Datar, Shri Katju, Dr. Minimate, Shrimeti
Desal, Shri K. K Keskar, Dr. Maozarks, Shei

*The figure was Corected as 13 vide Part IT of Debates, datzd 4-4-1955 col. 4243,
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Mare, Shri K. L. Ram Subhag Singh, Dr Sharme, Shei D, C,
More, Shri 8. 8. Ramachander, Dz, D. Sharma, Shel K, R,
Muthukrishosn, Shri Ra.nateshaish, Shri Singh, Shei H, P,

Nair, Shri N. Sreeksntsn Romaswamy, Shri F, Singh, Shei L, Jogeswar
Nanda, Shri Ramaswamy, Shri S. V. Sinha, S Nagestrwar Prasad
Marasimhan, Shri C. R. Ranbir Singh, Ch Sinha, Shri Setys Nataysn
MNaskar, Shri P, 8. Rane, Shri Somens, Shel N,

Nehru, Shri Jewsharlal Reddy, Shri Jepardhan Sumesh Chenuns, Dr,
Nehru, Shrimati Shivrajvat! Roy, Skri Bishws Nath Telkikar, St

Nehru, Shrimati Uma Saigal, Sardar A. S Thimmaiah, Shri

Neswi, Shi Samants, Shri S. C. Thomas, Shri A. M.
Patel, Shri Rajeshwar Sanganns, Shri Uikey, Shei

Patel, Shrimsti Maniben Satish Chandra, Shr. Upedhysy, Shri 3, D
Raghubir Sahai, Shri Sen, Sbri P. G. Vaishiys, Shei M. B,
Raghunath Singh, Shri Sen, Shrimati Sushama Venkataraman, Sbri

Raj Bahadur, Shri Shehnawsz Khan, Shri Wilson, Shed J, N.

The motion was negatived.
The Lok Sabha then adjourned till eleven of the Clock on Monday, the
#h April, 1955.



